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INTRODUCTION 

I, the  Chairman, of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this Twenty-ninth 
Report on the Appropriation Accounts (Civil), 1962-63 and Audit 
Report (Civil), 1964 in so far  as they relate to the Cabinet Secreta- 
riat, Ministries of Community Development and Co-operation, Edu- 
cation and External Affairs 

2. The Appropr~ation Accounts (Civil). 1962-63 and Audlt Rep3rt 
(Civli), 1964 were laid on the Tabic of the House on the 11th March, 
1964. The Conlm~ttcc fbxam~ned thesc a t  their sittings held on the 
l4tl1, 15th ( E ' o ,  c :11 1\11> id : i f : t ~ ~ ~ ~ o o : ~ ) ,  l t j : ! ~  ! ?f1, 18.h a q r i  :lo! I !  Juiy,  
1964. A brief record of :he proceedings of each sitting has been 
mamtaincd and form., pa!.: of t t i t l  I:cymr+ (Par? IT*) 

3. The Conlmrttec cons~dered and finalisd the Report at their 
s ~ t t i n g  held on the 18th November, 1964. 

4. A statement showing the summary of the main conclusions/ 
recommendations of the Committee is appended to the Report ( A p  
pendix XVIII) .  For facihty of reference these have been printed 
In thick type in the body of the Report 

5. The Commlttec place on rmord their appreciation of the assis- 
tance rendered to them in their examination of these accounts by 
the Comptroller and Auditor General of In&a. 

They would also hke t o  esprcss thelr thanks to the  officers uf the  
htmistrics etc. concerned, for the  co-operation extended by them in 
giving information to the Committee during the course of evidence. 

Nowmber 25, 1964 Chaimuzn, 
~ T h a F c  1886 (Saka) Pti blic Accounts Comrn~tte~.  



CABINET SECRETARIAT 

"On acmnt' payments for m k  errtrusted to the Indian Rutistical 
Institute, pages 38-39, para 32 (i) 

1. In 1959-60, the Indian Statistical Institute, Calcutta under- 
took on a 'contract' basis, the work of designing of National Sample 
Survey, tabulation of data, preparation of Reports and other proces- 
sing work, connected with the data collected by the Directorate of 
National Sample Survey. A Memorandum of agreement between the 
Institute and the Government, specifying a contract amount of 
Rs. 52.45 lakhs for that work was, however, executed only in April, 
1961. A sum of Rs. 1% 16 lakhs was deducted from the contract 
amount for noncompletion of a part of the work. 

Similar work was entrusted to the Institute on 'contract beds' 
during the years 1960-61, 1961-62 and 1962-63 but no agreements 
specifying the amounts payable had yet been finalised. 

Payments totalling Rs. 130.40 lakhs were made to  the Institute 
during 1960-61 and the two following years. These have been termed 
'on account payments' as the values quoted by the Institute for 
'deliveries' of certain results were still under settlement. 

For the two years 1960-61 and 1961-62 alone a Memorandum of 
agreement incorporating a 'contract' amount of Rs. 74.85 lakhs was 
executed by the Institute in Februav,  1%7, but was still awaiting 
acceptance by Government The Institute had also come up to Gov- 
ernment with an extra clalm of Rs. 9 lakhs for certain tabulation 
work on thi. ground that the cast previously indicated by them had 
been under-estimated; they had also indicated their intention of mak- 
ing further claims on similar grounds for certain other items of work. 

It has been stated that the 'on account' payments were to be "set 
off against the deliverics of end-results and end-products as and when 
the respective contracts are finaliscd. Since no agreement has yet 
been reached between the Institute and the Government on the values 
indicated in the contract proposals, it is not possible to work out at 
this stage the balance outstanding in favour of the Institute". 

It  had been agreed by the Institute in October, 1958 that "the 
Institute would maintnin records of different stages of work covered 
by the contrnct, to the rnaximurn extent feasible for calculntion of 



rates for such work and such information would, if required, be made 
available to Government". Similarly, during the discussions, con- 
nected with the contracts for 1960-61 and 1961-62, the Institute agreed 
t o  furnish sufficient detailed particulars which would make i t  possible 
for Government to have u post-facto check but it was stated in March, 
1963 that owing to the inadequacy of the data furnished by the Insti- 
tute, the reasonableness of the cost of various items could not be 
verified and that no details were  available in respect of development- 
al work and time studies. 

Esplainillg the circumstnnccs w h i ~ > h  I t 4  t o  ti l t '  entrusting of the 
work to the India1.1 Ststistic;!l Ins!itute on a contract basis, t h e  Sccre-. 
tar!., Planlling Ccr~l~mi.;sic.:n s:~:cci tha t  prior to  1959-60, pa\mcnts f o r  
s u c ; ~  ivork We1.p 1n:;cie by ;1..3\. :irlnunl grn11:s-in-aid, l-mt ? h e  Insti- 
tute i:ad repre.jt.siie;I ;:?,out t h e  i x ~ d c q ~ ~ a c ? -  of \hr grant. T h ~ y  SUE- 
ge51y;i t h a t  c : ] i ~ q ~ p - ~ > ~ . < ~ ~ *  :, :~,f,?lr:ic~' !j;~,:l! i\.,:t~l(i I > O '  t . ~ ~ ' ! , \ .  t : ) ; I ~ I P  
then? to  earn lr,:,::. biit ;ils,> i11crex.e their opc-~ntio:3:1l cfTi;.i~~,:;: Tht' 
matter. lvas consitiered anci agrccd I ; )  'oy a Corn~ni t ; .~c  c.'.~!!sisting of 
 he Cabinet Secretary, the Finance S e c r c t a n  an3 other rcprese:lta- 
tives of Governmen7 and the Institute in Octolxr, 19% The Com- 
mittee enquired whether i t  was not possible t o  follo~v the usual pro- 
cedure of entering into 2n agreement with the Institute before en- 
trusting thcm with work. The Secretary.  ! ~ n i  Commission 
stated tha: the difficulty ivas that  there \\.:I. 1 1 0  r.cady-nladc yard- 
stick for evaluating the volume of work ( i . e .  time and labour) involv- 
ed. A fair amount of original and intellectual work had to  he done. 
It  was not possible to start with a clear cut idea about the amount 
payable to the Institute. The witness added that since the Institute 
was a non-profit making hod? which deserved encollragemcnt, Gov- 
ernment had no reason t o  doubt that the charges claimed eventually 
would be unreasonabIe or dispraportionate. The accounts of the 
Institute were open to  scrutiny and undcbr the Act, the Government 
had enormous powers in relation to the Institute. The witness added 
further that the Finance Ministry had been insisting on an agrc+ 
ment, but owing to the  special position of the Institute a11d its rela- 
tionship with Gwernrnent, intrusting o f  some work to thcm without 
agreement was not regarded as taking any undue risk. The Law 
Ministry had also advised that an agreement could be concluded with 
the Institute by a Memorandum after the year was over. Asked 
whether it was not possible to enter into a contract with the Institute 
and to leave some margin for final adjustment, the representative of 
the Central Statistical Organisation replied that in that case, the 
margin w o ~ ~ l d  have to be a big one. The ,Secretary, Planning Com- 
mission staled that according to t.he picture es it had emerged now, 
it had been found that the variations in the claims of the Institute 



had been marginal. The witness, however, added that at the time 
of entrusting the work to the Institute, neither of the parties knew 
about the exact amount payable for the work. 

The Committee do not appreciate the manner in which the work 
had been entrusted to the Indian Statistical Institute on a so called 
'contract hasis' wherein neither the amount payable, nor the work 
to he done nor the time within which the work wa\ to be complet- 
ed were spcrificd. !!lost of the eswil ia l  requisite\ of a valid con- 
tract arc thus inissing. Further, the work had heen c.ntr~ra,tctl to 
f l l r '  I :~ . : i tudc~  wi tho~ l t  c.ntering into nnv form:il n.grecmt.nt. eken 
though thr T'I.nisfr> of Finanw hntl irt\l\tctl on thc kitnip Thv Co~n-  
niillccb \lrong'y di.npprovr of the f:tc! L%at t'ir. ngrqwrzrnts .~ecif?;-  
ill," th(- i~niounc~, p;tv;l!~l+. for , h c \  \rork r-ntm\~crf to t h e  111 t l  * I + ( *  on 
' c o ~ ~ f r a c !  h:: ,: ' tlilr; I C  the year I ! h : l ) - G l ,  l9fil-ti;! a i d  I !Il;?-fi:: nrcs 5 ct  
to 1) .  fin?'Iscd. i l l  c,;)itc. 0:' the fact ha! . Y  -rrrl\. a.  25:h 01 to!wr. !'I38 
11 d ' - c i t ~ ~ i i ) 1 ~  W : I \  1 1 ~ ~ ~ t I  :t~noug\t the rcpr(wntzi i \v-  of t h ~  I n d i n i i  Sta- 
tistical In\titutc and  t h t b  Secretary to tht. Cabinet arid thc .  Sccrr.tar~. 
> l in i , 'y  of F:ti:rnr.v (f)c.pa.rtn~eni of Espcnditiire) and certain prinvi- 
pItr of mnk i~ ig  payment to thc Institute for undertakinr: work ac,o- 
ciated with \:~nlple survc*y wurc agrecd upon. A copy of the record 
note of these discuc,ions furnished to the Corumittee is a t  Appendix 1. 
Such deviation from the nonr~ally accepted procedure in favour of 
any organisation. honsocbvtr eminent. ihould he ~crupulously avoid- 
ed. In case there was diffictdty in eva lua tbg  the entire volume of 
work ( L C . .  time and labour) involved. the Committee see no reason 
why u contract specifying the amounts payable during each year 
could not be mode hefare the commencement of the work. Tbe 
Committee a re  nlso not convinced with the argument that because of 
the special position of the lnstitutc and its relationship with the 
Ciovtrnmcnt, j u d  entrusting *ome work to them was not regarded 
as taking m y  undue risk. The  usual standard of care needed for 
~ p c n d i n g  the Public  fund^ and the basic safeguards against the 
possible extravagance could not he enw.red under this s p t e m  of 
'con tract basis'. 

Tho Committee feel that the  Department h m  not exercised pro- 
pw check or verification in respect of items which are capable of 
check and verification before full and final payment was made in 
repect of the work done by the  Institute during 1959-60 Sim!larly. 
in the case of 'on account' payments, i t  is not known to the Com- 
mittcc as to how the  values of various i tem. of work are  deterriiined 
and whcther there are any arrangements to check and verify the 
work done by the Institute before 'on account' payments are made 
to the Institute. In the Committee's opinion this is an  irregular 



4 
.mt ice  wpecially in view oi the fact that the data furnished B y  
&e institute fer evaluating work have been badequate. 

The Colmmittec feel that the fact that the var:ation in the claims 
of the Institute had been marginal, adds weight to the justification 
for entering into suitable agreemeat at  the time of giving contract 
for such work. This Institute has been in existence fbr the last 33 
sears and the Government had called upon i t  to take a leading part 
in organking the National Sample Survey as early as 1950. Thls 
has been a long enough period both for  the^ Government and the 
Institute to have gained experience and fix the basis for payment 
It is indeed paradoxical that the Statistical Institute of all India 
importance on the one hand, and the Central Statistical Organisa- 
tion of the Union Government on the other hand failed to arrive at  
such a basis The Committee, therefore. desire the Government 
to re-examine the whole mlitter and follow the normal and accept- 
e d  procedure while entrusting the work to the Institute. 

2. Explaining the reasons for the delay in Analising agreements 
with the Institute, the Secretary. Planning Comm ss;on stated that 
in regard to the work entrusted in 1959-60, the delay was due to the 
time taken in settlmg the basis of evaluation of different works. 
In 1959-60 the basis was the works ,n progress, but in 1960-61 the 
basis was changed to rounds of survey. But there was considerable 
correspondence with the Institute on the system of evaluation of 
different items of work. A memorandum could be finalised only in 
February. 1963. The Finance Min stry to whom the matter was 
referred twice, desired at first that the Cabinet Secretariat should 
make a check In respect of items which were capable of verification 
and furnish certificates. After a long probe. the Crn'ral Sta'istical 
0rganisat:on were able to furnish the certificates in January, 
1964 In the meant~me, the Institute came up with nddi- 
tional claims for certain tabulation work, on the pound that the 
orginal costs were under-estimafed in that thev were based nn the 
pay structures obtaining in 1959-60 after which there had been an 
increase in pay scales and allnwances. Since the matter had already 
hccn dt.layed. it was considered that Government might wait till 
the claims were finalised and thereafter sign the contract in the 
final shape. The witness added that fhc question of reverting to a 
system of pasment of Grants-in-aid which prevailed prior to 1959- 
60 also arose. T h ~ s  matter was stated to be under corlsiderat6-m of 
a Sub-committee. The Committee have subscquentlv been inform- 
ed oq the 6th October, 1964 that it hac since h e n  decided to revert 
from 'contract' to 'grant-in-aid' system of payments to t h ~  Indian 
Stat~st!cal Institute for the National Sample Survey work done by 
them for Government from 1st Aprfl, 1964 



The Committee drew attention to the failure of the Institute to 
make available data required for checking the reasonableness of 
the cost of various items. which the Institute had agreed to furnish. 
The representative of the Cabinet Secretariat stated that at  a meet- 
ing held in 1958, it had been agreed in general terms that the Insti- 
tute would furnish parLiculars required by Government. When the 
contract was put into operation, the Institute furnished certain 
particulars which were found to be inadequate for a reasonable 
appraisal of the costs. After a protracted correspondence between 
the Institute and the Central Statistical Organisation, the Institute 
pointed out- that in some cases, it would be difficult to keep records 
of the kind which the Central Statistical Organisation had required 
them to keep. There were certain inherent difficulties in making 
accurate calculations of expenditure on account of particular items 
of work. Certain operations were general and applied to more 
than one schedule and tabulation. So there was difficulty in find- 
ing out the proportionate share of the common cost distributed 
among different items of work. Marts were, however, being made 
to sort out these things. The Institute had been asked to furnish 
the details. The witness added that by and large sufficient infor- 
mation was available to enable more or less a thorough check that 
the monev had been properly spent. To a question whether any 
outside agency was consulted to check up whether the rates quoted 
bv the Inst'tute were reasonable, the representative of the Central 
Statistical Organisetion replied in the negative. To a question 
whether the Gokhle Institute, Poons was doing similar work, the 
w tness replied that it was not doing similar work on such a large 
scale and that i t  was no! consulted about the reasonableness of the 
charges. The witness further stated that in the year 1962, the 
Inytitutc's Council had set up an Expert Committee consisting of 
four cminent statisticians of whnm three wcre Cosernmrmt repre- 
sentatives and they had unanimously recommended that the rates 
quoted by the Institute were on the lower side. The rccornmenda- 
tions of !he Expert Committee had, however, not been accepted by 
Government. 

The Committee regret to note that there was undue delay in the 
finalisntion of agreements with the Institute. It is surprising that 
even the Memornndum of Agreement fat regularisation of the pay- 
ments made doring lW-61 and 1961-62 is still awaiting acceptance 
by the Government. The Cemmittec were Informed during evi- 
dencp that the Institute did simnar work for the Government 
before, that is prior to the commencement d thc contract sys4"em, 
on a dillrrent system of payment. The Covemment hat1 no rcnawn 
to suggest a rcoidm In the nature af payment and it wns the Insti- 
tule which demnndcd the change. If w, the Committee are W e  



Irb find any justification for accepting the demand without first 
finalising the agreement. Further, the Committee are  surprised to 
note that advances for 'on account' payment were not made spin;! 
a total specific sum but with the intention of settlmg the spec& 
sums later. The Committee are unable to understand, why the 
payments made or demanded were not got checked even though the 
Gokhle Institute, Poona was doing similar work, though on a smaller 
scale. 

As pointed out in the Audit  para, owing to tllc inn:fcquary of t t ~ c  
data furnish~d by the Institu.c, the renson:t?)icl~e~s of tile cost of 
var:ons itrrn\ could not be vrrifierl. Tlri, w a s  eonfirm~d (luring 
evidence by tilt. rcpr-~ntativc- of the 1)cp~rtment of Stati..tirs iu  
the Cnhinet Sct rtt:!l-kt. who stated t h a t  thvir ~vrhnic  :.1:1. :'011ni1 
that thc data fur~li\hrri by tlic In\titutr would not hc cltflir rSn l  
enough for tht-ni to comr. t o  ii reasonal~l~  idcn of thtb co\!. 1'  i \  
therefore nor clear how a n  Expert Comnlittce ionncd h! !I10 lnsti- 
tute ( in  which there were three Government Stati-t icians) rerom- 
mended that the  claim^ of t h e  Institute looked reiisonnblc and that 
the ratcs quoted by the Institute were on the lower sidfb Thc Com- 
mittee are in no way surprised to learn that the Govtmmenl h a w  
not accepted the recommendatioils of the Expert Commit trv. The 
Committee f e e l  that thc entire question of rates and the extra 
claims made by the Institute needs a thorough and careful rhcck 
and investigation before a decision is taken in the matter I11 

view of the abnormal delay that has already taken place, the Com- 
mittee desire that this question should be finaliwd carly. Thc 
Committee note that it has been decided to revert to  ant-in-aid' 
system of payment5 from 1st April, 1964. 

3. The Secretary, Plannmg Commission urged before thv Com- 
mittee that the audited accounts of the Institute had shomvn that  
they had ~ncurred a larger expenditure than the amounts ~-cr.clvud 
by t h ~ m  as 'On account payments'. The Comptroller and A u d ~ t o r  
General stated that according to the audited accounts, for the year 
ending 31st March, 1960, the expenditure of the Institute on certain 
]terns was as follows : Staff-Rs. 49 lakhs, Books and Journals-- 
Rs. 1.13 817, hire charges for tabulating equipment 8,17,000. He 
enquired if the Government were satisfied that the expenditure was 
justified and it pertained to the particular work entmsted to the 
Institute. T h e  Secretary, Planning Commfssion stated that the 
budget of the Institute was passed by its Council which looked into 
the justification of expenditure. Asked if Government had scruti- 
nised the accounts of the Institute at  any time the witness replied 
in the negative but added that Government representatives were 
serving on the Finance Committee of the Council. 



The Committee view with concern the delay in finrfbotion d 
the agreement specifying the amounts payable for the work entrusted 
to the Institute (on contract basis) during the years 196Q-61, 1861- 
62 and 1962-63. It is all the more serious that the Institute has not 
furnished full particulars for proper evaluation of the work e n t m t -  
ed to them, apart from the fact that the Institute has not been able 
to adhere to the agreed time schedule. The Committee are also not 
happy to note that the Government have not so far sa twed  them- 
selves about justification of the expenditure incurred by the Insti- 
tute on the work entrusted to it. This matter assumes greater 
importance when it is noted that during the period 1958-59 to 1961-66 
(October, 1964) the total amount of grants-in-aid and other payments 
made by Government to the Institute is as large as Rs. 6 13 crones 
(Appendix 11). Thc Committee, therefore, recommend that a 
Reviewing Committee should be appointed under Seetion 9 of the 
Indian Statistical Institute Act, 1959, to review the work and a h  
for inspection of the various assets created by the Institute from 
the grants given by the Government from time to time. 

4 .  The Institute has not been able to tabulate the data on the 
agreed time schedule. The Central Statistical Organisation observ- 
t.d i n  January. 1962 " .  . . tabulation is behind completed field 
work, by some 24 vear:;. The performance during the first three 
quarters of 1961-62 does not give any promise that this lag will be 
reduced in the near future. on the other hand. this lag is likely to 
:~ggravate". 

When these delays were taken up with the Institute, Govern- 
ment were informed that remedial measures were being taken. A 
part of the work expected to be executed in 1960-61 and the follow- 
ing years was awaiting completion (January, 1964). 

Explaining the present position of progress of the work entrusted 
to the Institute, the Secretary, Planning Ccmmission, stated that 
nothing was pending in respect o f  work required to be completed 
upto 1960-61. The pendencv of the work for the years 1961-62. 
1962-63 and 1963-64 was 5 per cent.. 20 per cent and 25 
per cent., respectively. With regard to  the remedial mea- 
hwres taken to improve the efficiency of the Institute. the 
representative of the Central Statistical Organisation stated 
that an incentive system had been introduced. A record 
of the out-put of each technician was kept and he was paid extra 
money for work done in excess of the normal. 

The Committee note that remedial mMmws have btcn taken to 
improve the eliiclency at the Institute though at an extra cost. The 
Canmittee would like the Coverameat to take up with the Instihte 
the question of completing the uniinhbed wort relating to the y s u r  



1961-62, 1982-63 and 1983-64 without further delay. The CommMee- 
weald a h  like the Govenrmcrllt to examine whether there is any 
justification for entertaining extra claims for payment by the institute 
for  completing any portion of the work later than the tlme schecinle. 

5. The Committee enquired whether the data produced by the 
National Sample Survey had been useful to Government, even though 
most of it was out of date. The Secretary, Planning Comm;ssion 
replied in the Pffirmative and added that Government were depend- 
ing on the information furnished by the National Smplc  
Sun*ey in regard to National Incon~e and p rodu~t ion  trends 
etc. The representative, Central Statistical Organisation cited 
tw3 instances where data furnished by the National Samplc 
Survey proved ~ ~ e f u i  to thy  Planning Commission. In connection 
with estimating population for the Third Plan period, thc National 
Sample Survey gal-e an es~imated ra:c of gro~vth of nearly 1.9 in 
1958 as against t h e  official expectation of 1.4 cvhich was based on thc 
rate of grolvth between 1941 and 1951 censuses. On the basis of this, 
t h e  Planning Commlss on hcd to revise their estirnatcs. The census 
of 1961 revealed that even the figure of grawth of 1.9 was an under- 
es:;ma:e. Again the unemplc)\.rnrnt figure, accnrdinq tn t h r  Census. 
wa: ! . S  million bur according to the  Nat ional  Sanlpic. S u r : y  i t  Lvas 
6.5 mill'on which uVas found to be reasonrtble' by othvr check:; also 

From a statement furnished a: the lnstanct of !he Cornrnitttb,+ 
(Appendis 111) ,t is n o : d  that the norm fixed for ccimplr'tlnn c ! r  311 

the tabulations of a par t~cular  Round of Socio-economx survey aftct 
the recept of all the filled in schedules. is about 'wn  yr , , i~ \  
The Committee feel that this is too long a period and suggwt that 
the fmdbiljty of reducing this time lag mag be e x a m i n d .  What 
surprises the Committee iq tht. fact that inspite of w c h  lihrvai allow- 
olcc of time for tabulat;on, the tabulation work pertaining to the 
lStb Round which shouid have been completed by the cnd of 1962, 
nmains unfinished to the txtent of 20 per cent., and that prtainimg 
te the 16th Round remains unfinished upto 25 per cent and that $9 
per cent. of tbe work relating to the 17th Round (which should be 
completed lq the m d  of 1961) still remains to be do=. Tbe Cmn- 
mWee also find from another statement furnished at their inshncc 
(Appendix IV) that there is much d t b y  in f id is ing  and publishing 
the Reports after their receipt from the I d t u b .  

The C d t t a  have no doubt that with tbe depth d suitable 
m u s u m  rad dl r o d  &art, the time lag trrvdved in tbe vmrloru 
rbges of werk, scpochily in the preprmtjen d Ibs &aft rspettr by 
Qbo ImWute 4 #sir printimg by Gwemment, eaald be reduced $0 
Os d n a a z  As meb in.tdb.h M a y s  ta Wihg and publirb- 
h g t h o r o l r r r t r u e l i k s i g t o d e t n c l f m t h t a Y k l n c & r d ~ ~  



cdectsb, the Committee would urge upon the Gaearrar~nt tbe d 
for taking early staps te remedy such a state of aftairs. 

6. The Committee drew attention to the discrepancy in figures 
re!ating to food production during the Second Plan which was 75 
million tons ~ccording to the Planning Commission and 96 million 
tons accor.linq to the National Sample Survey, and to the statement 
of the late Prime M~nister in the House on 14th Apri!. 1961 that a 
working group of rxperts was verifying the. figures. The represen- 
tative of Ihe Central Statistical Organisation stated that in order tm 
And out tjle reason4 for the variation in the official and the National 
Sample S ~ ~ r v e y  estimates. types qtudies had been undertaken by tha 
working group of the National Sample Survey, which would last for 
threcb years. The Committee regret to note the abnormal delay that 
has taken p1ar.c in reconciling this huge discrepancy. They desire  
that this question should be given greater attention and a report ex- 
plainine the discrepancy submitted to them. 

Garnts-in.aid t o  Non-Governinent lnstitutmns, Bodies and to indioG 
duals-l?tilisation Certificates-Para 85 (c) (i)-page 105. 

7. A cettiflcate of the utilisntion of the grant  is required to be fur- 
nished by the sanctioning ;~t~!hnri ty 'n thn Actrwntart Cknernl for 
cavclry ~;rra!\t, specifying that the grant has bl:cn utiliwtl on the oblccts 
for which i t  was sanctioned and where the  grant w3s cnndi!ional. the 
ccmditionc: have bccn fulfillccf, if such cert:fica:es \yere issued in time, 
thcb s a n c t ~  7riinq authoriti~.:; c n n ,  br.5 ,re the payment ,>f f::r:hcr grants- 
in-:i!<i, snti.ify tht~mwlvc~s (by  n sc ru t iny  of rrrtified accoun!~  wndcr- 
r d  by the i)otfy or the institution roncc*:.n~d) tha! the grants. alrcadv 
~ivc-n,  havc \wen utilisrd in f ~ l l  and thcrc w a s  nn hea\y unsmnt 
bn1arirc.s ly in~:  with them Thr cutel!* !,. w'1;:.h dc.!nv: have ncturred 
in thc iss: t? of utilisation ccrtjflcatcs is indicated in thc case of 
Cabinctt S~CI-rtariat  as follou-s: 

Prhriod trj No. vf utilisstiorl .4mou?1 
Nanr i ) '  r le Ministry whkh tkc ~crtificutec ,jut- (In l\E;'.s 

q-ant ~t In 'ing at the en.i of rupeta) 
rr latcs o f  Qctoker. 1 6 3  

--"-- --- ------- --- 
Explaining the latest position regarding the submission of the uti- 

lisation cer?ificates, the Secretary, Planning Commission stated that 
the moulrts advanced to the Institute were under t k  h& vfs., 
non-projw, project and capital grants. No utilisation certificatab 



were required regarding the project advances concerning the Natio- 
nal Sample Survey which was the subject matter of the contract. As 
soon as the contracts were finalised, the end products and the results 
had k e n  received. Out of Rs. 204 lakhs, the amount under project 
head was Hs. 82.6 lakhs. Utilisation Certificates in respect of 6 itcrns 
under non-project and capital grants relating to 1961-62 had been 
furnished to audit. 

At the instance of the Committee, a statement showing the latest 
position regarding submission of Utilisation Certificates and reasons 
for non-submission of outstanding certificates has been furnished by 
the Cabinet Secretariat (Appendix V). The Committee note that 
Utilisation Certificates in respect of six items totalling Rs. 37.20 lakhs 
and pertaining to 1961-62 have since been furnished ana that the 
Gove ,men t  consider that Utilisation Certificates are apparently not 
necessary in respect of 13 items amounting to &. 82.62 lakhs shown 
under Project Sector as the work was to be done on contract bas s  
and not on grant-in-aid basis. However, Utilisation Certificates in 
respect of 22 items (out of 41 ~tems) involving an amount of Rs. 84.53 
lakhs are still to be furnished. The Committee regrot the delay in 
furnishing the Utilisation Certificates. They desire that steps be 
taken to furnish the Utilisation Certificates which are still outstand- 
ing at an early date. They hope such delays in furnishing the c d -  
ficattrs will not arise in future. 



MINISTRY OF COMMUNITY DEVELOPMENT AND 
COOPERATION 

Accounts of Loans to Cooperative Societies-Page 137, para 98. 

8. The following table indicates the position of the loans granted, 
outstanding and overdue as on 31st March, 1963, in respect of some 
of the Co-operative Societies for which detailed accounts are main- 
tained by the Deputy Registrar of Co-operative Societies, De1hi:- 
Loans sanctioned by the former Ministry of Community Developmen2 

Period du-ing which Total Amount Oveduc amount 
and No. of Swie:ies to amount rccovcred outstan2hg (prin- 

whom loms were granted cipal and interest) 
granted a s  on 3 1 . 3 . 1 9 6 3  

1953-57 
103 Societies 

(In lak o f r u m s )  

The amount outstanding with interest as on 30th September, 1963 
is stated to be Rs. 2.25 lakhs. AII the cases are  stated to have been 
referred to the Collector for recovery as arrears of land revenue. 

Explaining the position regarding the grant of loans by the Block 
Development Officers to the Co-operative Societies. the Secretary, 
Ministry of Community Development and Co-operation stated that 
the total amount granted to 103 societies was Rs. 6.44 lakhs. Amount 
recovered was Rs. 4.83 lakhs and the balance as on 31st March, 1963 
was Rs. 2.65 lakhs Including interest. All the outstanding cases had 
been referred by the Delhi Administration to  the Collector for the 
recovery of dues as arrears of land revenue. In reply to a question, 
the witness stated that all the 103 societies were esisting. Out of 
them 52 societies had cleared their arrears and the arrears related 
to the remaining 51 societies. The Committee enquired the reasons 
for the delay in the recovery of loans. The Secretary stated that 
originally loans were gmntcd by the Block authorities. The work 
was transferred to the Co-qerntivc Department late in 1961. The 
Co-operative Department had been taking action in the matter since 
then. "-#I 

1565 (Aii) LS-2. 



The witness added that the recovery proceedings were generally 
prolonged. Asked whether any irregularities had been committed 
by the Block Development Ofacers in sanctioning loans, the Secre- 
tary replied that, no such case had come to light. In earlier years, 
Block Development Officers were also disbursing loans. Late in 1961, 
this work was transferred to the Cooperative Department. The ques- 
tion of any action against the Block Development Mcers  would 
arise only in respect of the loans granted earlier on an unsatisfactory 
basis. 

The Committee regret to note that there was inordinate delay in 
proceeding against the Co-operative Societies for the recovery of 
outstanding loans granted during the period 1953 to 1957. When the 
work was transferred te the Co-operative Department in 1961, the 
Commiaee fail to understand the reasons for the delay of over 3 years 
on the part of the Department in taking suitable action for the 
recovery of loans. 

The Committee are of the view that had the Block Development 
Officers taken due care and proper precaution before advencing the 
bans, there would not have been such an accumulation of huge 
axnoun ts of loans outstanding against the Co-opera tive Societies. 
They are also of the view that no periodical check or investigation 
appears to have been made to see whether the Block Development 
OtlBcers concerned maintained proper accounts of the loans advanced 
tb Co-operative Societies and whether there were any lapses on the 
part of the Block Development Officers in regard to the execution of 
bonds and sureties dc .  The Committee are also not sure whether 
*e Co-operative Societies have sufficient assets to enable the Gov- 
ernment now to realise the amounts and whether the whereabouts 
of the members of the defaulting Co-operative !Societies are known 
to the Co-operative Department Since the Delhi Administration 
are stated to be optimistic about the recovery of outstanding loans, 
8be Committee hope that the recovery of loans would be expedited 
without loss to the public exchequer and a report submitted to them. 

9. The Committee desired to be furnished with information on 
the following points: 

(i) What were the reasons for the delay in recovering outstand- 
ing loans from the Cosperative Satieties in this case? 
What were the reasons for entrusting the recovery d 
lorrar to the Cdfector for recovery as land revenue? Did 
the Societies following the normal procedure in advancing 
)oms to Members7 Did the Ce-opurative Societies ex- 
ecute a bond with tbe borrowen? 



(li) Did any 3HecL Developmeat Oflieei act in exeem a# hhr 
pewem u d  authority in unctieniarg leens? 

The Committee regret to note that the information is stiU awaited. 

b s  of Government money and Property due to fire-Page 164, 
AppruZix 1. 

10. On the 7th November, 1060, Government money amounting to 
I&. 9,885 and some costly articles were burnt in an accidential Are 
which 'broke out in the private residence of a Block Development 
Oacer  at Shillai in Himachal Pradesh. The Officer had brought the 
cash on the same day from Dugana to make over the charge to his 
successor owing to fihlftlng of t h e  headquarters to Shillai I? was 
observed that the cash destroyed was drawn from the treasury much 
in advance of requirements during October, 1959 to March, I960 
(Rs. 7,677 were drawn on 31st March, 1960). Audit was informed 
(January, 1964) by the Department that disciplinary proceedings 
had been initiated agamst the officer for irregular retention of 
money for an unduly long period and for his failure to take proper 
precautions to protect Government money and property. The total 
loss had not been assessed and written off till January, 1964. 

The Committee enquired the reasons for the delay in finalising 
the disciplinary action against the officer concerned in this case. The 
Ikcretary, admitted that there was some delay in instituting the De- 
partmental proceedings and added that the matter had been refer- 
red to the police who took about 2 years but could not make out a 
casc Thereafter the Departmental proceedings were instituted. 
The latest position was that the proceedings had been completed 
and the whole case had becn submitted to the Lt.-Governor. Hima- 
chal Pradesh, for orders. Asked why thtx Departmental p r o t d i n g s  
were not started against the officer conccrncd immediately on detec- 
tion of the Iw, the witness stated that ostensible criminal cases 
were referred to the Policc in the first instanrc and criminal pro- 
ceedings were instituted, if a case was thought fit for that action. 

In reply to a question, thc witness stated that the main charge 
against the omcer which was being enquired into was drawal of 
Rs. 7,677 in advance. not related to the actual requirements, which 
amounted to temporary misappropriation, although there WRS no 
intention to misappropriate. The Comptroller and Auditor General 
informed the Committee that the loss in this case was Rs. 9.885 cash. 
180 yards of long cloth, hand driven 16 mm Projector, flash bulbs, 
camcra bulbs and bitumen carpet. 



The Secretary stated that as the case had been submitted to the 
fit. Governor, the Ministry had not been able to get full facts of the 
case and actual charges against the officer. 

The Committee regret to note that there was undue delay in insti- 
tuting the Departmental proceedings against the omcer concerned 
for irregular retention of the Government money for an unduly long 
period and for hi failure to take proper precautions to protect Gov- 
ernment money and property. The Committee are of the view that 
the drawal of the amount in advance by the officer concerned which 
was not immediately required amounted to temporary misappropria- 
tion of the Government money which called for immediate action 
against the officer concerned on the part of the Department. i t  im 
also surprising that the police took about two years to investigate 
into the case and come to a conclusion. It  is very surprising that even 
after a lapse of several years the Government have not been able to 
assess the loss due to fire. They trust that immediate action will be 
taken to assess the total loss. 

The Committee desired to be furnished with further information 
on the following points; 

(i) What was the issue referded to Police for investigation? 
Was it the cause of fire or loss of Government money? 

(ii) Was the charge against the Block Development Ofl4cer 
only on one count viz., keeping of cash over and above 
his requirements or was he also charged with having 
kept costly Government articles at his residence 

The Committee regret to note that the information on the above 
points is still awaited. They alse desire that the decision of the Lt. 
Governor on this case when taken may be intimated to the Commit- 
tee. 
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MINISTRY OF EDUCATION 

N ITTONAL DISCIPLINE SCHEME 
(A)  Training Institute, Sariska 

Nan-execution of agreement and avoidable expendtture-Page 39, 
para 33 (a).  

11. The premises with an area of about 30 acres were hired for 
the Institute on a monthly rent of Rs. 1,490 with effect from 23rd 
September, 1960. The landlord agreed verbally ( i )  to carry out a t  
his own cost some major repairs, suggested by the C.P.W.D. at an 
estimated cost of Rs. 37,000; and (ii) also to provide water and elec- 
tricity for the trainees. These commitments of the landlord were 
not recorded in writing. Government had to incur an expenditure 
of Rs. 1.13 lakhs for the supply of water and electricity, etc. and 
Rs. 17,675 on general repairs to premises as the landlord failed to 
implement the verbal commitment. 

In evidence, the Secretary (Education) admitted that it was a 
mistake on the part of the late Director General of the National D i s  
cipline Scheme in not making a formal agreement with the landlord 
for hiring the premises, but added, in extenuation, that the urgent 
need for accommodation for opening the Centre1 Training Institute 
justified this action. The Director-General tried for accommodatio@ 
elsewhere but he had a great difRculty in finding suitable accornm* 
dation for 600 trainees. He had negotiated the agreement with the 
landlord over the telephone. The landlord had actually provided 
certain facilities like construction of additional lavatories and bath 
moms at a cost of Rs. 37,000, but h e  declined to spend any further 
amount. The landlord had accepted a rent of Rs. 1,490 per month 
as against an assessment of Rs. 3,278 per month made by the 
C.P.W.D. In justification of an expenditure of about Rs. 1.3 l a b  
incurred by Government for supply of electricity, water etc., the 
witness stated that as the building was to be used for housing 600 
trainees and a large numbtr of instructors, it had to be renovated. 
Yhe facilities provided by the landlord were inadcquntt. for such a 
large number of trainees and staff. The break-up of esprldlttlrc of 
Rs. 1.13 lakhs out of the total expenditure of Rs. 1.30 lakhs wrs 
given by the witness as follows: New Generator. Rs. 25,0011; water 
pump and tank, Rs. 25,000; water reservoir, Rs. 12,000: repairs and 
cxpansior~ of roads, repair of dhabi-ghat and erection of pnrdha 
walls ~ s .  27,000; and general repairs in three years Rs. 24,000. 



The Committee were informed that the Anal agreemeht with the 
landlord was expected to be executed shortly. Since the proposed 
agreement was expected to continue f m  20 years, the major repah 
carried out by Government would be fully justified. It was also 
urged that because of the low rent charged by the landlord, he could 
not be exyected to undertake repairs of a greater magnitude thar  
what had already been agreed to by him, and also that since the 
agreement was from year to year basis this large amount on re- 
pairs was not incurred by the landlord. Asked to state the 
justification of spending such a large amount on repars  
etc., without entering Into a formal agreement with the land- 
lord, the Secretary (Educat~on) replied that there had been aa 
understanding from the very beginning that the building would be 
required for a long time. In reply to another question, the witnesf 
stated that the landlord could give a month's notice to have the 
building vacated. 

The Committee are unhappy at the unsatisfactory manner m 
which this case has k n  handled. Firstly, an irregular procedure 
was followed by the Director-General, National Discipline Schema 
in hiring the premises merely on the basis of telephonic conversation 
without entering into a fonnal agreement with the landlord tit re- 
quired under the rules. The Committee are not convinced that the 
urgent requirement for accommodation justified this action. Lf any 
ddag  was anticipated in concluding a formal agreement, at least a 
letter intent codd have been obtained from the landlord. Such 
a tendency to enter into financial commitments without completing 
the normal formalities, cannot but be deprecated. 

Again the Directorate undertook major r e p a h  and improvements 
(including supply of water and electricity) entailing a heavy cxpee- 
diture of Rs. 1.13 lakhs without finalising a lease deed with the land- 
lord. The agreement has not been signed as pet, althoagh four ymn 
have elapsed since the p r d .  were hired. According to the 
Ministry's own admission the present position is that the landlord 
em have the premises vacated at a month's notice, resulting in most 
of the expenditure incurred by Govenunent on repaim and fmprcnte- 
merits being rendered infructuous. The Committee desire that the 
agreement should be executed without further delay, to aafvard 
the interest of W e m m e n t .  

The Commfttee were given to understand that one of the rcononr 
for the landlord not undertaking major repairs and bnprovementr 
was that the agreement was on a year to ycar bds .  If initially tbe 
intention was to hire the premises for a I m p  time (20 y-), a Iha 
eommOtment to thb effect s h o d  have been made to tho landlord m t  
tbe very beqinnw a d  a wrfttm agresmtnt dtmed knta with b h .  



Nortcrecoverp of lodging and service chasgeur--Pages H, 
para 33A ( b )  

12. No house rent or senrice charges were recovered ftom the 
trainees, though the terms and conditions of their appointment 
specifically provided that "the lodging will be provided by the G w -  
mnment at his/her expenses a t  the Central Training Institute, 
Sariska". Similar recoveries were also not being effected from the 
resident staff members whose number ranged from 40 to 80. 

In evidence the Secretary (Education) stated that the c l a w  
regarding providing of lodging at the expense of trainees was in- 
advertently ~ncluded by the National Discipline Scheme Directorate 
in  the proforma of th; letters of appointment. It had never been 
the intention to recover lodging charges from trainees whose stipend 
was very small. In a note* (Appendix VI) furnished to the Com- 
mittee, the Ministry have stated that the inadvertent inclusion of 
the condition in the appointment letters came to notice only on 
receipt of the Audit Report in November, 1963. and it was removed 
in February, 1964. The trainees are, however, required to pay the 
incidental expenses e.y. drinking water charges and rent for furni- 
ture. 

As regards the recovery of rcnt from the instructional staff, the 
witness stated during evidence that the rates had been finalised in 
consultation with the C.P.W.D. and orders to effect recoveries had 
been issued an the 28th April, 1964. The Committee understand 
from the Ministry's note sent subsequently that the question of 
assescment of rent payable by the staff was referred to the C.P.W.D. 
as late as 6th September. 1963 and their replv was received on 8th 
October, 196, and that the arrears of rent ha;e been recovered from 
the existing staf?. The Committee were further informed that v i p  
rous steps were being taken to assess and recover the dues f m  the 
staff who were no longer posted at  the Sariska Institute: but that it 
was not possible as yet to say whether any one from whom the 
arrears of rent were due has retired from service. 

The Committee are aurprked that the inadvertment inclusion of 
the condition regarding payment of lodging charges by the trainees ia 
thdr letters of appointment was not detected till the receipt d the 
Audit para in November, 1963. The Committee are also perturld 
wsr the inordinate delay in referring 'to the C.P.W.D. the qu- 
4 aaerasment of rent p.gabk by the inatnwrtional staff. They hop. 
that the recoverha from the staff transferred fian the Institute m d  

*Nd vetted by Audit. 
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also those retired from the Institute and also those retided from 
service, if any, will be effected early. 

(B) National Discipline Scheme Directorate 
Drawal of amounts to  avoid lapse of funds-page 40, para 33R(a) 

13. Purchases amounting to Rs. 1,34,971 were initiated towardn 
the close of the financial years 1960-61 to 1962-63 and the amounts 
withdrawn from the treasury on the basis of advance blIls collect- 
ed from the suppliers and by recording certificates thereon that the 
stores had been received in good condition and had been accounted 
for in the Stock Register. The goods were actually received in the 
subsequent year after periods ranging upto one year in some cases. 
The amounts drawn on contingent bills were converted into Remit- 
tance Transfer Receipts in favour of suppliers and were not refunded 
to Government as it was anticipated that the supplies would be 
forthcoming anytime. 

In evidence, the Secretary (Education) admitted that the prw 
cedure followed by the National Discipline Scheme Directorate dur- 
ing the years 1960-61 to 1962-63 was irregular. The oficers had ex- 
pected that the goods would be received very soon but in some cases 
delay took place. The officers concerned had been warned and 
there had been no repetition of the irregularity during 1963-64. The 
Ministry were convinced that no malnfrdes were involvbd in this 
case and the stores had actually been received later. 

In a note (Appendix VI) submitted to the Committee, the Minis- 
try of Education stated that the stores were entered in the stock 
register as per dates given on biils No written instructions appew 
to have been given by the Director General in the matter. The 
warning to the officers for following the wrong procedure is reflected 
in the character roll of the officers who were serving in the Direc- 
torate at the time of Audit. A special stock verification was done 
at the Central Training Institute in May-June, 1963, and similar stock 
verifications as on 1st ApriI, 1964 had been made by the regional 
offices. 

The Committee view with great conccrn the irregular procedure 
adopted by the Directorate during three years from 1960-61 to 1962- 
63 regarding withdrawal of funds to avoid lapsing of the -me. They 
take a very serious vievpf the false certificste\ recorded by respon- 
sible oficcrs of ?.be Directorate on the advance bill9 that the goods 
have been received and entered in Stock Register, when actualiy tho 
goods had not been received. The Cammittec hnvc Ixen given to 
understand that recordcd warnings have been issued to the o f l l c c ~  



responsible for this irregularity. They hope that such cases will not 
recur. 

Improper maintenance of Stock Accounts, page 40--para 33B ( b )  

14. The Directorate stated in January, 1964 that (i) stores of the  
value of Rs. 6,447 still remained to be accounted for and these were 
also likely to be located shortly and (iii) acknowledgment of arti- 
clcs for Rs. 12,211 were awaited. 

Explaining the present position of the un-accounted fox s t ~ r e s ,  
the Secretary (Education) stated that stores worth only Rs. 305 re- 
mained to be accounted for. The acknowlcdgrnents for stores 
worth only Rs. 2,532 were still awaited, and these were expected to 
be rcceivcd in the course of next few weeks. The prescribed proce- 
dure had been in force and there had been no such case during 
196344. A system of internal audit check had been introduced t o  
eliminate all lapses in future, and a post of an Accounts Officer had 
been created in the National Discipline Scheme Directorate for the 
purpose. 

The Committee hope that with the posting of an Accounts Officer 
and introduction of a system nf internal audit check, maintenance of 
rrtock Accounts will improve, 
Evasion of leave rules-pages 40-41, para 34 

15. In disregard of the instructions issued by Government in May, 
1958, leave on full average pay was granted to an officer for attend- 
ing to his "private f la i rs"  for a total period of 15 months and 6 days 
within a period of 16 months and 3 days during which the officer was 
on duty for only 23 days in all on three occasions. The grant of 
leave after very short spells of duty enabled the ofleer to enjoy 
leave on average pay for 15 months and 6 days during the period 
and to draw an additional leave salary of about Rs. 4,600 beyond 
what he would have been entitled to if the entire absence had been 
continuous. 

In evidence, the Secretary (Science) admitted that the m c e r  
conccrncd should not have been granted leave after very s h x t  
spells of duty and thus enabling him to draw an additional leave 
salary of about Rs. 4,600. The spirit of thc leave rules had been 
evadcd in this case. 

The Committee d&rc that all officers dca'inp: with sanctioning of 
leave should be directed to strictly adhere to the instructions issued 
by Government in May 1958 to crlsure that "all cases in which a fresh 
spell of leavc is applied lor by Government servants after a short 



"mkrval ef duty, are carehrlly examined with a view to 8ee that the 
spirit of the rules is observed and that the coanpeteat kuthorities 
refuse the leave by exercising the discretion vested in them if thw 
have reasons to believe that an attempt was being made to take undue 
advantage of the leave rules or to evade the spirit thereof". 

l n t m t  check of the accounts of Government schools-pages 41-42, 
para 35. 

16. Consequent on enquiries following an embazlement of a sum 
of Rs. which came to notice in January, 1957 in a Government 
school in Delhi, the Delhi Administration sanctioned in May, 195) 
at the instance of audit, a staff of 1 Accountant and 2 Upper Division 
Clerks from 1st September, 1959 for the internal check of accounts 
maintained in Government schools. Although the scheme of inter- 
nal check has been in operation for over four years, only n very 
small number of schools have been covered as indicated below. 
According to Audit at this rate it would take about 10 years to 
cover in internal check. all the schools at  present in existence. 

Year 
Total So .  of 
H. S .  Schools 

in existence 

A study of about 30 internal a u b t  reports covenng the period 
upto 31st March, 1963 showed that apart from minar recoveries and 
short rea l~sa t~on accountal of fees and fines, some more senous 
irregularities had come to light, e.g., there were about 20 cases of 
embezz lmt ,  short accountal, etc. involving over Rs. 7,000 in all, 
and one case of substitution of tenders was under investigation of 
the Vigilance branch. 

In evidence, the Secretary (Education) admitted that the pre- 
sent internal check of accounts maintained in Government schools 
was inadequate. Prior to sanctioning of special ataR for the purpasc 
in May, 1959, all auditing of school accounb war being &me by the 
toad audit parties of the AGCR, who could do only a tsat audit of 
two or three months accounts of llrmv schools. Because of the 



aomplicabcd nature of accounts, the AGCR had suggested sanction- 
ing of staff for internal checks in order to supplement the marlit 
$one by his st&. The internal audit unit was actually sanctioned 
on an experimental basis consisting of one accountant, 2 U.D.Cs. and 
one L.D.C. The stafi had conducted internal audit of 20 to 25 schools 
per year, besides, surprise checks of accounts of certain other 
schools. They had also conducted a course to train staff in maink- 
nance of accounts. The witness added that in the meantime t b  
number of Government schools had increased from 143 in 195869 
to 222 at present, and this had increased the volume of work far 
the internal audit unit. The Finance Division of the Delhi Admin- 
istration had agreed to the creation of 3 more posts of accountants, 
so that the internal checks might be intensified. The Committee 
were assured that the position would be reviewed every year to 
ensure adequate ~nternal checks of accounts. 

The Committee feel that the internal audit check of Government 
schoolli in Delhi has not received the attention it deserved. The f a d  
that the internal check of the accounts of about 30 schools revealed 
c a s e  of embezzlement, short accountal of money etc point to tbe 
wide spread financial irregularities, in Government schools and the 
imperative ntxd for taking remedial measures. The Committee nof. 
that  some additional staff is being sanctioned for the purpose. T W  
hope that the Delhi Administration will ensure that adequate stalb'b 
posted to cope with the increasing number of schools. Tbe k t e d  
audit parties should be able to cover all the schools a spotifka 
period to be laid down hy the Ministry 

Dcluy 111 the f~tnction~ng of a Magnetic Obsmmtoq-page 43. para 57 

17 After the floodlng of the Magnetic Observatory m the Karan- 
pur Estate of the Survey of India in 1943, n suitable site away from 
electrical and magnetic disturbances was selected In 1947 at Chak- 
ratn Road (near Dehra Dun). The C.P.W.D. were able to acquire 
the land from the Uttar Pradesh Government only in May. 1955. 
The construction of the building was started after about two y- 
in April, 1957, and completed in October, 1960 at a cost of RS 1.24 
Iakhs, but the equipment worth Rs. 7,679 and Rs. N770 for tbe 
Observatory which were received in August, 1954 and August, 1958 
respectively were not brought into use till January. 1W. 

Explaining the reasons for delay in the acquisition of land. the 
Secretary (Education) stated that afler the p r h i n a r y  work had 
been done, the whole project was postponed by the Ministry ot 



Agriculture (which was the then Administrative Ministry concern- 
ed) till 1953. The administrative approval and expenditure sanc- 
tion were received on 26th March, 1953. The C.P.W.D. approached 
the Collector, Dehra Dun for acquisition of land on the 30th March, 
1955, and the Collector handed over the possession of land on the 
12th May. 1955. As regards the delay of about 2 years in starting 
construction, the witness stated that preparation and revision of 
estimates and plans, and calling of tenders accounted for this time 
lag. The Additional Chief Engineer stated that initially tenders 
were invited thrice during the period August-October, 1955, but 
without any response. Because of high cost, the estimates were rc- 
vised by the C.P.W.D. in August, 1956, and revised administrative 
approval was applied for by the Sumeyer General in S~ptember.  
1956. Tenders were again called for four times during the period 
19th October to 4th December, 1956. Thereafter negotiations with 
the contractors were concluded. The approval of the Add~tional 
chief Engineer for the award of the work was received on the 7th 
March, 1957. It was urged that because of the inaccessibility of the 
site and lack of facilities, contractors were not interested in the 
work. 

Asked to explain the justification for ordering equipment even 
before the acquisition of land, the Secretary; (Science) stated that 
the time expected to ;be taken for its procurement was not known. 
The witness informed the Committee that the Observatory had 
started functioning, from the 10th January, 1964, in spite of difflcul- 
ties regarding approach road and water supply. Negotiations were 
in progress with the U.P. Government for getting land for the a p  
proach road. As ~ e g a r d s  water supply, action was being taken to 
sink tubewells. 

.The Committee regret to observe that this case indicates lack od 
planning at various stages. The equipment worth RY. 7,679 was 
received in August, 1954 even before the acquisition of land for the 
observatory and that worth Rs. 64,770 was received in August, 1958 
more than two years before the completion of the building in October, 
1960. The construction of the building itiqelf which war started in 
April. 1957 was completed in October, 1960 LC. 3A years after tho 
award of the contract. Even after completion of tho building the 
equipment had been lying idle for more than three yenrr. The 
Observatory started functioning from the 10th January, 1964 but the 
difficulties regarding the approach road and water bupply are yet to 
be resolved on cr permanent basis. It is not cha r  why these problcms 
were not attended to simultanooudy with the construction of ihe  
building, which itseif was considerably delayed. Tho Comrrittee 



hope that the department would take immediate steps to provide 
..approach road and water supply etc. for the Observatory. 

Excessive release of grants fo7 the construction of buildings-pager 
112-13,para 87. 

(18) (1) Indian Audit Education Association 

18. In response to  their request, the  Ministry informed the  Ass* 
ciation in October, 1953 that  it was willing to pay a grant of 
Rs. 86,000 if t he  Association could s m e  a site and collect the 
balance of Rs. 43,000 required to  construct a three storeyed build- 
ing. 

In  January,  1957, the Ministry of Works, Housing and Supply 
without consulting the  Ministry of Education, allotted to the  Ass* 
ciation a plot of land in Indraprastha Estate, New Delhi on the  stipu- 
lation that they should put up  a multi-stowed buildmg thereon in 
conformity with structual surrouncbngs. 

The Association prepared a revised plan for a multi-storeyed 
building (including an auditorium) at an estimated cost of Rs. 6.77 
lakhs and approach the  hlinistry of Education in hlarch, 1958 for a 
grant of Rs. 4.51 lakhs for the building. In the  meantime, the  Asso- 
ciation went ahead with their revised plan including the consttuc- 
tion of an auditorium. In October. 1958, the Ministry approved an 
expenditure of Rs. 3.86 lakhs for construction up to 1st floor ex- 
cluding the  expcnditure to be incurred on the auditorium and re- 
leased an  ad h w  grant of Rs. 86,000 on the  condition that the 
balance of expcnditirrc? would have to b~ bornc by the Association. 

The Associntion were f a c ~ d  with financial difficulty in ci.rmpleting 
the building, At thcir request. Govcmment sanctioned a further 
grant of Ks. 1.50 !akhs in .4iigus!, 1960 and another firant of 
Rs. 39,000 in Suptcm!wr. 1962. the latter to be utilistul for the cona- 
plction of the auditorium. 

A total grant of Ks. 2.75 lakhs wru thus pald against the u r igna l  
comrnltmcnt of Rs 86,000. The Association let out from April, 196% 
7.500 sq. feet to the  Ctlntral Bmrd of Secondan Education, a Goo- 
ernrncnt body at  n monthly rent of Rs. 4500 The rent charged 
thus wurks out to 13s. 60 pPr 100 sq, ft.  against the  usual C.P.W.1). 
rate of Ks 45 y-r 100 sq ft. for tha t  area 

In evrdcncc~, t he  Stxretary (Education) stated that the  Adult 
Mucation Association, which had a significant role in the s p d  



of adult education in the country, were an expanding organisetion, 
When the Association initially approached Governmeat in 1953 for 
a small v t ,  they only wanted to make a beginning with the re- 
source that was likely to be available. In 1953, the Association were 
expecting allotment of land in Bela Road area where they had pro- 
posed to construct a two storeyed building at an  estimated cost of 
Rs. 1-29 lakhs. G o v ~ e n t  had agreed to pay two thirds of the 
estimated cast which came to  Rs. 86,000. Later, when the Associa- 
tion were allotted a plot of land in the Indraprastha Estate with the 
stipulation that a multi-storeyed building should be put up thereon, 
they expanded their plan. The revised plan was based on their long 
term requirements. In view of the expanding activities of the 
Association, the Ministry felt that the building was not in excess of 
+heir requirements. The Ministry, however, pruned the Associa- 
tion's estimates of Rs. 6.77 lakhs to Rs. 3.86 lakhs and decided to 
release a grant of Rs. 86,000 only as originally agreed to. The Min- 
istry had expected that the balance of the funds would be collected 
by the Association from other sources. The Association had spent 
Rs. 22,000 on the purchase of the land and had an amount of about 
Rs. 1 lakh in their Bank Account. But later, on a representation 
made by the Association mentioning, inter alta, the high caqt of 
materials, stipulation of a construction of a multi-storeyed building 
etc.. the matter was reconsidered by the Ministry and it was found 
that the Association would not be able to find the necessary addi- 
tional funds. So it was decided to gwe a further grant for the main 
building. Subsequently, on further reconsideration it was also de- 
cided to give a grant for the auditorium. In a note* (Appendix 
VII) submitted to the Committee the Ministry have stated that he 
total expenditure on main building upto March. 1962 was Rs 4 . 6 6  
1aWls. As against this Government approved a grant of Rs 2.36 
lakhs out of which a sum of Rs. 2.11 lakh.; has been paid so far 
Out of the grant of Rs. 39,000 approved for the at~d~torium n sum 
d Rs. 25,000 has been paid so far. The balance of thc rrrants was 
yet to be paid. 

To a question why the Awociat~on let out a part of building to 
&be Board of Secondary Education, if the accommodation was r e  
q u i d  by themselves, the witness stated that the Association were 
unwilling to do this but as the Board had required accommodatinn, 
the Association agreed with a view to financing the constructfon 
af their Auditorium from the rent receipts. As regards the rates 
of rent payable by the Board, it was stated that the Board which 
was an autonomous body, had accepted the rates. With regard to 

--.- 
*Not vetted by A d i t .  



the Ministry's claim to share the rent receipts in proportion to the 
grants sanctioned by them, the witnets stated that the Law Ministry 
had advised that the Ministry of Education had no share in the rent 
receipts, nor could they adjust it against the annual grant payable 
to the Association. To a question by the Comptroller and Auditor 
General, the Secretary (Eklucation) replied that the question of 
reduction of the annual grant proportionately was under considera- 
ticm. 

The C~nnmittee regret to ebseme that the Association have beeu 
d o w e d  to eonstmct a building very much in excess of its require+ 
ments, more than SOY' d the coat of which has been borne by Gw- 
ernment (i.e. Rs. 2.36 lakhs m t  of 4-66 lakhs on main building plus 
Rs. 39,000 on the Auditorium). The Assodation have already let out 
a large part of the building to the Board of Higher Secondary Educac 
tion at a high rmtal  of Rs. 4,500 per month which works out to Rs. 60 
pr  100 sq. ft. against the usual C.P.W.D. rate of Rs. 45 per 100 sq. ft. 
tar that a m .  Even allowing for future expansion of the Association, 
tbe Committee doubt whether they would need such a big building 
for their use. The Coanmlttee, therefore, find little justification for 
dlotment of land to the Association m the Indraprastha Estate, with 
a stipulation to construct a multi-storeyed building It  is strange 
that the nZinistry of Education were not consalted by the Ministry d 
Work.. & Housing while making allotment of land. 

. The Committee are surprised how, while approving the construc- 
tion of the building at an estimated cost of Rs. 3.86 InLh.P. the MiPG 
.try of Education expected that the Association would be able t o  
cdlect funds from otbtr sources (The Ministry initiaIly sanctioned e 
grant of only Rs. 86,000). As the As.wiation went ahead with the 
construction, and as the Ministry's expectatioa that the Association 
would be able to collect funds from other sources did not materialise, 
the Ministry had eventually to sanction a further grant of Rs. 1.50 
U h s  in August, 1960 for completion of the building and again an- 
other grant of Rs. 39,000 in September, 1962 for completion of the 
Auditorium. Such a liberal attitude on the part of the Ministry in 
agreeing to the increase in the quantum of grant, over what was 
initially agreed to is likely to make the p n t a e s  extmvagant in their 
expenditure, and hence should be di-scouraged. 

Th Committee a m  also unable to see adequate justification for 
the Association to charge higher rent from the Central Board of 
Setondary Education, which is &lanced by the Centre, speeidy wbeb 
Um building was constructed largely out of grant given by the 
MJ*. 



2d 
Para 87(2) 

Bharat Scouts and Guides 

19. In September, 1960, the organisation applied for a grant for 
the construction of a mdti-storeyed 'building estimated to cost 
Rs. 8.80 lakhs for its headquarters at New Delhi. The Ministry re. 
leased grant-in-aid of Rs. 1 lakh during 1960-61 and at the instance 
of the Ministry of Finance informed the organisation that the esti- 
mates of the building should be reduced drastically and that the 
Government's contribution would not exceed 50 per cent of the 
approved eqenditure  which was to be determined on receipt of r e  
vised estimates. 

The organisation revised their estimates to Rs. 7.83 lakhs which 
was approved by the Ministry. On the representation of the organi- 
sation that they had a very limited source of income, Government 
contribution was increased, with the approval of the Ministry of 
Finance, from 50 per cent to 75 per cent of the total cost as finally 
evaluated by the C.P.W.D. or Rs. 4 IaWls whichever was Icss. The 
total amount of grant paid up to December. 1962 amounted to 
Rs. 3.5 lakhs 

The organisation was not in the need of a four-storeyed building 
but the Delhi Development Authority, which had allotted the p l d  
on lease, insisted on the erection of multi-storeyed structures. In  
January, 1963 an area of 2.914 sq. ft. of the building was let out to 
the Kational Council of Educational Research and Training, an auto- 
nomous body set up by Government, at a monthly rental of Rs. 2,914 
which works out to Rs. 100 per 100 sq. f t .  as against the approved 
rate of Rs. 45 per 100 sq. ft. 

In evldence the Secretary (Education) stattd that the monthly 
rent of Rs. 2914 payable by the National Council of Educational 
Research and Training for a portion of the buildmg had been fixed 
provisionally. The Ministrv had consulted the C.P.W.D. In the 
matter and the Bharat ~ c a i t s  and Gu~dcs had agreed to accept the 
rent assessed by the C.P.W.D. In reply to a question, the witness 
stated that the completion certificate and the audited account of 
actual expenditure incurred on the construction and furnishing of 
the building had since been receiv~d, for Rs 6.75,520. T h w  would 
be forwarded to Audit 

The Comptroller and Auditor General enquired whether it war 
not possible for the organisation to ask the Delhi Development 
Authority tn allot a plot of land in an area where they c d d  build 



a two-storeyed building. The Secretary (Education) replied that 
this aspect would be considered in future. 

The Committee regret to point out that this is anotber case where 
the building constructed was bigger than the requirement of the 
Organisation viz. ,  Bharat Scouts and Guides. Although the Organisa- 
tion was not in need of a four-storeyed building, the Delhi Develop- 
ment Authority insisted on the erection of a multistoreyed structure. 
I t  is not clear why the Organisation could not be allotted land in sane 
other area where they could construct a building according to their 
requirement. The Committee suggest that a procedure should be 
evolved whereby some co-ordination is established between the 
agency responsible for allotment of land 40 such organisations and 
the Ministry responsible for re1ea.w of grants, so that the Organisa- 
tions arc not given plots with stipulation of ronstructing multi- 
storeyed structures, if they actunlly do not require them. In the 
opinion of the Committee the present practice of the Organisations 
letting out their surplus accommodation at high rentals and thus 
adding to their income is not satisfactory. 

In the present case also, the Committee do not find adequate justi- 
fication on the part  of the !:rarrtec. to rharge a highw rent from  he 
Nationnl Council of Educational Research and Training. The Corn- 
mittee were informed during evidence that the monthly rent payable 
by the Xational Council of Educational Research and Training had 
been fixed provisionally and that the Bharat Scouts and Crtides had 
agreed to accept the rent assessed by the C.P.W D. The Committee 
would like to be informed of the rent finally fixed in this as well as 
the previous case 

This practice of giving grants to private Wies to construct build- 
ings in excc-ss of their requirements and then permitting thcm to rent 
out the extra accommodation at exhorbitant rates to semi Govern- 
mchnt irwtitutions amounts t o  giving indirect subsidies to such Iwwiies. 
In this connection, the Cumniittee would like to draw attention to  
their observations in para 60 of their 20th Report (Third Lok Sabha) 
wherein fhry had taken strong exception to the circuitous way In 
which indircbct subsidies are sought to be given to private bodies how- 
soever important their field of activity might be. 

20. Thp National Book Trust was established in pursui>llce of a 
resc~:ilticw ndoptcd by Government in June. 1957 and was registered 
1365 (Ai l )  LS-3. 



on 28th April, 1959 under the Societies Registration Act of 1860 witb 
a view to producing and encouraging the production of good litera- 
ture and to make them available at moderate prices to the public. 
In September, 1962 an Executive Committee was set up to adminis- 
ter, direct and control the affairs of the Trust. 

Upto the end of 1962-63 the Trust had received grants from Gov- 
ernment amounting to Rs. 10.16 lakhs for meeting expenditure on 
administration, technical personnel, translation, reading and writing 
of books; their other receipts amounted to Rs. 9,000. 

The entire expenditure on the printing of books handed over to 
the Pu'blication Division of the Ministry of Information and Broad- 
casting is, however, borne by Government and the sale proceeds 
credited to Government. 

The Committee wanted to know the expenditure incurred by 
the Publications Division on the printing of the Publications of the 
Xational Book Trust. The Secretary (Education) stated that it 
would be a complicated process to separate t,he cost of printing in 
respect of the Publications of t h e  Tnrst from other. publications 
printed by the Publication Division. The witness, however, pro- 
mised to obtain t he  figures from the Publications L)ivision. Th i s  i l l -  

fortnation is still awaited.  

The Committee feel that i t  is necessary to keep a proper account 
of the expenditure on Publications and their sale proceeds with a 
view to asseising the economics of pricing system and working of the 
Trust. They desire that tho Trust should maintain such aceount~;. 

lnfrucruous e.rpenditure-page 117-pnrn 89 ( a )  

21. In September, 196'2, a reviewing Comm~ttee appo~nted by the 
Trust rev~ewed the books a t  different stages of p~~blication and decid- 
ed ( 1 )  that 44 titles need not be published; ( i ~ )  that the publication 
of 22 titles should bc held in abeyance; and ( i i i )  that 13 titles might 
bc c~rculated among private publishers with a view to including 
them to publish these translations. An expenditure of Rs. 33,501, 
Rs. 18.000 and 12,722 respectively had been lncurred on the prepara- 
tion of the manuscript of these three groups of publications till July, 
1963. 

The Trust stated in November, 1963 that the Publication of the 
titles had to be dropped as the review of the sale o f  thc books ai- 
ready published had shown that the average sale of many of the pub- 
lications similar to those that had been dropped was extremely poor. 
The Trust also stated that it was making arrangements to bling out 
even the dropped titles through private publishers and that as 



royalty would be payable to  the Trust in respect of these publlca- 
tions, the expenditure incurred was expected to be recovered in 
course of time. 

In evidence, the Secretary (Education) stated that the ,  decision 
not to publish a large number of manuscripts was taken in light of 
the review of the policy of publication and experience gained by 
the Trust. Experience had shown that certain type of books did not 
attract readership. Out of 115 titles reviewed by the reviewing 
Committee, only 36 titles were approved and 79 rejected. Explain- 
ing the circumstances leading to the appointment of the reviewing 
committee, the witness stated that that was follow up action on Tara 
Chand Committee's Report, which evaluated the work of the Trust 
upto the 31st December, 1961. In the light of this review, the Minis- 
try made certain changes in the composition and functions of the 
Trust in 1962. A new chalrman was appointed, and an executive 
committee, which was a new feature, was set up. An advisory com- 
mittee (Reviewing Cornmittcc) was appointed to advise the Trust 
on thr selection of books. Ccrtain other improvements had also been 
effcctvd since then. Thc witness admitted that in the beginning 
thwe had been overlapping in the functioning of the Trust with other 
orgnnisations, in that the srlcction of books tvas not correctly made. 
Hooks w h i c h  should no! hnve been selectcd \\'ere chosen for  publica- 
tion. 

' .  , r,,r-i mittre note from the Tnra Chand Committee Report (a 
ccrpy furnisllrd the PII~ntstp at the lnstance of thr Comrnlttee) 
th:i! the s c h n c  of product~on of literature by the Trust had been 
almost too comprehcnslvc m d  therefore neither useful nor practi- 
c:lhlr. 'That Commlttcc w r c  not satisfied wlth the  quahty of the 
Irteraturc produced. They bclieved that more thought should have 
h e n  given t o  thrc aspect which was of vltnl lnlportance In their 
vicw sonw nf books published d ~ d  not deserve publication and the 
fu~ ids  ccultl h a w  been employed for more useful purpose. According 
tct that Committee the main function of the Trust should be to pw- 
pagate modern k~zowledge In I n d ~ a n  languages, set out in books 
suited to the educ~tionul qualifications and intellectual development 
of the large class of persons who have had the opportunity of only 
prr-univers~ty education: 

The Committee arc perturbed to note that the selection of titics 
of publications wns not tnadc by the Trust on any scientific basis in 
the pad. Out of 115 titles reviewed by the Reviewing Con~rnittee ss 
many as 79 have been rejected resulting in expenditure of Ri  64,523 
being rendered infruchous. The Committee hope that the functions 
of the Trust have now been streamlined in the light of the Tam Chand 



Committee Report, and that with the organipational changes since 
made in the Trust, its working will improve and its objective of cater- 
ing to educational needs of persons who have had no opportunity of 
University education, would be achieved. 

The Committee would like to know the outcome of the Trust's 
proposal to bring out dropped titles through private publishers. 

Printing in excess of actual requirements-pages 117-l&para 89(b)  

22. During the period June. 1957 to 31st December, 1962 the  
Trust released 65 publications in different languages. The following 
table indicating the position of the copies printed, sold and distribut- 
ed free as on 30th June. 1963 shows that some of these publications 
had remained completely unsold ivhile the closing stock of other 
publications r a n ~ e d  between 54 per cent and 89 per cent. of the 
copies printed and that after excluding t h e  copies d~stributcd free, 
the sales to the public ranged between 5 per cent to 42 per cent. 

i : )  t.;.idc.ncr, the 
salt., l!wi gvnc u p  a 1;1.!<. 'I?w j)c.rccbn!;lps of salt:. t ) f  books o f  
\ .ax ,u* 1anquapt.s ~vcrc stated ils f01l~lir.s E r i ~ l ~ s h  50 ' ,  ; IIindr 76'"; ; 
Xssa:nc.se 3 l C ,  : Bengali 18"; , Gujariit! 15' ; . Kannada 18'': ; Malaya- 
lam IY', . Iclarclthl 26''; . O r ~ y a  17"; ; h n j : t b l  25'; ; Tamil  17''; ; 
Tclugu 12'; ; Urdu 21": and Sanskrit 5' ; Thrt witncss agreed that 
ont2 of the rcasons for 1c1w sale of lang,u;~gc put,llciitions was lack of 
publicity. Recently thc publ~cations hiid t m * n  atlvertrs~d 11.1 all 
language papers and this was expected to y r . 1 ~  good rcsults. An- 
c~thcr reason ftrr low sales was stated as the  Imolcs nc~t bring in!& 
rcstii~g to readers. 



The Committee feel concerned to note that the d e  of books of the 
Trust has not been encouraging. They desire that vigorous efforts 
should be made to publicise these books in order to attract readership. 
The various libraries in the country should also be approached to buy 
thew books. 

Pricing of Publications-page 118 para 89(c) 

23. The expenditure of Trust during 1962-63 amounting to Rn. 2.80 
lakhs was mainly on:- 

( i )  Salaries Rs. 1,22,134 

( i i)  Travelling allowarlce Rs. 20,498. 

(iii) Rent, electricity charges etc. Rs. 47,748 and 

(iv) Publishing Rs. 63,470. 

The expenditure on items ( 1 )  to (iii) above (representing 'over 
heads') was over 340 per cent of the actual expenditure on publica- 
tions [item (iv) above which included cost of manuscripts, actual 
cost of prlnting binding etc, but not the cost of printing incurred by 
tho  Publications Division]. 

The Committcr ( h i r e  thnt the pricing policy of th,. Trust should 
be kept under ronslont review and efforts should bc rnndc to n l ~ k c  
the Trust self supporting. Thc Ministry should exornirlc thc feasibj- 
Lity of the Trwt undertaking printing of d l  their puhlicstions and 
receiving thc sale p r ~ t v d s ,  like Lalit Kala Akademi and Sahitya 
Akadtnii r t c  



Rural Higher Education Scheme-page 119-para 90 

24. In 1956, Government selected 10 educational institutions for 
development as rural institutes for providing facilities for higher 
education beyond the secondary stage to the rural people in their 
own setting and to train manpower for specialised jobs in the Corn- 
muni t y Development Programme. The institutes started functioning 
from July, 1956. 

The grants were released much in excess of the spending capacity 
of the grantees in the two cases indicated below:- 

Referring to  the release of excessive grants to the Institute of 
Rural Higher Education Sriniketan, Secretary, (Education) stated 
that the grant was issued in two instalments of Rs. 2 lakhs and Rs. 1 
lakh in FebruaLy, 1959 and February. 1960. rcspccti t ,~.  The first 
insatlment was re1easc.d against a demand for Rs. :: 2 Inkhi; at a +imc! 
when the construction work was in progress and some hills were 
pending for payment. It was urged that since the entire expenditure 
was to be met from the Central Grant the money was paid to the 
institute to ensure unhampered progress of work. On 13th Scptcm- 
ber. 1959 the  institute had a balance of about PLs. 1.34 lakhs frvm 
the Central grant. I t  had intimated that i t  would spend another 
amount of Rs. 1.89 lakhs on the items already approved, besides a 
sum of Rs. 86,000 approved during 3959-60 for buildings and equip- 
ment. In view of this the release of the second instalment was consi- 
dered justified. During the year 1960-61 no non-recurring grant was 
released to the institute as it had a sizable unspent balance of the 
previous years' grant. The rcason for the unspent balance was that 
the institute had set apart a sum of Rs. 1 lakh for the purchase of 
land, hut the land was actually purchased in 1961-62. In  justiflca- 
tion of the institute retaining the unspent balance for a long time 
the witness stated that the land acquisition proceedings were in 



progress and it could not be foreseen when the institute would be 
called upon to pay for the land. 

In reply to a question the witness stated that the institute had 
since been closed down and its functions had been taken over by a 
regular department of the Viswabharati University called Pali Shik- 
sha Sadhan from 1st September, 1963. All assets created by the 
institute out of the Central grants, both recurring and non-recurring 
as also the  unspent balance had been placed at the disposal of the 
University Grants Commission who would assess the needs of the 
new department. 

The Committee feel that proper scrutiny of $1. .  demands of the 
Institute was not made by the Ministry before t release of the 
grants. The fact that out of the total grant arnomting to Rs. 3 lakhs 
paid during 1958-59 and 1959-60, there was an unspent amount of 
Rs. 1.59 lakhs as on 31st March, 1961 (mom than a year after pa.vment 
of the second instnlment) indicates that the grants were given much 
in excesq of the requirements fdr the particular years. The amount 
required for the purchase of land could have been released after the 
acquisition proceedings had been f ina l id  or when they were in their 
final stage. The Institute had still an unspent balance of the Central 
grants at the time of its winding up on the 1st September, 1963, which 
has been placed at the disposal of the University Grants Commission. 

25. With regard to grants given to S h n  M. Vidyapeeth Rural 
Inst~tute. Gargot], the Comrn~ttce cnq uired. the juatlficat~on of the 
payment nf supervlslon chnrpcs at the rate of 5C; of expenditure 
incurred on constructinn works, even thouqh the supervision was 
conducted by the V~dyapecth itself. The Secretary, Education stated 
that accordmg to the practice obtaining in that State, 5r; of the cost 
of construction was payable to the State P.W.D. when they supervis- 
ed a work. This payment was considered admissible to the Vidyapeeth 
who conducted supervision in this case. The Comptroller & Auditor 
General po~nted out that pny~ng of supervision charges could be 
justified ~f thc Vldynpeeth had employed some techn~cal staff far t h e  
purposc. Thc Committee understand from a note* (Appendix VnT) 
furnishcct by the Ministry of Education that the construction was 
supervwd by the Vidyapeeth itself through its own staff specially 
employed for the purpose. Thc Committee feel that there was no 
Juntificrtion for payment of supervi-son charges to the Institute a t  the 
rate of 5 per cent. of the expenditure incurred on the cotwtruetion 
work$. It i c  also regrettable that Institute w\.ns paid grants in excess 
of its spending capacity to the extent of Rs, 1.12 lakhs. 



Outstanding utiliration certificates page 120, para 90 (3) 
26. The utilisation certificates in respect of the following grants 

were still (October. 1963) awaited from the Ministry:- 

Year Amount of grant 

In evidence, the Secretary (Education) stated that outstanding 
amounts were due to slow progress of construction works. The 
audited accounts had been recently received and were being exa- 
mined after which utilisation certificates were expected to be issued. 
The latest position of outstanding Utilisation Certificates in respect 
of the grants sanctioned to the Rural Institutes upto the year 1961- 
62 has been stated by the Ministry in their note as under: 

--- 
hm~wnt ( d  grirlt oul- 

Sear \rxnd~ng as $,n 9-W-hj 

The Committee are glad to note the progress made in i w w  of the 
utilisation certificates in respect of the grants sanctioned upto the 
year 1961-62. They hope that efforts will bc made to clear the back- 
log of utilisafion certificates and avoid delay in their issue in future. 
The Institutes concerned shou!d be impressed upon tcr submit their 
audited accounts in time. 

Grants puzu to Cultural l ~ i ~ r t t t ~ ~ ~ o ~ l s / O r ~ ~ ( ~ r l r . s u r ~ t r ~ i . v  ctv,  pages 1'20- 
125, pum 91 

27. Grants aggregatlnp Ks 67.54 l akhs  wcrc! p a ~ d  during I W 1 - G S  
by the Ministry to Cultura1 1nst:tutlons Organisatrons, ctc. 

( a )  Performance Reports 

Accordmg to the instructrc~ns issued by the M~nistry of Finance in 
July, 1959, a performance rc.pc~rt rn respect of each grant  has ta be 
obtnincd frljrn thc grantee mst~tutions and an annual review of such 



grants had to be undertaken by the Ministry with the assistance of 
leading non-afflcials; a review of the utilisation of the grants-in-aid 
specifying the achievements and the amounts spent should also be 
included in the Annual Reports of the Ministry concerned. It wan 
noticed by Audit in July, 1963 that no such review had been con- 
ducted by the Ministry in respect of the grants released in previous 
years. 

In evidence, the Secretary (Science) stated that the question of 
obtaining performance reports from grantees was under considera- 
tion in consultation with the Ministry of Finance. The witness 
added that in the case of non-recurring grants given for specific pur- 
poses such as buildings, development of museums publishing of 
manuscripts etc. audited accounts and utilisation certificates were 
received in the Ministry and so the Ministry had already a report on 
the performance of the grantees. In the case of institutions receiving 
recurring grants, annual reports containing a review of their work 
were being received by the Ministry. Besides. the representatives 
of the Government were associated with most of the institutions, and 
this itself was a sumcient safeguard for ensuring the ?roper utilisa- 
tion of grants. The officers also submitted reports to the Ministry on 
the working of thc institutions. In  the case of the institutions receiv- 
ing ad hac grants. the oficcrs undertook a tour of the institutions and 
checked up  their working. On his attention being drawn to non- 
inclusion of a review of utilisation nf the grants-in-aid in the annual 
report of thtl hlinistry for t h r  year 1963-6.1. the witness promised to 
look into the matter. 

The Committee note that the instructions regarding calling for 
performance reports from Rrnnteer, and undertaking an atlnual review 
of grants H it11 the assistance of some leading non-otficials were iswed 
by thc Ministry of Financt- pursuant to the  reconimendation of the 
Estimates Conrmitte: contained in para 17 of their 55th Rcport 
(Second Lok Sabhn). While making this suggestion the Esti~notcs 
Co~nmitlec were aware of the utilisation certificates already obtained 
hy the Administrative Ministry concerned from the grantees. which 
w t w  genernlly tnkcn into account befort* sanction in^: future grants. 
The Estimate4 Cornmittec felt that thr check., cxerristd at the prc- 
hudpct stage wcrr morc with rcfercncc to the policy and size of the 
grant\ rnthcr thun with reference to the actual use to which the 
grant4 had hcm put by the grantee% and the benefits dr twcd there 
fronl. It wa\. therefore, with n view to have a revitw made of the 
ar(llltl rrw of the grants and benefits derived therefrom by the 
~ a n t c c * ~  that the K~tirnates Commit tee urndc the rrcommer~dation. 
The Con~mitrrc ~tota  ttrrrt the audited uccounts of grants on which the 



utilisation certificates are based are usually delayed. Further these 
accounts would not help in satisfying the Ministry about the fulfil- 
ment of the objectives of the grants and the benefits derived by the 
grantees. In view of this, the Committee emphasise that a systematic 
annual review based on the performance reports of the grantees is 
essential. The Committee also desire that as suggested by the Esti- 
mates Committee, a review of the utilisation of grants specifying in 
detail the achievements vis-a-vis the amount spent should be includ- 
ed in the annual report of the Ministry. 
Para 91 
(b) Audited accounts of grants and Utilisatiott Certificates 

28. A test check of 196 cases of grants released during 1961-62 
showed that audited accounts had not been submitted within the 
specified time limit in as many as 154 cases. Utilisation certificates 
in 25 cases, involving a sun1 of Rs. 7.02 lakhs relating to the 'Build- 
ing grants' paid during 1960-62 and in 203 cases, involving a sum of 
Rs. 66.21 lakhs relating to  'Other grants' paid during the  same 
period. were not issued by the Ministry upto June,  1963. 

In evidence, the Secretary (Science) strtttrl that a consolidated 
record to keep watch over the timely receipt of progress reports and 
audited accounts had been maintained in the Ministry from 1st April, 
1963 in the form approved by the Comptroller & Auditor General. 
The witness added that the Ministry had issued orders that unless 
utilisation certificates were received no grant would be given to thc 
grantees except under very exceptional ci:-cumstances. I t  was urged 
that utilisation certificates were usually delayed in respect of gl-ants 
given for publication of books and construction of buildings; in the 
former case editors took more time than expected and in the later 
case construction was delayed due to scarcity of building materials. 

From a note* (Appendix IX) submitted by the Ministry of Edu- 
cation, the Committee learn that  out of 154 cascs relating to the year 
196142 in which audited accounts had not been submittcbd within the 
specified time limit, Utilisation Certificates u.cbrc still outs:andin,q in 
respect of 84 cases. In 22 cases f u r t h w  gran t s  wcrc paid without 
receiving the auditcd accounts and in 8 cases grants were wi!hhcld. 

As regards W cases involving Rs. 7.02 lakhs relating to the birild- 
ing grants, paid during 1960-62, Utilisation Ccrtificatcs in rcspryt of 
which had not been issued upto June. 1963. 1 2  cases involving &. 3.31 
lakhs were still outstanding uptn August, 1964. Out of 203 cases 
involving a sum of Rs. 66.21 lakhs rdat ing to 'Othcr grants' paid 
during the same period (1960-62) outstanding upto June,  l s ? ,  116 
- - --  

"Not vetted by Audit. Pigurem areprw~sional and 81% under rccondli& 
tion between the Mig and Audit. 



cases involving Rs. 45.79 lakhs were still outstanding upto August, 
1964. 

The Committee feel concerned to note fhat in 154 cases out of a 
total of 196, audited accounts had not been submitted within the 
specified time l m i t .  The Committee also view with concern that in 
large number of cases (129 relating to 1960-62, 84 cases relating to 
1961-62). Utilisation Cetificates had still not been receikcd. 

The Committee however note that the Ministry have taken some 
steps to get expeditious submission of certificate< and audited 
accounts. They, however, feel that the cases of outsfanding utilisa- 
tion certificates and aubmiss:on of outstanding audited accounts 
require constant watch to bring about significant improvement. 

ALI India Fine Arth and Crafts Society, 
New Delhi 

Grants paid D a k  o j  su~u' t , .on puymen! 

Aga~nst  a demand for a total griint o f  Rs. 6 lakhs or :he construc- 
tion of a bu~ldrng to housr. the Society a sum of Rs 50.000 was initial- 
ly paid rn August, 1954 as ou'right qran: and the baiancc uf Rs. 5.50 
lakhs was sanctlonctf as ii loan and paid In thrce ~ns:alrnf n:s corn- 
menclng from Junc, 1955 to May, 1956. The loan bvas repayable in 
nlnc annual instalrllents on a slld~n!: wale commencing frlrm 1st 
January.  1957 u~:ii rntthrt.st a t  4 p?r ccn: per nnnurn The micrest 
was to be p a d  half-yearly on 1st Aprll and 1st September, every 
year. 

Thc S m l t ~ t y  defnuitcd in rtbpaynwn: of lwm and a sum of Rs. 1.65 
ldchs was paid rn M;rrch, 1961 as a grant, wrthout the spcc~fic vote 
09 Parlrnmcnt, to  enable the Soc.ctv t o  repay three insta1!newl+i of 
loan which had become over-due. I t  had Ixvn stated by thc Ministry 
(D(wrnbc.r. 1963) that "Thc Grant tvas given primarily towards the 
cxpcr:?.. , ~ t ~ c u r r e d  by t he  Society for the construction of its building 
and it was ~ ~ l ~ i d ~ n t i l l  that the Soc~e ty  had been granted a loan for the 
same purptae and the Governmer,! of India decidt4 not to give the 
grant in rush but to adjust i t  a$: : .nst the outstanding instalments 
towards rt8pnynwnt of the 1o:w" Further. a loan of Rq. 90.000 was 
also sanctioned in two instalments in February, 1962 and hIarch. 1963 
for air-ccsr , ~ o n i n g  the Society's theatre-hall. 



Although the building was completed in 1955, the mortgage deed, 
required to be executed according to the terms and conditions of the 
loan, had not been executed upto December, 1963. 

In justification of the payment of the grant of Rs. 1.65 lakhs to 
the Society in March, 1961 for repayment of the loan, the Secretary 
(Science) stated that the Society was unable to pay the arrears of 
interest and capital. While sanctioning the grant, the Ministry had 
insisted that the Society should set up a building Committee with a 
senior Government oPBcer as the Chairman to look after its income 
and expenditure until the remaining part of the loan had been com- 
pletely repaid. On his attention being drawn to the Ministry's 
statement that the grant of loan instead of a grant for the constluc- 
tion was incidental, the witness stated that at the time of granting 
the loan it was expected that the Society would be able to repay the 
interest and capital. But it was later found that the Society was not 
in a position to do so. Asked why the grant for repajment of loan 
was paid without obtaining a vote of Parliament, the witness stated 
that it was not a New Service. The grant was paid towards the ex- 
penses incurred on the building from the funds intended for grants 
to cultural organ~sat~on .+. v;h~i.h had been voted by Parliament 

In reply to a question whether instead of giving a grant to the 
Society for repayment of the loan, the repayment could not be post- 
poned for some time. the witness stated that it had already been 
postponed for 2-3 years but the Society was finding it difficult to 
repay the loan from its own resources. Although the building started 
yielding rent from 1957, the income had not been sufficient for rec 
payment of the loan. The Society had since been repaying the subse- 
quent instalments nf the Ionn without dcfanlt.  In j:tstifiratinn for 
gran!ing a further loan o f  Rs, 90.000 for air-cmditloning !he Strc~c!ty's 
hall, the witness stated that the Society's income would be doubled 
after air-conditioning. 

With regard to the execution of the mortgage deed for the build- 
ing. the witness stated that the difficulty was in obtaining a comple- 
tion certificate from t h e  Municipal authorities, in the absence of 
W I I ! ~ . ~  ! h ~  ci~!f:f ~ < ~ ! ? : T ~ I % ! ; I I , ~ I ~ . F  ( ~ , ~ . ~ l : i  r . : , ) :  f r ! , ; i ~ i :  i+ ! W , I . ! W ~ L I : ~ ~  ~ ( A ; I s ~ .  , ~ f  
the isnd. \ 

The Ccrmmittv - f e d  that t1.f- jtinictr) Ir:t\ not stat a good exrrmplc 
in  4anctioning ii grant of H\. Is f i3  I;tkh\ to thc Ah' Jt~diu k'inc Arts and 
Crafts Society to enable i t  to repay three outstanding inatalmcnh of 
tbc lorn. If the pant was towardh the construction of the build hi^ 
its desirability should have been considered at tho time of wmctioning 
tbe loan. Since, Gavtmment had deliberately decided to give a loan 



.of Rs 5.5 I*, itr repayment should have been krsbbd upon. Ram 
a note (Appendix X) furnished to  the Committee at their instmm, 
the Committee learn that the Society had earned an in- of Bs. 
6-05 lakhs (approximatdy) from the rent of its building tram 1956 
57 to 1963-64. This is an additional reason why the repayment ef 
the loan in full ahould have been insisted upon. The Committes hope 
that thc halance of this loan and also thc: subsequent loa:~ of Ib. 90,000 
would be recovered from the Society. 

I 

The Committee are not happy about the non-execution of a mort- 
gaged deed of the building which was cornplcted in 1955. They d e i r e  
that the matter should he pursued vigorously and deed finalised 
early. 

In this connection, the Committee would Iike the Ministry of Fin- 
ance to examine, in the first instance, whether an unusual payment 
of this type involving the release of a grant to a private body for the 
partial rcpayrnent of a loan from Government, should be regarded 
as an item of 'New Service' and brought to the notice of Parliament. 

Jallianwala Bagh National Memorial Tnwt, Amritsar 

hp in . ; t  t h e  original estirnntc o f  Rs. 6 I:~khs, t h r  cost o f  !he 3Ierno- 
rial went u p  to Rs. 9.81 lnktu. While releasing each instalment, it 
\vns stipulntcd in thc  sanction that thc auditt4 accounts and a certi- 
ficatc of utilisntion from the Chartered Accountant were to be submit- 
ted by the Trust by the 31st July of the  year following that in which 
them grnnt was rclcnscd. T h ~ s  condition was not complied with by 
the Trust resulting in excess relcnse of grants in advance of require- 
intlnls. 

The Cnmmittec enquired the reasons for releasing sub-sequent 
granb without obtaining utilisation certificates b r  the previous 
grants of which the Trust had large unspent balance. The Secretary 
(Science) statcd that the construction of the n~emorial was executed 
by the C.P.W.D. and looked after by the Prime Minister's Secretariat. 



The grants had been Ideased a t  the assurance given by the Prime 
Minister's Secretariat that the work had been done and utllisatio~li 
certificates would be sent. The witness added that the present posi- 
tion of utilisation of grants was that  except for a sum of Rs. 2,757 
the 'I'rust had spent the entire amount and had submitted the utilisa- 
tion certificates. . In reply to a question the witness stated that the 
utilisation certificates for the grants of Rs. 50,000 released in October, 
1954 and for Rs. 2.5 lakhs released in March, 1958 were received in 
December, 1959. 1 * r  1 

The Committee asked ;or the reasons for the increase in the 
estimates for the memorial from R;. G 1d :h :  : I  R . .  9.81 
lakhs. The witmss stat.ed that the original estimate was only a pre- 
l 'minary estimate prepared by the architects and it was approved by 
the  Cabinet in September, 1954. Due to subsequent decisions taken 
by the Trustees of the memorial and increase in the cost of materials 
the Cabiner sanc!ioncd an additional amount o f  Rs. 3,00332 in  March, 
1959. thus rais:rlg the origina! estimate to Rs. 9.00.532. As against 
t h ~ s  the actual expenditure came to Rs. 9.81283 including Rs. 30,000 
for  relief ivork which was still to he carried out. 

The Comrriittcc regret to note that in  this case grants wwc: releas- 
ed from time to time irrespective of the fact that the Trust had large 
unspent balance out of the grants released earlier. According to the 
instructions issued by the Ministry of Finance only so much of the 
grants should be paid during the financial year as  is likely to bc 
expended during that gear It is regrettable that  excessive grants 
were is\l~ed ia advance of the rcquircmwnt in spilc of the fact lhnt 
the work was being executed by the C.P.W.D. The Committcc a re  
however glad to be informed during evidence that cxccpl for a small 
sum of Rs 2.757 the Trust had been nblc to utilisc the c t ~ t i r r  rqmount 
and had zuhmitted the utili~:tt'on certificatcc, for thc u t t n v .  

Hindustani Culture Society, Allahahild 

7 I 
G ran t s  pard I ) c ~ t c j  o i  saitrf~ort  p o i ~ m e ~ l t  

Rs. 
i 2 5 ~ ~  . l i a r ~ h ,  1 9 5 2  

' i ~  2 j ~ i  \ c j~tmhi .r  I 956 
i l r  1 25  O Y J  J , I ~ : I J ~ ,  I ($32 

Agalnst t he  Society's original est~rnnte p r r p r c d  In Fcbruary. 1952 
f r ~ r  Rs. 50,MH) fur construction of their building a t  Allahahad. 
Government pa.d a grant-maid o f  Hs 25,UIH). The payment was 
made without verifying whcthcr  the Society had the land and whe- 
ther plans anci designs nf thdb buildings were ready. The plot was 
actually !aken on lease at Kanpur later in August, 19M from t h e  
Town Irnprovcmcnt Board 



I n  June, 1956, the Society revised the estimate of the building to. 
Rs. 3 lakhs and the  Ministry paid a further grant of Rs. 25,000. The 
building could not be completed by the Society and a further grant 
of Rs. 25,000 had to be paid in January,  1962 to complete a portion 
thereof. I 

In  December, 1961, the C.P.W.D. assessed the cost of the portion 
completed a t  Rs. 34,040 as against the  expenditure of Rs. 55,027 claim- 
ed by the Society. The C.P.W.D. estimated the cost of the entire 
building at Rs. 60,353. 

Th?  Ci)mrnittee asked for the reasons for increasing the grant to  
the Swiety from Rs. 25,000 to Rs. 75,000. The Secretary (Science) 
stated that the Society had initially requested for a grant of Rs. 50,000 
for the construction of a building on a land which was stated to be 
available with it. The Ministry paid a grant of Rs. 25,000 in March, 
1952. I n  Ju.ne, 1956 when the Society revised the estimate to  Rs. 3.33 
lakhs the Ministry advised it to confine itself to the construction of 
thc block under construction which was estimated to cost Rs. 1.17 
lakhs. and it was agreed to release a further grant of Rs. 25.000. As 
the Socicty failed to raise funds from other sources. as was anticipat- 
cd earlier. and as a largc part of the work still remained to be corn- 
pleted, i t  asked for a further crant of Rs. 75,000. A grant of %. 
25.000 ivas sanctioned in 1962 to complete the rcrnaining part of the  
u i n  Before git-ing the grant the C.P.W.D. was asked to report 
on :hc project. The C P.W.D. rcpor td  that unlcss another sum of 
Rs. 26.313 was spent, the portion alrcad.  buil! would be useless. 
With regard to an asscssmcnt of Rs. 34,040 made by thc C.P.W D. of 
the completed portion. the witness stated that the vnluntinn ci:d not 
take into ncScount the e s p n d i t u r e  incurred on lettelling thc land. prr- 
paratlon of plnns and t . t imntes c!c. which came ta  Rs. 13.01W). The 
witness clddeci tha! an  audited statcment of accounts showing an 
actual expenditure of Rs. 55.000 had b t ~ n  rcceivrul. The building had 
not yrgt been comp1ctt:d. 

With rtbgnrd to the changc of site of the building from Allahabad 
to Kanpur. the ts'itnclss s ta t id  that the Society had informed the  
hlrnistry that i t  could not get land at Allahnbati. The Ministry had 
received a letter from the U.P. Government in Dcccrnber. 1963 stating 
that the  land at Kanptlr wns transferred to the Societv by the Agri- 
culture Dcpar tmmt in 1962 and the lease deed had i>;wn registered. 
To e question whether the Society was asked to explain the wrong 
statement originally made a b u t  the possession of land at .4llahabnd, 
the  witness stated that the grant was sanctiontd at n high level and 
that  then? was nothing on record to show that displeasure of Cou- 
ernnrent was expressed at the  misrepresentation made by the  
Society 



. The Committee are far from happy a t  the manner in which this 
case was handled. The initial grant of Rs. 25,000 was paid in March, 
1952 without verifying the statement of the Society that it had land 
at Allahabad. This resulted in the construction of the building be- 
ing started after more than two years of the payment of the grant. 
Although the usual practice is to pay grants upto 50% af the estimat- 
ed cost of construction of buildings, in this case the entire cost has 
been borne by Government. Obviously the Ministry did not examine 
the financial position of the grantee and the Society submitted inflat- 
ed estiluates of the building. According to the C.P.W.D. the esti- 
mated cost of the entire building was Rs. 60,353 (the figure according 
to the  Ministry does not include cost of levelling etc. which came to 
Rs. 13.000) against which Governnlent have paid grants amounting 
to R.;. 75,000. A statement of accounts showing the actical expendi- 
ture of Rs. 55.000 has been received from the Society so far. The 
Committee would like to know about the actual cost of the building 
and the position of the audited account for the balance of the grnnt. 

Hindustani Academy, Allahabad 
32. Grant paid Date of sn7tcr;on/pa~ln1et1t 

Hz. 
:c.ooo J n ; x a n .  I (,\6. 

The grant  lvas g i \ v c ~ ~  for the construction of thc  Acadany's  build- 
ing. ?he land for ~vh lch  n-ns stsled to ha1.e been itll<)ttcil b\. !he S:a!tl 
Go~.ernn:en:. The audirecl account and utilisation certificate were 
t o  be furnished by t h e  31st Ju ly ,  1963. 

In February. 1963, i t  was no t~ced  that the  Itrase for :he land iiad 
not bean esecuted. A!:il(~ugh the smuun: cciilc.:ted by the 1ns~1:ut lnn 
was Rs. 80.000 only the p a n t  \vn:; nt); r r s t r i c t d  to one-third thereof, 
as  I r a .  origmaliy stipu!a?rd in :hca ~ ; n c t i n n  i s s ~ ~ c ~ i  in Jnn~lar-y. 1962. 

X ~ k e d  to state the ju,tificat~on for the re:c , ;~w o f  n grant o f  
R Y  3'1 ',')1, ~n January, 1962 foi con.,trurt 0:1 of a biii1d:rig w h ~ l c  ~ h c  
lr- 4 ( f land had  TJU: been e > r ~ c i ~ ' t . ~ !  c-\.cxn ;I; Fehruars. 1963. the u v ~ t -  
ncsc .,?~1'~4 tha' :he M!n:itr! hiid not  un!ic~p,l:erl any d ~ f i c u l t y   trout 
?he  lenie The  Academy hnci informed that  r: plo: of land had been 
a l l o ' + d  to i t  T(, a qui :.:ion u.hethrs:. 11 v;as a scc r t a ind  from thv 
S!ate Governrnc~~!,  the i r j t n c s s  stated t h a t  whllc r ~ c o m m e n d ~ n g  the 
application o' t h c  Academy, tho Sta'c Clov~rnrnrnt  h:vf crrnfirmcd 
f h a t  they had sa!lctionc.d a qrant of Rs 30.000 t o  the Acnckmv The 
311" ' ' r y  had, therefore, proctmkd on the  :mumptmn t h a t  thn state- 
ment of thc  Academy about the allotment of land must be correct. 
With regard to the Central grant not being restricted to 1'3rd of the 
amount c:f Rs 80,000 collected by the  Academv, the witness stated 
that the S:a!e Government having p v e n  a grant of Rs 30,000 i t  was 



decided to release a matching grant considering the good work done 
by the Academy and the recemmendation of the State Government. 
It was urged that the Central Grant was not much in excess of the 
I 1'3rd amount. 

The Committee regret to note that this is yet another case when 
r grant (Rs. 30,800) was released even before the actual lease of the 
land by the grantee. They are surprised at the casual manner in 
which the Ministry assumed that the Academy's statement regarding 
allotment of land was correct, without making a specific enquiry in 
this regard from the State Government. The Committee desire that 
the Ministv should ensure in future that grants are not paid in ad- 
vance of the actual requirement or without verifying all the relevant 
fac ta. 

Ksrsika Ralljani Sabha, Mylapore, Madras 

33 G r a n t s  paid 
Hs. 

25 ooc 

Date of sanction payment 

Ikcemher. 1961 

In Al~r11. 1961, the Sabha applled fur a grant on the plea that it 
bad lncurred ;i debt of RF 83.000 in connection with the  construction 
c ~ f  its building and the  repayment o f  the unliquidated portion of it 
(Rs 56,000) \r.ould act ns il great strain on 1ts slender recources. 
Though the accounts uf the Sabha fur the three years 1958-60 showed 
that lt had an excess of income over expenditure to the extent of 
Rs 14.000 pthr annun]. t h c  Gowrnment sanctioned an nd hoe grant of 
RS 25.000 

Explaining the justification for siinrtiun of an ad hoc grant of 
3s. 25.000 to  the Sibha in spite o f  i t s  income being in excess of the 
c:.xpenditul~l 1 0  thc extent c r i  Rs. 14.000 per annuni, the Secretary 
(Scienrc) st attad that the  grants \.\.err sanctioned to cultura1 organi- 
sations on !he rcccmmcndaticms of  the State Governments for con- 
.;truction of buildings upto 50 p w  cent  of the estinlated cost. In the 
gresent case i f  the Sabha had ;~pprosched the Ministry before taking 
,ip wnstruction. i t  cwuld h;wc =ked f o r  ir grant  of Rs. 40.000. .b 
agalnst this the Ministry had actunlly paid only Rs. 25.000 to help the 
Society t o  liquidate its debt. knowing that it had nn annual income 
which i ~ ~ u l t i  bt used for its purposes. 

I n  thrt c.:isc of Thyaga Brama Gnna S b h a ,  Madras also a pant of 
)is. 20,000 w;ts paid in March. 1962 for partial Liquidation of a debt of 
Rs. 86.300 ~~ lcu i ' r cd  by tht* Sabhn on the construction of its building. 



detail and duly approved by Government. The Committee are not 
satisfied over the grants being paid to enalde the grantees to liquidate 
their debts on construction of buildings when the schemes had not 
b n  approved by the Ministry in advance. The Committee would 
like to know the details of all cases where such relaxation of rules 
bad been made by the Ministry during the last three financial years 
and the justification for doing so. 

34. The Lalit Kala Akademi was set up by Resolution of Govern- 
ment on 5th August, 1954 in order to foster and co-ordinate activities 
in the sphere of visual and plastic arts and to promote thereby the 
cultural unity of the country. It was registered as a corporate body 
on 11th March. 1957 under the Sncicties Registration -4ct XXI of 1860 

Receipts and  Ex-penditure-page 125. para 92 ( a )  

35. The Akademi is financed mainly through gran ts -mad p a d  by 
Government. An account of the receipts and espenditure of t h e  
Akademi for the years 1961-62 and 196,343 is given below: 

(irantspaid by the Cen- ".OQ 7 . f i r  Ettahllshmcnt ant! I ~ ~ C C  2 . 0  2 .  A: 
tral G xernmcnt .  c.mt lngenclc?. 

Missel1ar:c~ u.rr.cc~pr.. . o.  9 2  2 .  1 2  (;tiin[\ 1 , :   art^ O r g a n ~ > a -  
t i ; ' n h  I C: a.9,-  

Art  I'ubliaticm' , I , k r  1.6: 
Exhihitions . , . I'OC o.-j 
hii~ccllancc~u\ 'cxchangc 
nf Artirts, contributitm 
1 . )  Artists Aid Fund. 
I:rcscms, elc.. ctc. . O ' I *  3 ' h q  

The percentage of expenditure on administration to the total cx- 
penditure on various activities of the Akademi which was about 34 in 
1961-62 went upto 41 in 196243. 

In justification of a high percentage of expenditure on Establish- 
ment and office contingencies, the Secretary (Science) stated that 
this expenditure also included pay and allowances of technical m d  



artist staff. The increase in the  percentage of expenditure on admin- 
istration in 1962-63 was d u e  to upward revision of pay scales pursuant 
to the  recommendations of the Pay  Commission. But  there was not 
corresponding increase in the activities of the  Akademi due to the 
Emergency. Only the existing activities were carried on, and no 
frcsh activities were taken up. 

According to  Audit even af ter excluding the expcnditure of 
Rs. 49,000 relating to the pay and allowances of technical staff name- 
ly, Exhibition Officers, Editors and Technical Assistants from the 
Establishment charges, the administrative expenditure worked out to 
34 per cent. of the total expenditure of the Akademi during the year 
1962-63. The Secretary (Science) stated that this percentage of ad- 
ministrative expenditure was not high for the nature of work of the  
Akademi. The activities of thc Akademi were stated as bringing out 
art publicntions, payments of grants, holding exhibitions. copying 
frescoes, and holding get-togethers of painters, sculptors etc. The 
total strength of the Akademi ivas stated as 51 which included a 
Sccrc taq .  an Assistant Siwetasy,  an Admin!strative Omcer, an 
Editor, an Assistant Editor, an Exhibition Officer, an Assistant Exhi- 
bition m c c r  and other staff. On his attention being drawn to de- 
crease In expenditure on ar t  publicakions from Rs. 1.85 lakhs in 1961-62 
to Hs. 1.62 lakhs in 1962-G:( and an exhibitions from PL~. 1.05 lakhs to 
Rq. W7.3 lakh, the Swre t~ i sy  (Science) stated that these ac::vltles 
varlcd from year to  year. 

Asked i f  n r c v ~ e w  of the actimties of the Akadem had been undes- 
tirken to  asc;ess whether the expendlt ure  was commensurate i n t  h the 
activitlcs, thc Secretary (Sctencc) stated that a Rcv~ewing Commit- 
tera had b ~ c n  ~ p p x n t c d  3-4 months back whlrh \\.a:; due ?,, subrnlt ~ t -  
report next month (August. 1964). 

The Committee feel that the percentage of the adnlinistrative ex- 
penditure (4.l per cent.) to the total expenditure on the various acti- 
vities of the Akademi is on the high side. The Committee desire that 
the expenditure might be kept under constant review. WI as to effect 
economy wherever possible. The Committee would like to be inform- 
ed ahout the conclu\ions of the Reviewing Committee appointed to 
review the uctivities of the Akadcmi and the action taken thereon. 

P~~i)licatitrns--pages 125-126, para 92(b) ( i )  

36. During t h c  pcriod 19% to the end of M;~rch, 196% the Xkade~ni 
published 19 ancient and I I contemporary woyks at a total cost of 
Rs. 10.48 lakhs. No tenders or  quotations from standard pmsses 
were invited by the Akademi for printing work. 20 out of 30 publi- 
cations so far rcletwcd. were got printed b!. one firm in Bombay tc - ,  



which payments totalling about Rs. 2-89 lakhs were made upto the 
end of March, 1963. 

The Ministry stated that "It was inescaptlble that p r i n t q  had to 
be entrusted to Presses, working in Bombay because the Honorary 
Editor Iives there" and that "there are ony two three Presses in 
Bombay which could handle the job". They also added that "Before 
placing orders for printing, quotations are invited by the Honorary 
Editor. of t he  Akaderni, who lives in Bombay. though in some cases 
formal written quotations may not have been invited". 

The h n m i t t e e  asked the reasons for the Akademi not inviting 
renders from some standard printers for printing of the 30 yu1,lica- 
tions brought out by them upto the end of March, 1963. T h e  rep-+ 
sentative of the Akamedi stated that printing of these publications 
\\-as work of a speciallsed nature which could be handled by only a 
few- competent printers. The quality of printing was the highest 
consideration that weighed with the Akademi. I t  was urged that 
about 12 publications out of 3n had won the State awards for printing. 
Pnor t o  196263. the selection of printers for entrusting all the 
printing work of the Akademi had been left to the entire discretion 
o f  the Honoran. Editor. The Honorary Editor who was the Vice- 
Chairman of the previous Executive Board and the Council, had 
advised the Board from time to time on recei?t of Audit objections 
that in the interest of high quality printing i t  was necessary to res- 
trict the orders to two or three selected printers. Asked why the 
Honurary Editor was not asked to invite 'tenders' the Secretary 
(Sclencc, stated that he (Honorary Editor) had certified tha: thtt 
*ales charged by a Bombay firm were reasonable. As the Honordry 
Editor lived in Bombay, he wanted the printing W ~ r k  to btw donr, thcrc 
s o  that  h~ could supervise it. 

The  r~presentative of the Akaderni informed the Committee that 
t h e  1~rar:icc of inwting quotations in rmpect of "Contemporary Art 
S~rie." had been started from March, 1063, and t h t  work was now 
being allotted on that basis T h e  q~~ota t ion i  rnvttc.d ~n M i i r ~ h ,  1963 
f w  plintinp mnnogramr in the Contemptra1-y Art Serif+ r ~ ~ c i ~ l ~ d  
t h a t  thr. rates ui  the Bombav firm which had b t rn  awerdwl work by 
t i l t .  iionora? Ed~tor .  were the lotvcst As rchqards thv 'Ancwnl 
Serwc', the rcpresentativc of the .4kadcrn1 stated that thc E x t ~ u t l t ~ r  
Board had agreed ~ d e  their resolut~on dated the 23rd Februorv, 1964 
t h a t  h l t~k-making and printing thereof should be entrusted l o  a n y  
..I t tw three ywcfallg named A r m s  of Bombay at the mtirkB dlscrrtlnn id 

I I H .  Honoran' Editor, In the rnterwts of h~ghest  standurrls of quality, 



which i t  would not be possible to mamain ,  if the procedure of i l l -  

viting quotations was insisted upon. Asked why the procedure of 
inviting quotations even from these three Bombay firms had not 
been followed, instead of leaving the selection of the firm to the  
entire discretion of the Honorary Editor, the  Secretary (Science) 
stated that the rates of the three firms were fixed, and these were  
known to the Board while selecting them. Even though the seiec- 
tion of the firm was left to the d~scrction of  thc Honorar\r Editrir, he 
could not vary the rates. 

In  re?ly to  a question the Secretary, (Science) statcd t h a t  bc>:r,lt. 
piacing the printmg order, the Honorary Edit01 commun~cated to !nv 
Akademi the rates and the likely cost of printing, but the deta~led 
break up of the cost was known only on receipt of the bll1.i. A s k ( 4  
whether the -4kadem1 c h w k c d  that the rate3 were rt.asonat,lts the 
witness rcpllcd that the Execut~vc Board :cposcd enough :ru;t In 
the Honorary Editor, who certified the bllls a, cr~rsec: and that  : . d t r s  
charged had been agrwd to by h ~ m  

The Committee are not satisfied over the Akademi not following 
the norn~al  procedure of calling tenders for printing its art works 
front 1954 to March, 1963, and leaving the sclcction of printers to t h e  
mt i re  discretion of the Flonornry Editor. (20  publication^ out r r E  :I0 
w * r e  ~ o t  printed through a particulrtr firm in Bombay). Whilr the 
Commit tee \hare the Akudemi's anxicty to maintain high standard 
of printing. the?: 5c.c no justifirr~tion for not in\ ifi~rg tender3 from w m e  
standard printtm. It i.4 rcgrcttnhle that in spitc of :jutlit ohjwtion\. 
the Ilonorary Editor continues to he authoriscd to placv orders in 
rwiwct of anricitt scrics on nny of thc t h r w  s p ~ i f i r u l l y  nanicd firrib* (4 
Uombay 3f his cnlire discretion. Crnnting thitt i t  i3 ronvrliicsnt to 
the Iionorery Editor to supervise printing in Bombay. i t  is nut c.lc.ar 
why tenders could not be invited fro111 sti~rrclnrci printers in H o ~ n h a \ . .  
'rhc only redeeming fcafure is that tht* Akirdcrni has .;tarzed invit- 
ing lcbndfrs for printing of Contemporary Art series from 3lurch. I!+(*.?. 

The Committee desire that the practice of  in\,iting tenders dwtdd 
bt, Rdopfed in the caw of the ancient series. It is also surpriiing 

thnt thr i\kademi is not informed by the Honorav  Editor a t ~ ) ~ t  the 
detail& hreak-up of the cost of printing until the Anal hill is r t w i d .  

Thc Conrrnittce would like the Ministry of Finnncc- to issuc* gent*- 
ral instructions to thc administrative Ministries that even in thr 
of so called vutonomous bodies which are finnnwd mainly th rnwh 
grants-in-aid paid by government, the normal p m d u r e  laid down 
for safeguarding the i n i e r e t r  of public exchequer should be strictly 
followd. 



Heavy accu~nulation of stocks of publicutio~~s-page 126, para 
92 ( b )  ( i i )  

37. Out of a total number of 1,51,01)0 copies of 30 works published 
by the Akademi upto 31st March, 1963, 78,885 copies i.e. about 52 per 
cent-the sale price of which was Rs. 11.30 lakhs--were in stuck o r 1  
31st March, 1963. A year-wise analysis of the stock is given below:-- 

No, of No, of No, of Ns., of No., ol 
Y e u  of publication titles c<qxes c\)ples cs~pics coprcs \:aluc 

printed prrntcd distrihuteii stdd in stock 
free @ 11 

31-3-63 

1959-60 and earlier 1 3  80,181 2,636 53.HXg 23,tho ~ ~ 6 1 , 6 6 6  
yean. 

The closing stock included: 

( i )  4 publications valued at Rs. 18,508 the covers of whlc !~  had 
been damaged due to bad storage while in the custody I I ~  

the printers. 

(i i)  books valued at Rs. 6,746 damaged by white-ants, bad n:iil- 
ing etc. 

(iii) 10,011 books (out of 20.000 copies got printed in 1956) thr 
covers of which were damaged while in the custodv of 
the Akademi. 38 of these books were badly damaged 
beyond economic repairs, and the cost of rcpairs of the 
covers of the remaining copies was edimated a t  Rs. 4,986 
or their replacement at Rs. 20,000. 

In evidence, the representative of the Akademi stated that t he  
Akademi started publishing art books from 1955. In the beginning, 
orders for printing 5000 co?ies of each publication used to be placed 
more or less on an ad hoc basis. Now, as a result of experience 
gained, orders for printing 5000 copies were being placed in most 
cases. Out of 30-32 publications printed so far, 7 had been sold out 
and were out of print in the course of last five years. In extenuation 
of heavy accumulation of stocks of most of the publications, the wit- 
nc% urged that art publicrtions did not sell very fast. 



Asked where the publications had been stocked, the witness 
stated that till lately the printers used to hold the stocks on bel~alf 
of the Akadcmi, but recently owing to the dificulty felt by the Prin- 
ters. the publications had been transferred to the custody of the 
Akademi in Delhi. 

Referring to the damage of covers of 4 publications valued at 
Rs. 18,508 while in the custody of the printers, the representative of 
the Akademi stated that they had agreed to have the damaged dust 
jackets on one publication replaced at a token cost of Re. 1 and the 
Akademi had agreed to supply them some paper. The total expendi- 
ture on repairs in this case would come to only Rs. 451. As regards 
the books valued a t  Rs. 6,746 damaged by white-ants, had nailing 
etc, the witness admitted that that was a total loss except for books 
valuing Rs, 705 which could be sold. With regard to the damage 
of covers of 10,011 books, the witness stated that stocks of the books 
(Ajanta Portfolio) were held by the Akademi on behalf of the Minis- 
t r y  of Educaticm. The Ministry were informed about the damarv as 
soon as i t  was detectcd but they asked the Akademi to continue to 
hold the stocks. It \vas urged that t he  copies which had been damag- 
ed were selling quite fast. 

The Committee feel concerned to find that about 52 per cent of the 
copies of the works published by the Akadenli up to 1962-63 w- 
still in stock as on 31st March, 1963. About 16 per cent of these copies 
were printed in 1959-60 and earlier years. It is regrettable th8t 
accumu'ation of stocks continued to be heavy m spite of the apaoint- 
ment of the sole selling agents in 1961. The Committee trust that thc 
Akademi will take into consideration the various factors like parch* 
ing power and art  consciousness of people etc. which d e c t  the dt- 
mand before placing orders for printing of their pubtications. 

The Committee also desire that the Akadeani &odd take ncces- 
.wtq steps to ensure proper stomge of the publicatio- in stock in 
order to prevent damage to them in future. 

Sellitlg agenls-page 127, para 92 ( c )  ( i i )  

38. Prior to May, 1961, the sale of pub l i ca tm~s  u';is 1:). thc Akndcmr 
itself and the discount allowed to the bwk-sellers ranged between 
2,%35 per cent. With effect from May, 1961, a pri\.ate firm which 
had been established only In April, 1961 was appointed as sole selling- 
agents for the Akademi'r publications for a period of two years and 
was allowed a commission ranging from 25 per cent to 50 per cent. 



The firm was appointed without inviting competitive offers. The 
contract with this Arm had been renewed for a further 2eriod of two 
years. 

The Committee enquired about the circun~stances leading t(l the? 
appointment of a private firm as the sole selling agents in May, l9f3i 
without inviting tenders. The Secretary (Science) stated that i l l  

May, 1956 ( i . e .  2 years after the Akademi had started functioning). 
t,enders for appointment of selling agents had been invited from 1 1  
publishers, but only one firm responded demanding a commission of 
60 per cent. The Akademi considered the offer on thr  hq11 side and 
decided to have its own selling agents. allowing them the ~ ~ s i ~ n i  dib- 
count of 25 to 35 per cent. But the sales were unsatisfnc.trr~ I!! 
>lay, 1961 a Bombay firm n4hich had been scpstcr i~d 111 Apri!. '!lti? 
appoacheci the Akademi with a n  otfer of 50 per cent commqssiorr 
The Board lecided in May. 1961 t o  ent,er into :I contract \ r . ~ t h  1 1 1 1 1  fir-rr: 
for 2 years The contract Lvith the firm hiid \,ern r e ~ w w d  i t 1  l ? W  

for anothei term of 2 years H ~ ~ c ' I .  ~ n v i t ~ n g  tt.!~cicli.s. . 4 : , k t s \ i  ; !  t h  
firm which had bcen established only in Aprli .  1Nil h n t i  any pr.tb\.:o;l* 
experience, the witness stared t h a l  ants of :hf* ~ N ' I I  p~i r inc~rs  o f  the* 
firm had actuall? htten in h o k  trade. Asked about t h e  pa~ci up c a p -  
La1 of the firm the ivitnrss stated t h a t  ~t gavc a bank b ~ a r a n t e c .  'h 
a question by the Comptn.tller and Audl:or Gcncral \vhtatht?r the w1- 
ling agents had been app>inted on thro s ~ o m r n c ~ n c l a t ~ o ~ ~  I \ :  1 \11>  lil knl t -  

rary Edito: , tht. \\itnr.ss rcpiicd t~ !\I(* aftiri:~:i!i\.!* 
In  rep!! r t t  ano:her question t h t h  u.ir.r~css :;::i:ctf :hi,! i h < +  ii:.m : : A  : 

given a gun.antcc. to t a k e  a! 1ca.s: 2500 c(,i,icl:, t s : i c ' i ~  01' I!,,. l i i i i , !  : . . i : l t , , i -  

having 5.00C prltited cupics within  a , s t t ; i :  after i i t t + i r  j)r:rr!:!!:.i a1r:I 1501 
copies subsr quently t i l l  the wiltion \vni  V Y  h;i i~: , t~! i  l , i i .  ?!I! !:i.i:t 

failed to fu fii rhis condition. Asked ~vh!. : ] I ( @  c.r~!l::.ac.: K..!!: r t l r ,  r i m  
was renewed in 1963 in spitt:. of ~ t s  failure ti, f:lii'il :hc' gU;i::irI!t!t'. thi' 
witness S ~ S  Led that its tt5rms \vtrre cc>~~s~tli.~.c+i! nbi,..: i t i l 5 .  i i t i i i t ! ; tsO\ i  3 

This clause had also bcvn ~ncludt~tl  i n  1 h v  r:c8u ;~,g:.t lr*:~~(*! l :  ' I?I(, ~ n ; ~ t -  
ter was considered by the Board and n o  a ( . ? ~ o i ~  Wri> t a k t h r i  ;irr,ainst t h a b  

firm for nml-fulfilling i t s  obl;gations, cons:dcl.inr: thnt ~iw firm C I J U ! ~ ~  

not do any better. Tht. contract did no! ront i i r r ;  a n y  ~ J C T L I ~ : ~  c.1:iu.u: 



In justification of the increase in the percentage of discount irom 
I per cent prior to the appointment of the selling agents to 50 per 
cent in 1962.63 the Secretary (Science) stated that the sales had con- 
siderabiy increased since the award of the selling agency. Asked to  
state the reasons for variation in the percentages of discount allow- 
ed to the selling agents in 1961-62 and 1962-63, the witness stated 
that accord~ng to the agreement the rate of cammission was 40 per 
cent in respect of publications printed before May, 1961 and 50 per 
cent in respect of those printed subscqucntly, as in the  latter case 
the firm was to da all advertisemeni work. In reply to a question. 
the represer~tative of the Akademi statcd that  a t  the time of t he  rent?- 
wal of the contract, the details of actual sales were p l a c ~ d  hcforr t h e  
Finnace Cotnrnittee who recommended its renewal. 

117 a natc (Appcnd~x XI) furnlshcd to thc  Committee the &lir~~st .ry 
have stated that the pcrfol-nlance of the selllng agents w s  ~Snut 
Y) per cent  of the guaranteed sales I t  has been urged t h a t  the gross 
average salt, per year ( R s  87,988) durlng thc perlrd of the firs: ron- 
tract (1961--KJ) '5 better than t h e  gross sale (Rs 59.150) dunng 
I W M 1  t e. the year preceding the year in uvhlch the contract came 
into force I t  has also betn stated that the taking over of the sales 
by the La11 Kala .4kndcml !!self tr.l;l ~n~.: , l \ .e  much large! r>xpe~41- 
turt* on advertrsemctnts ( p a r t l c u l n r ! ~  :~t)roacil and  1arqc.r r ~ u p e n d ~ t u r e  
on s taff  po::agv c * t c . .  ;ind wc,~;!~l  .*!!I :I(): rc-i~:~ih t.s;ichnd ::.-, , i )!n- 
~ ~ \ S I O ~ I ,  . I <  $ 0  iw i b f i t ~ t ~ r t *  * h v ~ -  ( ~ ~ w r i ~ ~ ~ - ,  Jn\ s t ,  .i n .  1: x *.*~IS*I 

tvnllld hl3t.r ! I )  bc ~ I \ W I  :o t h  f 0 1 v 1 . 1 ~  .r.llcr. 

The Conrn~ittce arc surprised that no action was  taken against 
thc selling rgents for not discharging wholly their contractual obli- 
gation to take the prescribed minimum number of ropiw of pahlira- 
tionr, nr rnrisagd in the a g m m m t .  The performmw of the ulling 
agents was only about 50 per cent ol  the guaranteed sale$. 

Tbc Committee d ~ i r e  that the full and faithful inrplcmcatatiw 
d all cb provisions of the agreement Jbould be i n d s t d  uimn and any 
ddmult or h rach muat be UL.s seriously and compnution dtmmd- 
ad therefor I t  L regrettable that neither of the two a ~ a w o t s  with 



the firm contains any penalty clause for non-fullil!ing the ter~ns of 
the agrcen~ent. The Conunittee would like to know in due course 
about the performance of the selling agents during thc term of their 
second con tract (I-), 

The Committee desire that in future agreements, a suitnblc pcnnltg 
clause to cover non-fulfilment of the terms of the agreement shnuld 
he inserted, 

.IliscelIanem~s-page 127. s?t b-parn 92 (d)  

39. According to Audit,  thc Akadctni had not prepared a state- 
ment in the form of balance sheet indicating the assets and liabili- 
ties. The Secretary (Science) stated that a statement of the assets 
and liabilities was being prepared by the  Akademi. To a question 
why this information was not furnished to Audit, the representative 
of the Ministry of Finance stated that subsequent to the Audit Objec- 
tion the question of devising a form for balance-sheet in respect of 
all the three Akademies v i ~ .  Lalit Kala Akademi. Sahitya Akademi 
and Sangee: Natak Akademi had been under examination in consul- 
tation with A u d ~ t .  Lalit Kala Akademi was actually preparing a 
statement of the assets and liabilities. but the other two Akademies 
were no! doing so. Recently it had been decided that the purpose 
would be senVed by the preparation of ( I )  an income and expendi- 
ture account and ( i i )  a statement of assets and liabilities, a t  the 
close of the financial year. This position had been clarified to thrce 
Akademies. 

The Committee are surprised to learn that the Sabitya A k a d e d  
a d  the Sangeet Natak Akademi are not preparing their balance 
sheets showing assets and linbiiitie even after several years of their 
establishment. They hope that all the three Akademies will now 
regularly prepare ( i )  an income and expenditure account and (11) 
statement of assets and liabilities in the prescribed form end furnish 
it to Audit. 

Framing of Rules-page 127, sub-para Id) ( i t i )  

40. No regulations, byelaws and rules of procedure governrnq the 
service conditions of the staff have been prescdbcd. 

The Committee asked about the prcscnt prisit~on regarding fram- 
ing of regulations, bye-laws, and rules of procdurc governing the 
service conditions of the staff. The Secretary (Science) stated that 
rules, as drafted by the Akademi had been examined by the Mini* 
try and returned with certain suggestions. 



The Committee are not a littlc surprised that the AJcademi has 
not finaliscd the rules even after ten years of i t s  establishment. They 
clesirc* that these rules should he finaliscd without any furthrr l ow  
of time. 

qwcrp t s  clnd E.rptwd~t~tro-pages 127-128, para 93 

41. Thv Akademi was inaugurated by Government in March, 
1954. but was registered as a society under the Societies Registra- 
: ion Act. 1860 only in  January,  1956. The Akademi is required 'to 
,vol-k ; ~ c t i v ~ l y  for t h e  development of Indian letters and to  set high 
Il t t lr i i t~ s:nt~d:rrds, to  foster and co-ordinate literary activities in all 
t h e  Indmn languages and to promote through them all the cultural 
unity of  t h e  count?'. 

Thv Akadtbml has  two  r~y1ona1 offices, one at Calcut!a and the 
1thc.r at Madrai The Accounts of the Reg~onal Officcs arc ctmtralrs- 

c ~ f  1t1 t h e  h(1nciquarttrs' officc In New Delhi. 

The table btblow gl\.ci :r broad annlysls of receipts and expendl- 
urrb of thc  Akndf$mi slncc* l!s inception:- 

The pc.rccntagct o f  expend~t i l re  on pay and allowances of adrnin- 
~s t ra t ive  staff (including travelling allowances of members) to  the 
total grants was 38.7 and 40 during the years 1961-62 and 1962-63 
~-t>spcct ively . 

The representative of the Akademi stated that the heading 
'Administrntive staff was misleading, as the bulk of the  st& of the 
Akademi both at i t s  headquarters in Delhi and i t s  two regioml 

- -. - -- - -- 
*lr:lrrJca p ~ t  unj dl rwdlloec of rnernhcr~ ofthc a&m~n~rtrullvc rrrff rnzludlng travcllt4 

dt+wsncc to mcrnhcn d t h c  A k d r m ~  



offices at Calcutta and Bombay, was primarily of a literary and aca- 
demic character. They were concerned with the coordination of actl- 
vities in the various Indian languages involving wide and close 
public relations with writers. compiling of  literary and bibliogsaphi- 
cal data. editing and compilatiol~ of  press copies of literary and 
academic works, arranging or helplng in organisirlg seminars, litc- 
rar;v forums, book exhibitions ctc.. running free public scrt*iccs l i k  
libraries and reading rooms etc. Thc witness add& that  it was vta~->. 
difficult to say as to what par1 of the  staff was cwncernttd pure!!. 
with administration or what staff was conctv-ned with acadt:n~ic. and 
Iiterary work. According to him,  if administratiw work was s c p -  
rated, the expenditure thereon would not excwd 10 t o  15 par. ccbnt 
of the total grant. The witness furtht.1- added that i i  I tic. Akadcrni 
was to function efficiently it should h a w  a competent ? d i l ~ ) r  of a 
scholarly type for each of the 16 Indian languages. .4t pres.sc.rxt such 
a provision existed only fo.r trvo or- three languagw. \ v l t h  t h o  rcs{~!r 
that there was no cornpeten: staff tc.1 ~orrc-c3! a prrss co))y 0:. 

proof of publications in other- languages. :I p~.r~pos:iI i f )  appoin! 16 
scholar-edltors in phases during the  Fourth Fi\.r Y c a ~ .  Pian ti;rti 

been put up to the E~ccui i \ ,c  Board imd t h e  C;crirral cJoii11c11. Askc>:! 
whether, with the posting of additional scholar-editors, tilt, \.I t i i~nt. 

of work would also increasc proportii~nli~ely. t h r  ~ { . i t i l c w  s t a r t 4  t!l;r: 
he hoped so and addeci thar :hc r ! ; ~ n ! i : t .  of w * t r r - k  i:- ~ u l t i  (~~~:~: ;o1:1\  I I J , -  
prove. .4t present due lo  lack ill thta rcq~~isl!e ; i c . n r l ( ~ l ~ ~ i ~ ~  .ii:tfY. t i ~ c > r .  . 
was no arrmgcmen! in thtl Akadem! t o  (bnsu.i.ts \ i ' ! l t&th t~!  -,r.cr!.k p i ' -  

t . m t e d  10 an outsid? espcLl.: \ v a .  propr!rly di)nt  or  j j : l v ) i . .  ..$.{ i . t S  ! ) I . . # -  
perly checked 

The Conln~ittec f e e l  that the p r c w n t  adnlini>tr:iti\ cb c . ~ p c ~ l l r l i ! ~ t l . c .  
of the Akademi is somewhat on the high sirlc i t s  vonrparcbt{ to  it,, 
activities, particularly tirking into arcoliut the fac-1 tila{ t h r a  t - s f , t b l l , i i -  

twe  on staff increased from Ks. 1.96 jiakhi in 19tjtMl 1 0  8 4  2 . 7 ;  Iwkh, 
in 1962-63. whereas the cxpcnditurt- on Puhlic.i~tion-. and r n i w t * l ! ; l -  

ncous activit ic~ drcreascd f rom Ki .  4 . M  hkhs  to 4.12 Iithh~ tluritlg 
the same period. The Corn~nittec notc the Akudtmi's proposirl to 
create 16 posts of scholar-editors. one tach for the 16 Indian liang~~itgcts 
in the interest of improving the quality of thi. respccti\c- lungulrgt* 
publications. They are, hov~t.ver, doubtful i f  the Akirdenri w0111cl hiatlr 
enough work to justify their wholo-titnc: engagc~lcnt .  Tha* C I ) I I ~ -  
mittee suggest that a detailed and careful t.srimatc oi the qlirr~rtunl 
of work ta be undertaken hg the Akvdemi should hr lnndr 
before ta&iw a derision on the propanal to crcatc 16 p o s t s  of bf'hola''. 
editom. A)termtive method of getting the work done on a ~rob'r i  
baris slm be examined The r0mmitteC S U R L ~ ~ "  (lhat 



a review of the administrative expenditure of the Akademi mag be 
undertaken with a view to keep it to the minimum consistent with 
the activities of the Akadami. 

C'opivs p r i ~ t e d  and sales-pages 128-29, para 93(1) 

42. A n  cxptmditure of Hs. 15.38 lakhs was incurred by the Aka- 
.it>mi upto 1962-63 in hinging out publications including foreign 
c,lass~cs of 1itc:rar.y valuc in one or more of the Indian languages. The 
perccmtngcb o f  unsold copies of the Akademi's publications as at the 
t nd of March.  1962 ranged between 41 per cent to 71 per cent of the 
-crtal copics p r ~ n t ~ d  o w r  a period of 5 years as shown below: 



some other languages, such as, Tibetan, Nepali, Kashmiri etc. But 
the  Akademi was obliged to publish books with particular attention 
to languages which were not highly developed. The witness urged 
that  there were certain works which had run into second and third 
editions. I n  one case 90,000 copies had been sold out. A s k 4  if the 
printing of copies of the  publications which wcre slow to sc1ll. were 
kept to the minimum. the  witness replied that 1.000 copies of books. 
published for reasons other than commercial, were normally pl-intrd. 
The printing of lesser number of copies would bc uneconomic. In 
reply to a question, the  representative of the Akaden~i stated th:~!. 
one of the reasons for slow sales was lack of proper publicit?, and 
organised distribution system. Sales could irnprovt. :f mori. gtaf? 
was provided and a comrne~-ci:il sect ion was crwt rd .  At prcsent 
the  Akademi had some wholesalt. distributors for its pi1 h l i c ~ ~ !  i ,  111s ~ L I  I 
they declined to take the e n t i r ~  stock. Explaininc ?: l i t .  n.~t.:isuws p1o- 
posed to be taken to step u p  sales, the u.itnt.ss i 4 : i t c d  tila:. they 
were approaching the State Governments to prrsuadt. thrir  liiwrie: 
to purchase these books which ti-ould norm ail?^ cost thrni not I I IOI-V~ 

than Rs. 25 to Rs. 35 per annum p w  l;~nqu,runp. Each S!:I!(~ t i n \  50i' 
!o 1.000 libraries which rccei~vc grants. Therc had hec.n a ~[ood m i -  
ponse from the  Mysore Statc and almost all tht> publicntioni; i! 
Kanada had been sold. The witness a d d 4  !?la1 : f  ! h t  Sta;t. I,~l>t.t~!-it: 
purchase these books, not only the Ak:~demi n-ould 111. nhlr t o  w!' 
500 to 600 copies and thus cover their cost, but also its objective.. tha:  
books should reach the readers would be achiewci. 

Referring to the numbcxr of fret copies distributed by the Akadv- 
mi the  witness stated that these included both books and journals 
Normally about 100 copies of a publication were distributed frec tl:  
the Members of the Akademi, 0thr.r distinguished individuals and 
for the purpose of review and comrncrcial p u b l ~ r ~ t y .  

Thc Committee fecl conwrn~ 4 1  over the heavy accumulation of 
unsold copies of the Akademi.4 publications, particularly of tlluhc. 
published in 1958 and 1960, (their percentage being 62 and 71 rcspw- 
tively a5 on 81-3-1962). The Committee note the rneawres proposed 
to be taken to persuade the libraries in the State?, to purrhaw these 
publications. They hope that the Nrademi will get full cmpcbrniiot~ 
from the State Governments. The Committee d e i r e  that thtz 
Akaderni should also take other step\ such as setting up a proper 
publicity and distribution system, provided the expenditrrrc thereon i -  
commenciurate with thc rcwd t \  nchicvcd. Better circulntion of i t *  
publications is aIw nermsary to achieve the Akademi'r ohjrctive of 
promoting the cultural unity of the country through crmrdinsfintr 
literary activitim in all the Indian l a n m a w .  



Receipts and Expenditure-page 130, para 94 

43. The table below shows, under the broad heads, the  receipts 
and actual expenditure relating to 196263: - 

hl~~ccllnn~ou~ Krcripr\ : n c I d  n~ 1:ilrning xnJ  rca rc i .ne :  . c .72  
salc ol puh1:atiom. t ~ c k c t s )  , r a ( z  

(;rant\-ln-ard t o  :n\t!tut:cur. i n -  
Ks:o\.cr~cs t>n .\.iv3:1,x ,. I:~:o:IIc- C~UJ!I< p u ! d x ~ : ; ~ m  ~mnt) !" ~y 

la\. \ \ I  ,pcrlic h:cour:1. ctt.. ', Zh 
\wart!\ a d  I 'r !zc *' 3 4  

KL'L', )\.cr.:., I P: I ~::rpayincbI~!\ :. ,rt2 
Sd!:on;l i  S i h t ~ l  c r :  I>:a,na ~ n r i  

: \scm 'Thratrc - > . - -  ? 

.Sccordlng to Aud~ t ,  the Sangeet Natak Akadem~ was patd grants 
amounting to Rs. 16.20 lakhs during the year 1W2-63 as against its 
budget estimate of Rs. 15.15 lakhs. The Secretary (Science) stated 
that the Akademi submitt4 the original budget estimate of Rs. 15.15 
lakhs in October-November, 1961 wh~ch was rmsed in October. 1962 
to Hs. 15 lakhs. I n  Februaq ,  1963 an additiodal grant of Rs. 1.7 
1akh.s was given by the Minist? for production of certain documen- 
tary films. The closing balance of Rs. 3.13 lakhs with the Akademi 
at the end of the year was stated as due partly to its being allowtul 
to retain an amount equal to about a rnanth '~ rxpenditurc to meet 
liabilities during the first month of the next financial year and partly 
to no payment being made to the prcducer of the documentary films 
because of delay in executing an agreement. Explaining the present 
poeitim the witness stated that out of the three films, one had bmn 
deliverd and another was nearing completion. 



The Colmmittee find no justification for the Abdemi being paid 
a supplementary grant of Rs. 1.7 lakhs in February, 1963, which could 
not be ntilised before the close of the financial year. They would 
like to reiterate that only so much of the approved grants should 
be issued to the Imtitutians during the financial year as is likely to 
be expended during that year. 

Producrion of a documentary film, page 130! para 94(1) 

44. The Akademi entered into a contract on 23rd April, 1958 for 
Rs. 1 lakh with a private producer for the production of a coloured 
documentary film on the Kathak dance. The Akademi made 'on 
account' payments in three instalments of Rs. 20,000 each in 1958, 
June, 1961 and March, 1962. The last instalment was paid without 
insisting on the production of evidence r e g a n h g  the arrival of 
coloured picture negative as specified in the contract as a condition 
precedent to the payment. 

The Committee asked why the payment of the third instalment 
of Rs 20,000 was made to the producer in March, 1962 without In- 
sisting upon the production of evidence regarding the arrival ob 
coloured picture negative as specified in the contract. The represen- 
tative of the Akademl stated that the producer had approached the 
Akademi for the payment of the third instalment on the ground that 
he had to purchase some raw films, for want of which his work was 
held up A SuKommittee of the Executive Board examined the 
matter, and. on an assurance from the producer, recommended the 
payment of another instalment. as a few years had already elapsed ' 
since the  execution of the agreement without any concrete results 
Explaining the present position the w i t n m  stated that the Alm had 
not yet been completed. As the producer had not responded to a 
number of letters sent to him, he was being served with a legal no- 
t ~ c e  by t he  Legal Adviser of the Akdcmi. In reply to a queetion, 
the witness stated that the contract did not stipulate any time-limit 
for completion of the film, but normally a film was expected to be 
completed in a year The witness could not say as to why no t i m e  
l tm~t  was st~pulated in the contract. but he  added that tlw rontrnct 
had been approved by the Executrve Board. He, howmw, ndded 
that subsequently another contract had been vetted by theM~n~s t ry  
of Law, and that the Akademl had since then appointed r 
Adviser The wltness expressed the hope that the producer mrght 
still complete the film in his own lnterest to g d  the rest of payment 
amounting to Rs. 40,000 and to maintain his reputatton w a Alm 
maker He had recently made ir goud film on Kaahmlr for the 
hAln1st.q of Defence. 



U rl authorised grants-+ages 130-131., para 94 (2) 
45. The rules framed bv the Executive Comni6tee of the Absdemf 

in 1961 provided that the institutions which were engaged entirely 
or mainly in the field of music, dance and drama might be gmen 
grants provided that they had been recognised by the Akadai far 
at least one year prior to the date of the application. Rofessicmal 
cmpanies, if recognised by the Akaderd were also tH@k kar 
assistance but only at the initiaJ stage. A test check of the 
released by the Akademi showed that these rules had not be- 
fallowed in a num'ber of cases, as indicated below: 

Intemr'orul Gutre for Kuhr- (4 Tbc# irnr'nrt'crts h d  w 
kli ,NcwDclhi  . h r . b m e d k  

the A b h n l .  
&rlurPkr h g c a  Sabhr. New 

Ddhi Po. 

fmnl College 01 
Music, MPdna . Da wrr ~ . d  gram W p l t d  

R.. r m lakbs d u i q  r t n ; l  
Gaur:pur Trwr , Ollcutta 

(6) . 1961-61 3,- (b) h ' d  m h W  w- 



The Cammittee asked about the justificat5on of the issue of 
grants to four institutions which had not been recognised by the  
Akademi and to certain individuals in disregard of the rules. The 
Secretary (Science) stated that the Executive Board had power to 
h e  grants to even unrmgnised institutions or individuals in ex- 
oeptional cases. These grants were ratifkd by the General Council. 
Explaining the exceptional circumstances obtaining in these cases, 
the witness stated that in the case of the Central College of Karna- 
taka Music, although the college was started by the Madras Gov- 
ernment, the Central Government was meeting its cost. With the 
aettmg up of the Akademi, the Central Government asked the Aka- 
demi to take over its liability. So, the question of recognition of 
the college did not arise. As regards the International Centre Katha- 
kali, New Delhi, the Board sanctioned the grant in consideration of 
the valuable work done by it without waiting for its being recognib 
d 

The representative of the Ministry stated that the Rules had 
been amended in July, 1963. Grants could now be issued to the 
deserving cul turd orpanisations and institutions wen though they 
were not recognuel by the Akademi. In the case of ~ o u r i ~ u r  Trust, 
Calcutta, the grant was issued by the Board in anticipation of the 
modification of the d e s .  

Asked about the authority empowering the Executive Board to 
give grants to unrecognised institutions (under the old rules) and 
to individuals, the Secretary (Science) stated that according to a 
general Rule (Rule 8) the Executive Board could incur all expendi- 
ture subject to the provisions of the budget. He added that grants 
were part of the expenditure. 
The Committee regret to point out that the grants in these crsas 

were issued by the AJcademi in contravention of its rules. The 
Committee find it difficult to accept the Ministry's view that the 
Executive B o d  of the Akademi had previously also power to issue 
grants to unrecognhd institutions and individuals under the g e n e  
ral Bule 8, since there was a separate rule specifically governing the 
h e  of grants to only recognised institutions. (This rule has beee 
mbsequently amended to cover Issue of grants to unrecognised 
&titations also). The Committee feel that there is no point in 
huning the rules, if they are violated in acfmal practice, and s u b -  
quently amended to regularise such violations, In the opinion of 
ths Committee, the original mle that the grants should be giv'ea 
.ply to those institutions which were recognised by the Akademf 
for at least one year wa9 a healthy rule. It provided a uwful safe- 
(rrud against the grants being given to u n d d g  institutions, 



Tbb Conunittee would like thia d e  to be restored both in theory 
and practice. It is also s W a n t  to mte that even under the 
amended rules, the Executive Board is not authorised to issue grants 
tg individuals. The Committee desire that the grants in question 
should be regularbed. 

Publications-Pages 131-132-Para 94 (3) 

46, A large percentage of the three publications b m g h t  aut by 
the Akademi remained unsold as shawn below: 

Nme of Publication Appro- Total C~picr Copies C o p w  Stock Percent- 
(and prim) ximate: No. of sold issurd on of t a g e o f  

totd copies as cred~t copies unsold 
c o s t ,  prkted compll- in copm 

md year mcntary hand t o  total 
of pr nt 

pnnting order 
(PS on 

31-3-63} 

Rs. 
Anthology of IW songs 

of bhindra Nath Ta- 
gore-Vol. I (Ks. 2 5 .  m) z o ~ m  ~,ooo 42 86 1 8  854 857; 

(1961) 

. . 
&mgect Nark Akadrmi 

Bullct n "Tagore Cen- 
tenary" Number (Rs. 

I ,  addition, grants-in-aid amounting to Rs 19,100 had been paid 
during 1956-60 to five private publishers for bringing out five publi- 
options. 

The Committee enquired about the present position of the pub- 
&hing of the Ave publications fm which grants amounting to 
fRs. 19,100 had been paid. The representative of the Adademi stated 
!&at in two cases involving Rs. 4,000 and Rs. 2,000 respectively the 
grantees had denied having received the money. These two c a m  
dong with several others were under police investigation In the 
third case (grant Rs. 9,400) work had been finished and the queS- 
tion of publishing it was under consideration. In the other two cases 
(grants Rs. 2,000 and Rs. 1,700), the works had not yet been com- 
pleted. 

The Committee feel concerned over hsew accumulation due to 
.on-& rof the three publications brought out by the Akademi dtu- 
hg 1959 urd 1961. The percentage of unsold copies to the t o t d  



print order as en 31st March, 1883 raaged h m  8S to I. TLlr 
mittee desire that gaining experients hoar tbe a c d -  dbf 
flcations, the Akademi should in htme keep the amba d t%p& 
to be printed te the minhoup. All oat eekaa a h a l l  bb mdb b. 
sen the publications lying in stock. 

As regards the five publications for which grants amounting to 
R4. 19,lOQ had been paad during 1956.60, the Committee re@& to 
note the inordinate delay thgt has occurred in their completion 
publishing. The Committee feel concerned to note that there were 
two likely cases of defalcations involving a sum of Rs. 6,000. They 
would like to be informed of the results of police investigations in 
t h e  cases and also of the action takm against persons found res- 
ponsible for this loss. 

Irregular AppointmentPage 132, para 94 (4) 

47. The Akademi appointed a Secretary on 19th March, 1962 on a 
salary of Rs. 1,500 (consolidated) in the scale of Rs. 850-50-1500 with- - 
out obtaining prior approval of the Govenunent as required by the 
Rules and Regulations of the Akademi. When the matter was r e  
fared ta Government on 24th March, 1982, Govenunent accorded 
ex-st-facto approval, subject to the appointment being review4 
after 3 months. In the meantime, the incumbent submitted his re- 
*ation and this was accepted on 19th June, 1962. He was paid a 
sum of Rs. 5,400 "as a measure of compassion" towards air fare for 
himself, his wife and daughter frsin DeIhi to Parts which was not 
w w r - 6 ~ 9  by thc tern d the appointment. 

In evidence, the Secretary (Science) stated that the post of the 
Sbcretary of the Aka- was adtrmtised in June, 19W but no s u i t  
able cadidate wag milable. The post was hal ly  oRera9 to 
lndian natidLal irr P-. Tbs witness admttted that it w# M 
atximion oa the pmt 04 the Ercecutive Board not to have o M a W  
tbc approval of the Government for  this Prppofntment. Abet Wwb 
in& far a short time the Secretary resigned and retmned to PnL 
ar he was not wtigfied with the post. The Akadmi was alm not 
matideb with his work. An ex-gratia payment of Rs. 5,400 wm 
ma& to him as a measure of comparison, cansiderlng that he bpd 
to wind up his affairs in Paris and come to India with his family 16 
his expense. The Secretary (Science) added that there was a con- 
&fen in the appointment letter that if his sewiced epwe to bc d b  
;p~njed with, he would be given three mmthd salary or thNt 
motrths' notice and that this was an "agreed resignationn. 



The C"cemrrrittee e n  not happy over the appointment af t.hc S.CF- 
mtarly by 4&~ Akrdemi .*aut obtaining the prior approvaj ~f G v -  
a n n e o t  as required by ihe Rules and ~ l a t i o n s  of the Akadtmi. 
'*y hop$ &at mch cases not occur in future. 

Ministry of Educatiun 
Stt bsidy for ,vdli+-l~ing a b.ook.-pages 132-133-jwra !Xi 

48, In June, 1959, Government entered into an agreement with a 
firm f a r  publishing translations in Indian languages of a 'book in nine 
volumes entitled "Wonder World of Science" for which the firnb held 
exclusive rights of' publjcatlm- T h e  agreement prov~ded that the 
published price should be Its. 4 a copy and that Government would 
pay a subsldy trf Rs. 8,500 for each language edition of - t h e  first 
~lolume o f  the h o k  m Hindi. Bengali. Tamil and Marathi. The firm 
demanded enhanced subsidies for the publication of the second and  
the third volumes nf the said book. A further aqreement was. now- 
ever. entered into in Ma.. 1961 for payment uf subsids at the  same 
rate in ~ w p c c t  of Volumct I in fi\,e other languages and for the puo- 
lication o Volumtls I! and 111 in Hindi. Bengali, hIarath: and Timil .  
A sum of Rs. 1,44.500 has been p;ud as subsidv to the firm arainst 
their production cost of Rs. 2.41.800. 

The sale of these hooks had  been poor as indicated below:- 

Part iculan 

- - -- -- 
In evidence, the representatwe of the Mtnistry of Education stat- 

e d  thvt a subsidy d Rs 8,500 fm publuxation uf each language dl- 
two of "Wundw World of Science" had been f ix4 with the concur- 
w c r  of the Miru*ry of Flnancv. Accmdmg to Audit, in conneetian 
wltb payment of s u k d y  fur second and k d  volumes of the twak, 
the C h d  Controller of Prlnting and StaZionesy had expre- the 
rrew tbpi a subsldy of Rb 4,OW only wouM have been ] u s t W  for 
publlcstion oi each tauguige edibon as a g M  &. 8,600 d d y  
allowmi. The representative ad the Ministry stated that thc Con- 
t m a h  of Prsnhag and Statlvnery's Bgwre &erred to only the p i a t -  
ky srpbct d the pablicatlo~ and did nad include tnde uKf  publicity 
discount. The Manager of Publications who had been conouitrd, 



informed that the sale price of Government publications was fixed by 
adding 60 per cent to the cost of produdion The margin was in- 
tended to  cover a trading discount of 25 per cent on sale price or 
40 per cent of production cost and postal charges, and publicity 
charges amounting to 124 per cent on sale price or 20 per cent of cost 
of production. On this basis, the total cost of production would 
work out to Rs. 3,61,300, against which subsidy of Rs. 1,44,500 was 
paid. 

As regads  the sale of publications, the representative of the 
Ministry furnished the following figures as on 31st Dccimbcr, 
1963:- 

No. of copies printed No. of copies sold 

Vol. I. Hindi . IO,OOC, 

BengPll . 5.600 

Tamil. . 5 ,ooo 
Manthi . 5 , m  
Urdu . 5,0Oo 

Val. 11. Hindi . 10,000 
Vol. 111. Hindi . 10,000 

The witness stated that sales were steadily going up. The pub- 
lisher was being pressed regularly to take steps to increase the sales. 
It  was urged that it took time for a book of this type to be known 
to the reader. In reply to a question the witness stated that the 
question of subsidising publication of the language editions of the 
other volumes of the book would be taken up after the Minis+ 
were satisfied about the sale of these publications. 

The Committee desired to be furnished with a note stating whe- 
ther the Ministry of Finance agreed to payment of the subsidy of 
Rs. 8,500 to the firm or whether they had asked the Ministry of 
Education to reduce the amount at any stage. In a note (Appendir 
XII) furnished to the Comml~tee, the Minlstry of Finance have 
stated that when the question was first considered in February, 
1959 for translation of Vol. I, the Finance Ministry considered the 
proposcd subsidy of Rs. 8,500 somewhat high and suggested that i t  
might be reduced to Rs. 5.000. But the Ministry of Education mite 
rated their proposal explaining that the figure of Rs. 8,500 was based 
on the estimate furnished by the putlishws and no reduction would 
be justified. A subsidy of Rs. 8,500 was ultimately agreed to by 
the Finance Ministry, particularly as the firm held the exclusive 
translation rights, and the question of competitive quotations did 
not arise, The same rate was agreed to In 1961 in regard to transla- 
tions of Volumes I1 and I11 and further language translntions of 
Vdume I. - 



The Comanittee not that the payment d the subsidy of Rs. 8,540 
for each language edition of the publication (Wonder World af 
Science) was a p e d  to ag the publisher had cxchuive translatian 
figiats. A sum of Bs. l,44,500 hrrs been paid as subsidy to the pub- 
lisher against his production cost of Bs. 2,411800, which appears to be 
on the high side. 

The Committee feel concerned to note that the sales of the pub- 
lication, particularly of regional language editions are poor. Thus 
the purpose of payment of subsidy to disseminate scientific know- 
ledge among aommon people by keeping the price within reasonable 
limit has not been satisfactorily achieved. The Ministry should, 
therefore, take suitable steps to have the publication adequately 
advertised. 

The Committee hope that before subsidising translations of subse- 
quent volumes, the Ministry will reconsider the question of reasona- 
bleness of subsidy and of reducing the number of copies to be printed 
in the light of sale prospects of diflterent publications. 

Non-utilisation of interest-free loan advanced to an Engineering Jn- 
stitute-page 13Gpara 99 

49. In February 1956, the Ministry of Education approved an in- 
terest-free loan of Rs. 3 lakhs to the National Institute of Engineer- 
ing, Hoshiarpur, Punjab, a private institute, for the construction of 
a Hostel for 150 students, at an estimated cost of about Rs. 4.21 
lakhs. The Ministry of Finance agreed to the release of the fird 
instalment of Rs. 2 lakhs proposed by the Ministry on 6th February, 
1956 on the understanding that most of the amount of the loan 
would be spent in the year 1955-56. However, no such condition was 
actually incorporated in the sanction issued on 11th February. 1956. 

The loan was paid on the last day of March, 1956 when there 
was no prospect of its utilisatlon during 1955-56. The amount drawn 
was Arst deposited by the Institute in the State Bank of India as a 
deposit at call and was later on credited to a joint account of the 
Institute with the Dlrector of Industries, Punjab. As the financial 
position of the Institute was unsound, it was not allowed to u t i l i s~  
the loan. The State G o v e m e n t  took over the administration of the 
Institute on 1st July, 1962 along with its assets and liabilities. In 
April 1963, the Mfnistly informed the State 9overnment that the 



Explaining the reasons for non-utilisation of a lsan of IPs. 2 IaWls 
released to the National Institute of Engineering, Hoshlarpu, 
in M a d  1956, the repnesaPtatiw af Jhe Miniptry drrted tha~ thrrr 
had been delays et varwu6 stages Bsoides the Lrun sPnctjoaad to 
the InstikLte in FebPvery, ts56, 8 p a n t  bad e a 8 c W  to the 
institute on the rBoQrnmeadPtian af the Gtrbc Gov~o~cnent that 8bey 
~ p o r t P c l p r t e  . . in its &dqment In the &rt m&ance, them 
was deky aa %be p t  of the Znstatute to mcondakute its m a n e  
committee, as per the condition attached to the grant, pendmg 
its utilisation was banned by the Mlnlstry The Inst~tute agreed to 
reconstitute lts managlng committee In February, lQ57 At the first 
meeting of the reconstituted managmg conamattee whch was also 
attended by  the representatlye of the Ministry. lt was noticed tU 
the financial posltion d the lnstltute was not sound The Muustry 
whlch had depended on t h e  report of the State Government could 
not know about that earl~cr As a result of thls &.wlosure, the 
U t r y  put a h on spending the grant and loan. md they aaLed 
the State Government to underwnte the &are of the I w t ~ t t r t P  for 
the purpose of developmet The State Govc*rnmc\nt agreed to do 
this only ul February. 1959 The amount was then placed at the 
ckptsal af tbe State Covertunen? and was depos~ted m the jourt 
axamt of the M l t ~ t e  and the Director of Industrres But the S t t k  
Government then took up wlth managrng ccnnmrttw ot the Lwt I T I I M  
ht questton of zts kmg handed ovex to them h mew of the In- 
ondaaate delay m the atdlrat~on of the funds d no llkehhrxd of rm 
d y  aettknne~& d 4 h e  quastalon of the State b m e n t  t w  
apcr the She Minsstry asked the a u b r z b c s  taatocraed in 
&anwry, 1966 amd a p n  m M&, h960 to refund the 1-n amount 
After taking over the Institute m July 1962. the State Government 
fixed priorities for the use of funds. The loan amount In question 

a e  ageinat certain amounts &c to the Sit&? l i w m e n t  
borsrards condmdion d a W e 1  attached to anather Covernrsvst 
rnrtlhtk 



# m d , ~ ~ t k m e w ~ r , p g A b i d i L p d S t r ~ P t i l t s a & -  
4 4 & y a r r & 9 S 5 6 6 .  #tbmrptaLSng&mitlrcdnaclrlprltiona€ 
the Institute was not ascertained before the kr wm giden. bt k 
regrettable that no action was taken by the Ministry on receipt of 
tlc, rqwrt about ibe weak d w n c i d  pasition of * H t a t e  Q get 
brs k s n  adudd, end insteed the aaroant was dbwd  to & d t h  
llLie grrube (uufY19ised tin 1963. 

50. The CommWee themred to know how the Finance Mmid;r). 
agreed to the release of the first m ~ l m e n t  of Rs 2 lakhs propcud 
by the Miiisbzy of Educcrt~on on 6th February. 1856 on t h  d 
f&ladmg that most gb the amount o f  loer w d  'be spent in 
year 1955-56 In a ndc * (Appentlu. X i l l )  submitted to the Commit- 
tee, the M~nis try  of F~nance ha\.r~ slated that the? had agreed 11,  t h ~ s  
payment "on the undershnd~ng that t he  Educatmn NLtrustq were 
fully satisfied that most of the amount of loan would be spent in 
the current financial year", and that "lt was, therefore, the judg- 
ment of the Education Min~stry rather than that of the Finance 
Ministry that appears t o  have bwn at fault" The Com- 
mittee are not sat5sfied with this explanation. It 
their comprehension how the Finance Ministry could acqui- 
esce in the view of the Educatior~ i s  when obviously an 
amount of Rs. 2 lakhs out of the total loan of tts. 3 lakhs could not 
have been utilised by the Institute in two months. The Committee 
Lsa a b  comcexaed k Pote that ihe Minimtr). uf Education c o d  mot 
amms cawed& as to wlretbcr the amam1 of loan of Rr. 2 LeLb* 
v a d d  he utilisad at the Jag end of tbe financial year. They hope 
that rbe Mhistries of Finance wid E d u c a h  would be mare  r~rcthrl 
while sanctionbg l a a n s ~ r a z ~ t s  in mch caws in future. 

51. Durmg t he  period 196041 to  1961-62, the Council pad grants 
amounting to Hs. 1 6 lakhs to the Clwhona Department of Gowm-  
m a t  of Madras for a schcmi.-.-"Cuitural Research for the propaga- 
tion of aromatic plants in Anamalais and Nilnris" A visihng cam- 
m W  of the Camd reported In May, 1962 that rw definite pro- 
grPenme of research bad been c h a m  out and that "the scheme 
was ruo k k u e l y  tar providing the old employees wlth better paid -- 

*Not vetted by Audit. 



jobs expcting little in return from them". The scheme was d i m -  
tinued with effect from 1st October, 1962 after incurring an expendt 
durn of Rs. 1.09 lakhs. 

In evidence, the representative of the C.S.I.R. stated that the 
Essential Oils Research Committee had decided to support this re- 
search scheme, and it was handled by the Cinchona Department of 
the Madras Government. Later a Sub-Committee of the Indian Medi- 
cinal Plants Organisation made an on-the-spot study and drew up a 
report on the working of the entire research activities of the State 
Cinchona Department inrluding ihis scheme. It  was found in the 
context of the over-all functioning of the State Cinchona Department 
that this scheme could not progress satisfactorily. The C. ti A. G. 
pointed out that the Council could not get any progress report on the 
scheme in spite of repeated reminders till March. 1962. This Icd to 
the appointment of the visiting sub-committee. 

Asked if the various details of the project had been scrutinized 
before sanctioning the scheme, the witness stated that certain details 
about the project had been furnished by the State Cinchona Depart- 
ment, but the Essential Oils Research Committee might not have gone 
into all the relevant details, as the scheme was to be handled by a 
Department of the State Government. In the case of the C.S.I.R's 
own scheme, the details and potentialities of research were scrutiniz- 
ed by their expert Committees. 

The C. & A.G. pointed out that according to the report of the visit- 
ing Sub-Committee. research work of parallel type was being carried 
on in Nilgiris under the names of the different agencies. The Corn 
mittee asked if the C.S.T.R. were aware of this at the time of sanc- 
tioning the scheme and whether in spite of the existence ol t h e  
parallel schemes, thev took a deliberate decision to sanctlon the 
scheme. The witness stated that it was difficult to say categorically 
whether it was a deliberate decision. Actually the C.S.I.R. +?re 
guided by the recommendation of the Essential Oil Research Commit 
tee, who must have been aware of the existence of the other schemes 
of parallel type. The witness added that certain directives had now 
been issued to the Chairmen cf the various rcsearch committees af 
the Council to ensure that there was no avoidable duplication of 
work and that they should locate real gaps needing research effort. 

The Committee asked about the reasons for delay of Ave months in 
discontmuing the scheme after the receipt of the report of the vlsiting 
Sub-Committee. The representative of the C.S.I.R. stated that the 
report was placed before the Executive Council of the Cent~a l  JnJinn 



Medicinal Plants Organisation, an organ of the Council, who recom- 
mended in September, 1962 that the scheme should be discontinued. 
The witness admitted that there had been delay in taking action in 
the matter. 

The Committee would like to draw attenlion to the following o b  
servations of the Visiting Sub-Committee regarding working of the 
scheme:- 

". . . .the work under Council of Scientific and Industrial Rr- 
search Scheme had been run in a leisurely fashion and 
as a secondary side show for providing the old employees 
with better paid jobs and expecting little return from 
them. . . .With inadequate, incompetent and indiscrplind 
staff under him (Director, M.G.C.D.) and no effective 
supervision and guidance over the work done by them, 
it has almost been a tale of miserable failure for the 
Council of Scientific and Industrial Research Scheme in 
the Nilgirif '. 

"In Nilgiris, work of almost parallel type on aromatic and 
medicinal plants is being camed on under the names of 
three different agencies, namely M.G.C.D., C.S.I.R. and 
I.C.A.R. Besides almost a common pattern of programme 
of work, even the plants on which studies are being made 
and some of the workers engaged on all the three pro- 
jects appear to be common and overlapping. There art? 
no clear cut and separate programmes of work, no sepa- 
rate lists of plants for study and development, no clearly 
separate staff units attached to each of the three agencies 
and no well defined, precise and distinct duties of the 
staff under each of the three agencies. Men, materials. 
programmes and results acheived are all being skilfully 
manoeuvred and brought up to suit the various exigen- 
cies and occasions". 

From the above facts, the Committee cannot escape the conclusion 
that the Scheme was ill-concieved and mis-managed, resulting in 
nugatory expenditure amounting to Rs. 1'09 Iakhs. The Scheme was 
initially sanctioned in December, 1957 on the recommendation of the 
Essential Oils Research Committee, hut could not be initiated on ac- 
count of the non-nppointment of staff. It was reoewed in May, 1960. 
iqe  after 34 years. Obviously, before the renewal of the Srhenic, the 
C.S.I.R. should have ascertained whether any parallel schemes had 
been started in the meantime. I t  is doubtful whether t h h  was done 
in the present case The result was that the scheme was run by the 



M a d r a s  G8vc*ltrrrsot a n c b m  ~ ~ t m r . . r  a sea3dary d e  s h r  
proddhg the dd e- dtih be* paid jab; #ad e q u t i n g  

U& ncttva from them.'' F n r  dm arrpdence gdasd in this cam, 
the Committee hope that the C.S.I.R. would in future prufredy seu- 
tinize the scbemes proposed to be taken up through the agencies of 
tLe SWe Govmrment ZPopartmcnts and emure effective supervision. 
Alterm4heIy s v c h  sckemes s h d  be executed by the C.S.I.R.'s own 
staff. The Committee also regret to note that there was an avoidable 
delay in winding up the sobeme after the m i p l  of the repofl of the 
Visiting Sub-Committee. 

Piopr a Pate (Appendix X N )  d m i t t e d  by the Ministry. the 
Coend&tee b u m  a d.whg the years 196263 and 4463-64, 19 W- 
w e b  a b m e s  submits by SciantCsCTi werking in universities and 

instihstiaas were prematurely t emha ted ,  either as n result of 
dm ~ r a m e a & & m s  of the Expert ClunmCttees of the C S.I.R. or the 
Sciemtiists k w h g  the tnetituths Tkis ~ l t e d  im  the grants nm- 
ousting $a &mt Rs 1.5 Uhs being m d e w d  m d y  infructuous. 
The Committee suggest that the system of mtienhg such schemes 
should be regularly reviewed so as to ensure that the factors result- 
ing in premature termination of h e m e s  are eliminated 

52. In April 1959. the Council sanctioned the setting up of a fieid 
iaboratory w i t h  an oxidation pond near Nagpur 10 carry out certain 
experiments on sewage purification and sludge u t  ilisat ion. An exwn-  
diture of Rs. 48,926 was incurred on t h e  construction of building and 
the oxidation pond. Rs. 21.450 on the purchase of furniture. and 
Rs. 8.610 on the purchase of  chem~cals arid drilling of a tubewell. 
upto December. 1960. It was found in Januaq. .  1963 that  the walls of 

oxidation pond required extensive repairs and replscements.to 
mable it to be used. 

T3Pe institute stated In June. 1963 that the experiment could n d  
be started till the e lec t r~c  supply was made available to the Inqtitl~tt 
as well as to the Nagpur Improvement Board fo :  pumping the sewage 
to the  farm. The chemicals and f u r n ~ t u r e  (worth Rs. 17.743) pur- 
chaeed for the unit were stated (November, 1963) to have been divert- 
ed to the work a t  headquarters office, r w ,  Central P u b l ~ c  Health 
Engineering Research Institute, Nagpur 

Refenng to the delay in :he supply of ailectslaty, the represen- 
tative af the Council stated that tbcre wes r dispute btween tbt 
Electric Supply 4bmpaay and the State cCaverrmae~ 4 ihe Im- 
S e v e r ~ ~ n t  T w k  Thc Na~pur dmprwement Trust wiLh wbom ah 
@ ~ d l 4 a d a w g d M d , b a d p m m i + e d b ~ e l e c & l s ~ , b P r r t ~  



Mgpuf EZCmric Supply oWabd tt Cc#ot m i o n .  The 
negotiations the rrnprcmmmt l%wt .16 ths ha0 authorities 
for supply of sewage and other things, had since been Analised and 
the pand was expected to & utilised shortly. 

As regards the repairs to the walls of the g o d ,  the representative 
of the Council stated that there were certain minor defects in the 
pond which had bcen partly rectified. It woufd be fit for use shortly. 

The Committee hope t h t  as a result 04 the fiaolWon of n@gO* 
tions with the local autharities for supply of sewage e(c arad rep& 
of the pond, the experiments will be started early, d the cheraido 
and furniture etc. would be utilid. 

Losses due to time-barred claims-Pages 141-I42-Para 105. 
53. An order fur the supply of scientific apparatus costing 

Rs. 29,529 was placed on a foreign f3rm on 1st June, 1980 by the Cen- 
tral E lec t r~hern iea l  Research Institute, Karajkudi. The carrsigrc 
rnent was cleared by the clearing agemts at Madras on 14th July, I-, 
but was not despatched immediately to the Institute. When the COW 
siefElment ultimately reached Karaikudi on tbe 18th Nuvember, 1961, 
i t  was noticed that major part of the apparatus hrd been damaepL 
A claim for damages, aesessed at Rs 15,320 was lodged with the  insur- 
ance company but they reject& the elaim ss having become tims 
barred, as it had not k n  preferred within 60 days from the date of 
lurdhg. 
h evidence, the representathe 6f the C d  stated that tb 

D.G.S. & D. had referred to arbitration the question of recovery of fb 
&maps h n  the clearing agents. The CommYtsa would 1% C 
htw fhe outcame at ths arbitration procted'i They hope fht 
Cha C.St h wfA in tatme W necessvy precautions to ensan fhd 
t h  gDads are cleared in tfme and delivered to the site witboat d&y. 

54. The Central Fuel Research Institute. Jealgosr, 8 lab- 
under thc Council of Scientific and Industrial Research. received 
funds amounting to Rs. 26.184 during 1 9 S 5 7  to 1957-58 direct from 
the Cwemment for disbursement of stipends to trainees under thc! 
'Practical Training Scheme of the Government of India'. A review 
conducted by the Counc 1 in July, 1963 showed that- 

(i)  the separate cash book maintained to record the transac- 
tions of receipts and paymentu was written up only upto 
5th January, 1957 and the transactions bad not ban 
atteutcd by the &awing and disbasing o&cer; 



(if) payees' acknowledgements existed for Rs. 18,147 only 
against the total disbursement of Rs. 18,376; 

(iii) a sum of Rs. 7,808 which remained unaccounted for, was 
alleged to have been misappropriated by the officials 
entrusted with handling of cash. 

The Committee asked why the funds were given direct to the 
Central Fuel Research Institute, Jealgora, instead of through the 
C.S.I.Ft. The representative of the Ministry stated that under the 
scheme a large number of factories, workshops etc. including l a h -  
tones of the C.S.I.R. were imparting practical training to graduates. 
For the purpose of disbursement of stipends to trainees, all these 
establishments were paid grants direct by the Ministry. In order to 
watch the progress of the expenditure, the Ministry received quarter- 
ly progress reports from these establishments direct. Such reports 
were also obtained from the Central Fuel Research Institute direct. 
The witness admitted that this system was not fool-proof, otherwise 
the defalcation in the present case would have been detected earlier. 
He urged that the Ministry had to rely upon these estalblishmentq 
and the present case of defalcation was a solitary instance. He added 
that necessary remedial measures would be considered after the re- 
ceipt of the report of the enquiry in this case which was being inves- 
tigated by the Special Police Establishment since last year. 

The Committee feel concerned to note that in this case the defal- 
cation of b d s  received by the Central Fuel Research Institute dur- 
ing the years 1-51 and 1957-58 for disbursement to trainees cam4 
to notice only in July, 1963 i.e. 5-6 years after. In view of the f a d  
that a large number uf institutions ore imparting training under the 
rbeme and an receiving funds from the Ministry for disbursement 
b trainees, it is necessary that suitable remedial measures rus taken 
.pithout further delay to plug the loopholes in the system in order 
b avoid recurrence of such cases. The Committee would lilte t. 
h o w  the outcome of the investitions into the present case and W 
remedial measures taken. 

AUDIT RPBORT ON THE ACCOUNTS OF THE COUNCIL OF SCIEN~PIC AND 
INDUSTRIAL ~ E C R C H  F O R  THE YEAR 19624 

Grunts-in-aid by the Ccnmcil (Headqwrtets)--utilisation certificate8 

55. In a number of cases, the audited a c m t a  had not been re- 
ceived f r m  the grantee institutions in respect of grant-in-aid given 
by the Cormcil. The following table indicates the grants paid by the 



-il during the years 196081 to  1962-63 and the position of the 
receipt of audited awounta against them as on 30th September, 1963. 

Year Total No. Totd am- No. of c a m  Amount for Perccntsgc 
of cues in ount of grant in which which audi- of grants for 
which p t s  paid audited ac- ted accounts which EC- 

were pad axlnts were were await- counts wem 
awaitad ed nwaittd 

N a n  :-Tnc iw~it~onof full utilisation of the grants given pr,or to 1960-61 could oot 
be a~cxtslned by Audit a3 the grat-~n-a~d registers \vex not complete. 

Explaining the present position of the outstanding utilisation cer- 
tificates, the representative of the C.S.I.R. stated that out of 2165 
cases as on the 30th September, 1963, 1519 cases were still outstanding. 
The witness added that it had been impressed upon the grantees to 
c-te submiss;on of utilisation certificates and the grantees were 
informed that unless utilisation certificates were received, it would 
be difficult to renew the grants. In the case of grantees whose ac- 
counts were audlted by the Comptroller and Auditor General, ex- 
tracts of the certificates recorded by the respective Accountants 
General were obtained from them. The Council was also in corres 
pondence WI th the respective Accountants General in this regard. It 
was expected that the position regarding the issue of the utilisation 
certificates would improve. 

The Committee are not happy over the delay in the submission 
of utilisation certificates by the grantees. Out of 2165 ewes as en 
SOth September, 1963, 1519 cases are still outstanding. The Commit- 
tee note the measures taken by the C.S.X.R. to expedite the sub& 
don of utllisation certificates. They hope that the position will be 
kept under constant review. 

Pool of S c i e n t i s t w r a  3 

58. The Council set up during 195980, a Pool for the placement of 
qualiAed scientists and technologists on their return from abroad 
d t e r  training. The scientists are paid by the Council and are postad 
to work at  diflerent laboratories/lnstitutes until they are able to 
recure employment elsewhere. No tenure is, however, fixed for the 
Pool OPBcers to remain in the Pool. The strength of the Pool and tb. 



Y w  Naof No. added Total No.of No. at Anmuit 
Podof3- tottie officers re- the end paid to 
ccn wor- Pool du- l ewd  ofthe Pool 
kiqin.thc r iq  the fromths year ofean 
begrnnlng year Pool 
of the 

year 

An analysis of the duration of stay of 320 officers who were work- 
ing in the Pool as on 31st March, 1963, is given below: - 

0-1 year . 203 

r-r rn . 94 

In evidence, the npresesbtive d the C.S.1.R stated that a Mrn 
d thew xientirte wan ma& by tbe C.S.IR every six m o a h  d 
reports were called for from the heads af the institut~wo m d .  
Some of these scientists were selected for regular employment in the 
C.S.I.R. laboratories. The U.P.S.C. also maintained a lid of pool ai& 
arrs and interviewed them aa and when necessary far their kdng 
conaidered far variovs posts. The C.S.1.R also circulated the pPrtl- 
a h u s  of tbe Pool of&ers to the various employing agencieo in tb, 
aountry. But the respas bility of finding employmeat was not of 
t,b? C S L R  There was oniy one case where a Pool o f ier  who joined 
a 1958 remained unemployed for 3-4 yews. In case a Pod ofkW 



declined to accept a post offered by the C.SI.R., he could no longer 
be continued in the Pool. But if he declined an offer from other in- 
rtitutions, the case was closely examined, and if the reawns for his 
nan-acceptance of the post were not satisfactory, necessary action was 
token. Asked if there had been a case where a Pool officer was re- 
mwed because of his non-acceptance of a post, the witness stated that 
such an occasion had not arisen. He added that there had been a 
case in which a Pool officer was removed because of unsatisfactory 
report about his work In reply to a question, the witness stated that 
the scheme did not provide far re-admission of a scientist to the Pool 
after his having left it once. In reply to another question the wit- 
ness stated that a few scientists went back abroad due to non-avail- 
ability of elaborate equipment which they were accustomed to, 
rather than due to less remuneration. 

In para 23 of their 24th Report (Third Lok Sabha), the Public Ac- 
counts Committee pointed out the anomalous position that on one 
side there was delay in implementation of projects on account of non- 
availability of suitable qualified technical personnel and on the other 
hand there were a large number of scientists in the Pool awaiting 
employment. In a note submitted to the Committee, the Ministry 
have stated that the matter of proper utilisation and quick absorp 
tion of Pool ofRcers had been constantly under review of the Gov- 
ernfnent. Various steps are stated to have been taken to accelerate 
the progress of absorption of Pool officers in regular employment 
and proper utilisation of their talent and technical knowledge. The 
number of Pool officers leaving the Pool for regular appointments 
has been progressively increasing every year as will appear from the 
following figures. 

Year 
NO. of prsma I ~ ~ i a g  
ttK Pool for re- 

lntmcnts wlu ww' 

1 !M!5 (Aii) LS-8. 



The Committee were informed that recently the Cabinet, while 
considering quick absorption of Pool Officers, decided as under: 

(i) All possible steps should be taken to hasten the absorp- 
tion of scientists appointed to the Pool in regular appoint- 
ments in research and other institutions as well as in 
industries in the public and private sectors. 

(ii) All approved scientific institutions should be authorised to 
create a certain number of supernumerary posts to 
which temporary appointments can be made quickly 
from among the scientists working and studying abroad 
whenever suitable candidates are available. 

(iii) In addition to the approved scientific institutions, the pub- 
lic sector undertakings should also have supernumerary 
posts specially in research units. which should, if neces- 
sary, be established in such undertakings to utilise the 
scientists' skill. 

The Committee feel somewhat concerned at a large number of 
Scientists still in the Pool. As on 1st June, 1964, 530 Scientists wen 
in the Pool oat of whom 53 had been there for more than 2 yean and 
111 for more than a year. The Committee note the steps proposed 
to be taken to expedite the absorption of Scientists. They feel that 
in the context of the present Scientific and Technical Dcvelopmcnt in 
the country and the shortage of scientists, one year should be the 
marimam period by which the pooled officers should be able to get 
employment. 

Non-Utilipation of Machinery a d  Equipment 
57. Instances where scientific equipment and machinery had been 

lying unused for long periods ranging from 2 to 13 years are given 

SI. Name of LPbo- Particulars of equip- Month o f  Amount Reasons for Lrccplng 
No. ratory/Insti- meat & machinery purchase Rs. the mwh Incry idle 

tute 

I C.E.C.R.I. Fur- Salt Ikth. Scpt. 5 1  1 7,027 The Councrl stated 
Karaikudi. Furnace Muftle, and that thesc ttcms 

H a t  Trcrrtmcnt Dcc. 54 were meant for h q c  
Apppntu. and d e  aperimenu 
ShcmCPm. and thu  there had 

brea no m s i t y  
t o  We them a o  
far. 

. - _ _ I . . .  _-_- - . --. ._.--.--.-..-- ^ ---... -- . -  



2 C.L.R.I., PWot Plant consisting Nov. 56 69,625 
MPdro~. of Evnoorator and 

Spray Dryer. 

3 I.I.B.E.M., (a) Brawn Westburg July 61 73,7& 
Calcutta. apparatut, leitz to 

m;cmmanuplator, April 62 
Ultra centrifuge 
ttc. 

It was stated (Nov. 
63) that the plnnt 
could not be corn- 
miss:& due to  
the inability of the 
suppliers to rtctdy 
the defects in the 

Could not be cum- 
rnissiomd for want 
of electric power 
and oaxmunodatian. 

( i i )  Laboratory Gn- Mar& 59 g , ~  17 Equipment received 
tnfuge. in damaged condi- 

tion. 

Referring to the equipment mentioned at S. No. 1 above lying 
at Karaikudi, the representative of the C.S.I.R. stated that this was 
pmhased  in 1951 before coming into exis'ence of the Institute. At 
that time it was not envisaged that the equipment would not fit in 
with the research programme of the institute. He admitted that 
there was a slight lapse in this case. At present, a part of the equ ip  
ment was being used, and the laboratory expected to use its various 
other parts. 

The Committee regret to observe that this case is indicative of 
lack of proper planning and foresight. They would like to be inform- 
ed when the entire equipment is brought into use. 

58. As regards the ?ilot plant mentioned at S.No. 2 abox.~. the 
witness stated that the building for the plant was ready in 1957, but 
the supplier delayed its installation. Between July, 1 9 5 8  and Janu- 
ary, 1963,  the plant failed in a number of trials. Certain parts had 
to be replaced and defects removed. The institution issued a final 
certificate only in February, 1963. The plant had since been func- 
tioning. 

The Committee regard 44 years (July 1958 to January, 1963) as 
too long a period for the equipment remaining under trials. In their 
opinion it is a fit case for the suppliers being asked to pay penalty for 
the delay in commissioning the plant. 

59. In regard to Brawn Westburg apparatus mentioned at S No. 3 
above, the  witness stated that there was some delay in testing the 
equipment and putting it into commission. It  had since been put 



into use. As regards the laboratory centrifuge received in damaged 
condition in March, 1959 the witness stated that it had been repair- 
ed in the laboratory workshop, and it was in use now. 

The Committee feel concluded at the inordinate delay in bringing 
the equipment into use. They hope that such delays will not occur 
in future. 

60. Asked if any survey had been undertaken to And out whethe; 
the equipment and machinery acquired for the various laboratories 
was being utilised, the witness stated that a survey strictly in that 
sense had not been carried out. But the reports received from the 
Directors revealed that  there was now a better utilisation of the  
machinery. The total cost of the machinery with the 23 laboratories 
was stated as Rs. 9.12 crores inclusive of imported items. At the 
instance of the Committee the Ministry furnished a statement show- 
ing a laboratory-wise break-up of the value of the equipment. plant 
and machinery etc. (Appendix XV) (According to this slatemen? 
the value of assets in respect of 29 laboratories as 31-3-1963 was 
Rs. 8.60 crores). 

The Committee desire that the C.S.I.R. should undertake a re- 
view to ascertain the extent to which the eghipment, machinery etc. 
held by the various laboratoriss/institutions (costing Rs. 9.12 crores) 
are being utilised. The Committee would like to be informed of the 
outcome of the review. 

L:nit:erslty Grants Coinntssion 
Release o j  grants not covered b!/ the University Grants Cornmisston 

Act-pages  142-143. para 108. 

61. In April, 1963. the Minis tq  was requested by Audit to examine 
the following cases, in consultation with the Ministry of Law to as- 
certain whether the payments would fall within the ambit of section 
12 of the Act. 

In&m School of International Studics, Delhr . 2 ' 4 2  

College of Enginwring and Technology. Jndavpur 5,911 

J & D Chllcge of Scienccs and Technolrlgy, Andhra Unl\crsrty 0 .88  

Deprmtnt of Chemical Technology. Uomboy Un~verrlt) . 1 .  r j  

College of Engineering, Annamalai t 'n iver~ i tv  I .2R 



The Ministry of Law advised in August, 1963, that grants for any 
purpose which had no relation to the 'Development' of the universi- 
ties would be outside the scope of the Act, except as regards the 
Central Universities to which the payment of 'maintenance' as well 
as 'Development' grants are specifically provided for in the .4ct. 
But on further examination, the Ministry of Law advised in Febru- 
ary, 1964 that other than development grants were admissible even 
to the Universities other than Central Universities, provided these 
were relatable to the main purpose set out in Sec'ion 12 of the Uni- 
versity Grants Commission Act i.e. promotion and coordination oi 
University Education and maintenance of standards of teaching, 
examination and research in universities. The Committee asked 
whether in view of two conflicting interpretations given by the L,aw 
Ministry, it was proposed to refer the matter to the Attorney Gene- 
ral for his opinion. The representative of the Ministry stated that 
the latter opinion had been given by the Secretary, Ministrv of Law 
and it had been accepted as final. 

The Comptroller and Auditor General expressed the view that 
under the Act, while the Central Universities were entitled to both 
dwelopment and maintenance grants, the State Universities and 
other institutions recognised as universities were entitled to only 
development grants. The representative of the Ministry stated that 
the Law Ministry had clearly opined that the other institutions were 
covered by provisions of Section 12(b) which was applicable to the 
Central Universities, since these had been deemed to be universities 
under a Central Act, viz . .  UGC Act. After considering the opinion 
of the Law Ministry, the UCC had decided that out of the seven 
institutions mentioned in the Audit para, only the Indian Institute of 
Science, Bangalore and the Indian School of International Studies. 
Delhi which were deemed to be Universities, would continue to 
receive maintenance grants from the Commission. As regards the 
remaining five institutions, the Comm,ission had decided to discon- 
tinue payment of maintenance grants, even though the Law Minis- 
try's opinion suggested that if a broad view was taken, these iluti- 
tutions could be given such grants. These institutions might be given 
maintenance grants by the Ministry of Education. 

The Committee feel that according to the spirit of Section 12 of 
the University Grants Commission Act maintenance grants are ad- 
missible only to universities established or incorporated by or rm- 
der r Cemtml Act, as in their case the word 'maintenance"has beta 
specifically mentioned in the Act. There is no mention about 'main- 
teaatwe' h the case of other Universities meniiuned in Section 12(c) 
of Uaivenity G m b  Commission Act 19%. The Committee note 
that the U&c&y Grants Commission have decided to discontinue 



paymaat af maintenaace grants to the five institutions vir, College 
of Engineering and Technology, Jadavpur, J. & D. College of Sciences 
and Technology, Andhra University, Department of Chemical Tech- 
nology, Bombay University, College of Engineering, Annamalai Uni- 
versity and Department of Applied Chemistry), even though the Law 
Ministry's second opinion suggests that if a broad view is taken they 
can be given such grants. The University Grants Commission also 
feel that it would not be right to give them maintenance grants. 

The Committee, however, suggest that in view of the two conflict- 
ing opinions given by the Ministry of Law, the ~ t t o h e ~  General's 
opinion regarding admissibility of maintenance grants to Universi- 
ties other than Central Universities may be obtained for future 
guidance. 

Delay in disposal of surplus equipment-page 143, para 109. 

62. Equipment and stores valued at about Rs. 6.65 lakhs were 
rendered surplus in March, 1961 consequent to the abandonment of 
a scheme for supply of water from the bed of the river 'Ajoy' to the 
Vishwa Bharati University. The surplus stores have not been dis- 
posed of. 

The Contmittee asked the reasons for delay in disposal of the sur- 
plus equipnlent and stores. The representative of the Ministry stated 
that in February 1962, the University negotiated with the neighbour- 
ing State Governments for the sale of surplus p'pes, but they were 
not interested. Tenders were invited in June, 1962 and September, 
1962 but tht* offers received were very low. The University was now 
negotiating with a Municipality and the State Public Health Direc- 
torate. 

The Cormunittee feel concerned over the delay of more than three 
years in thu disposal of the equipment and stores valued at about 
Rs. 6;65 lakhs. They desire that the matter should be vigorously 
p u r d  a d  they should be informed of the final out come. 

E&ra e rpad i tu re  on creation of posts without sanction pages 143- 
144-Para 110. 

63. In December, 1959, the University Grants Commission sanc- 
tioned non-recurring grants amounting to Rs. 6.85 lakhs to the con- 
stituent coileges of the Banaras Hindu University for implementing 
the three y ~ a r s '  Degree Course in Arts and Science. The University 
created 93 posts of teaching staff against 24 posts allowed by the 
University Grants Commission for these colleges. On representation 



by the University, the Commission on 4th April, 1962 agreed to the 
creation of 20 additional posts and directed the University to abolsh 
the remaining 49 posts forthwith. 

In evidence the representative of the Ministry stated that in this 
case as against 93 posts created by the Banaras Hindu University, 
the U.G.C. had sanctioned 71 posts in all. Subsequent to 24 ori& 
posts and 19 additional posts, 5 posts for pre-professional courses and 
23 posts for professional courses in technology and agriculture had 
been sanctioned by the U.G.C. On a directive issued by the U.G.C., 
the Executive Committee of the University abolished the remaining 
22 posts at its meeting held on the 15th March, 1963. The Commis- 
sion had informed the University that it would not meet the expen- 
diture on unauthorised posts which came to about Rs. 5 lakhs. The 
witness added that the University was examining in consultation 
with Audit the p s i b i l t y  of meeting the expenditure out of the 
interest accumulated on certain funds received by the University 
for certain specific purposes. 

The Committee view with concern the creation of posts by the 
Banaras Hindu University in excess of those authorised by the Uni- 
versity Grants Commissioa They hope that such eases will not 
recur . The Committee would like to know the final decision takcp 
in meeting the unauthorised expeaditure from the accumulnted 
interest on certain funds. 
AUDIT REPORT ON THE ACCOUNTS OF THE UNIVERSITY GRANTS Comas- 

s r 0 N  FOR 1962-63 

Non-Phn Expenditure-l tern 3--Block Grants to Central Uniuer- 
sities. 

64. B.lock Grants of Rs. 188.95 lakhs and RE. 185 lakhs were paid 
to the Central Universities during the years 1961-62 and 1962-63 
respectively on an 'on account' basis. The Reviewing Committee 
appointed by the Commission to fix the Block grants for the Central 
Universities for the quinquenni 1961-66 submitted its report in De- 
cember, 1962 which was accepted by the Commission The represen- 
tative of the U.G.C. stated that the question whether the block grants 
should be paid for a period of 5 years as previously or on an annual 
basis, was still under consideration in consultation with the Univer- 
sities. In the meantime maintenance grants had been given to the 
Universities on an 'on account' basis with reference to their annual 
budgets. 

The representative of the Ministry of Education stated that the 
U.G.C. had indicated to the Central Universities about the manner 
in which grantr for the period 1961-46 would be given The main- 



tenance grants for 1961-62 and 1962-63 would be paid on the basis of 
the actual deficit of the Universities for these two years. The main- 
tenance grant for 1963-64 would be payable on the basis of the com- 
mitted expenditure for 1962-63, plus the normal increments and 
such other items accepted by the Commission. The Commission had 
asked for details of items provided for in the budget for 
1963-64 over and above the committed expenditure. The 
required information was awaited from the Universities. It was 
expected that the whole question about the grants would be decided 
in about three months on receipt of the required information. It 
was'proposed to Ax the subsequent grants every year on the same 
basis as for 1963-64. 

The Committee are not happy over the inordinate delay in deter- 
mining the final block grants payable to the Central Universities for 
the yeam 1961-62 onwards. They desire that the matter shauld be 
tinnlivrl without further delay. 
Utilisation of the Grants made b y  the Commission para 2 page 5 

65. The following table gives a yearwise analysis of the amounts 
disbursed as grants by the University Grants Commission and the 
amounts for which utilisation certificates have not been issued by the 
Commission (Up to 20th September, 1963) : 

Grants Paid Utilimtion Certificates Percentage 
not issued. of the grants 

Year for which 
No. of Amount (in No. of Amount (in the u t i l i s ~  

cases. lakha of cases. lakhs of tion ocrtifl- 
~ p m )  rupm) cater arc yet 

to be issued. 

In evidence, the representative of the U.G.C. stated that aa a 
r&t of ttepa token to e m t e  clearance of utilisatlon certilicates 



out of the total amount of R6. 30.93 crores outstanding as on 20th 
September, 1963, utilisation certificates had been submitted for more 
than Rs. 15 crores. The earliest year to which the outstandmg certi- 
ficates related was stated as 195536. Explaining the reasons for non- 
issue of utilisation certificates in respect of the old cases, the witness 
stated that audited accounts were awaited from some universrties. 
The C. & A. G. pointed out that accounts of the Central universities 
were audited by his officers and their Audit reports were usually 
received within a year after the close of the financial year concerned. 
So, utilisation certificates relating to period upto 1959-60 should have 
been issued by the U.G.C. The witness stated that quite a large 
amount of grants was given for capital expenditure on buildings etc. 
which took a long time to be completed. He added that every effort 
was being made to pursue the old cases with universities. While there 
was not much difficulty in the receipt of audited accounts from Cen- 
tral Universities, difficulties arose in the case of the State Univer- 
sities. In reply to a question, the witness stated that it was difficult 
to stop the release of further grants to the defaulting universities, as 
that would affect their development programmes. 

The Committee desired to be furnished with a statement showlmg 
the latest position of the outstanding utilisation certificates, the years 
to which these related and names of the universities concerned. The 
information is still awaited. 

The Committee feel concerned over the delay in submission of 
u t i h t i o n  certificates by the universities. The certificates dating to 
the grants given during the period as far back as 1955-56 are yet to be 
issued. The Committee note thrrt out of the outstanding amount d 
Rs. 30-93 crores as on 20th September, 1963 (pertaining to the ymrs 
upto 1961-62), utilisation certificates had been submitted for more 
than Rs. 15 crores. They desire that the position should be kept 
under constant review and all out efforts should be made to deu the 
back-log of the utiliscltion certificates and ensure their subrnision in 
future in time. In the c a s e  of persistent defaults without valid re.- 
sons, the question of with-holding further grants till the utilisation 
certificates are furnished should be seriously considered to enforce 
financial discipline. 

Unauthotlsed payment of interim relief to Members of staf of a tm!- 
versity para 3-page 5. 

88. Annual Blork Grants of Rg. 37 lakhs were given to Alqarh 
Muslim University to meet their annual maintenance expenditure 
during the Ave years ending 1960-61 subject to the condition that pro- 
pomlr involving questions of policy e.g. revision of scales of pay end 



rates of dearness allowance etc. were to be implemented only with 
the prior approval of the Commission. The University, however, 
paid interim relief pending revision of pay scales to various categor- 
ies of staff amounting to Rs. 1,80,375 during the period 1st November, 
1957 to 31st March, 1960 without the prior approval of the Commis- 
sion even though the Commission's representative on the Finance 
Committee of the University had objected to it. Since the payment 
had already been made, the commission had to accord ex-post-facto 
sanction in September, 1962 to regularise the unauthorised expendi- 
ture. 

The Committee asked the reasons for the Commission according 
an ex-post-facto sanction to this unauthorised expenditure. The re- 
presentative of the U.G.C. stated that the Commission was satisfied 
that the expenditure was for the right purpose and had to be incurred 
in any case. The officer of the Commission on the Finance Commit- 
tee of the University had only objected to the expenditure being incur- 
red without the approval of the Commission. The University had uti- 
lised the savings under the block grant for the purpose. The witness 
added that the University had been asked not to incur any unautho- 
rised expenditure in future. 

The Committee hope that such instances of unauthorised expendi- 
ture by the Central Universities would not recur. 

67. In reply to a question, the witness stated that the o5cer of the 
Commission on the Finance Committee of the University was the 
Visitor's nominee and did not represent the Commission. The repre- 
sentative of the Ministry of Finance stated that an officer each of the 
-tries of Education and Finance was also serving on the Finance 
Committee as the Visitor's nominee. 

Asked whether the Commission had taken any steps to ensure that 
the Central Universities did not incur expenditure more than autho- 
rised by the Commission, the representative of the U.G.C. stated that 
its administrative control was now being tightened. For the last two 
or three years proper understanding and relations had been establish- 
ed between the Central Universities and the Commission, and there 
had not been many occasions where the Universities had gone beyond 
the sanction of the U.G.C. The witness added that it was ditacult 
to have complete control over certain matters of a University, for 
in some cases there were academic reasons for incurring expenditure. 
In the case of block grants for maintenance, the Universities enjoyed 
powers to reappropriate moneys from one head to another within the 
total grant. But in case of a new item it was the duty of the Univer- 
sity to obtain a special grant from the Commission. Ths Cownit- 



suggest that Goveraslent should examine the feasibility sf the eUi- 
cers of the Commission and the Ministries of Education and Finance 
being appointed on the Finance Committees of the Central Univer- 
sities as their representatives with responsibility to thmn, rather thm 
as Visitor's nominees for securing better and more etacient A d  
co-ordina tion. 
AUDIT REPORT ON THE ACCOUNTS OF NATIONAL COUNCIL OF EDUCA~ONU 

RESEARCH AND TRAINING 1962-63 
Gmnts in-aid to Private Institutions-Para 1 ( i i ) -  

68. Grants amounting to Rs. 23.30 lakhs were given by the Council 
to 526 Institutions during 1962-63 for the Jollowing purposes:- 

No. of homunt in 
Imtitutions l a h a  of 

RUM. 

1 .  Extension Services G n t r e  for Secondary School Tea- 
chers . 92 15.67 

a. Extension Serviccs Centre for Primary Teachers! . 2 5 5'03 

3. Experimental Projects , 154 0.88 

4. Science Teachers Association. Dclhi , I 0.04 

5. Nltional Eiucation Organisation W o r h q  in the Field of 
Aulio-Visual Uucation . 1 1  0 .13  

6.  R m r c h  Schemes , t 1 3  1.55 

Utilisation certificates of grants in respect of only 2 institutions 
for Rs. 0.01 lakh had been received by October, 1963. 

In respect of similar grants amounting to Fts. 1-31 lakhs paid to 
54 institutions in 1961-62, only ten institutions had reported utihsa- 
tion of grants till October, 1963 (Rs. 0.23 lakhs). 

In evidence, the representative of the Ministry stated that the 
grantees included some Government institutions in whose case it had 
been expected that the respective Accountants General would fur- 
nish utilisation certificates, but it had not materialised. It was now 
proposed to issue the grants to State Governments who would Anance 
the extension services centres attached to the Government institu- 
tions, and some State Governments had agreed to this procedure. 
The C. & A. G. pointed out that even so, Audit would not be con- 
cerned with these accounts. 



As regards the delay in receiving utilisation certificates from 
private institutions, the witness stated that their accounts were audit- 
ed by private auditors and they waited till the entire accounts were 
taken up for auditing, so that they had not to spend on auditing 
twice a year. The Council was now taking steps to send its own audit 
party to audit cases where grants exceeded Rs. 2000; in case utilisa- 
tion certificates were delayed. In cases involving lesl; than Rs. 2000, 
audit would be done with the help of the local audit party. 

The Committee regret to h d  that the progress of the submission 
of utiiisation certificates has been extremely slow particularly in 
this Council in tbe past. Out of 526 institutions which were paid 
grants during 1962-63 only two had submitted utilisa tion certificates 
by October, 1963. In respett of similar grants paid to 54 institutions 
in 1961-62 only 10 had reported utilisation till October, 1963. The 
C d t t e e  hope that with the audit of accounts of grantees being 
taken up by the Council's own audit party, the issue of certificates 
will be accelerated. The Committee would like to watch the pro- 
gress through future audit reports. 

Annual Accounts--para 2 

69. The rules of the Council provide that it shall prepare an 
annual statement of accounts including the balance sheet, whereas 
the Council has prepared only a Receipts and Payments accounts. 
The forms in which the final accounts of the Council are to be pre- 
pared have not been finalised so far. 

The Committee asked if it was not possible for the Council to 
prepare its accounts on the lines of the Council of Scientific and 
Industrial Research. The representative of the Ministry stated that 
enquiries were being made from that organisation. But he added 
that the Council's working and accounting was closer to that of Uni- 
versities and it was thhkmg of adopting their form of a c c w b .  

The Committee are surprised that even after three years of its 
establishment the Council had not b a n  able to finalise the form f~ 
p n g m t i o n  of its aecnub. They d e s k  that early d d i o n  8bouId 
Be tJen im tbe matter. 

A r m s  Qnd liabilitier transferred to  the CounciLpata 3 

70. With the formation of the Council (September, 1961), five 
Government omces and Institutions were transferred to it together 
with their assets and liabilities. But the Council had not pnparcd 
m y  statement showing the value of assets taken over and the liabl- 
lities to be discharged by it (November, 1963). 



Explaining the present position the representative of the Minis- 
try stated that assets and liabilities had been jointly checked by the 
Ministry and the Council and the final sanction for t h e i ~  transfer to 
the Council, had been issued by the Ministry recently. 

The Committee regret the inordinate delay in the forms! trans- 
fer of the assets and liabilities to the Council. 



MINISTRY OF EXTERNAL AFFAIRS 

Reha t ion  of rules in individual cases-Para 39, page 44 

71. Three Officers of the Indian Foreign S e ~ c e  were sanctioned 
Personal Pay of Rs. 250 p.m. in addition to the ?rescribed pay of 
Rs. 2,250 of the post of a Joint Secretary on their appointment to 
such posts during 1961 and 1962. The Personal Pay was stated to 
have been given on the ground that had these officers been posted 
abroad they would have been entitled to the grade pay of Rs. 2,500 
in the I.F.S. 

Two of these officers had been officiating in Grade III of the ser- 
vice from July, 1961 while in the third case, the officer was promoted 
to officiate in Grade 111 in November, 1962 but was not actually post- 
ed to an appointment in that grade. 

Explaining the circumstances in which three Joint Secretaries 
had been given personal ?ay of Rs. 250i- per month which was not 
permissible under the rules, the Special Secretary, Ministry of Ex- 
ternal M a i n  stated in evidence, that in the I.F.S. there was a system 
of grades namely, Grade I, 11, III, IV and V which carried a fixed 
s a h q  of Rs. 30001-, Rs. 2,7501-, Rs. 2,5001-, Rs. 2.250:- and Rs. 1,800- 
2000, p.m. respectively. He pleaded that the Ministry would be de- 
prived of the services and experience of a number of senior officers, 
if Grade 111 ol3cers were excluded from coming as Joint Secreturies 
in the Ministry of External Aflairs. Under the I.F.S. system, the 
grade went with the officer. He added that each case was examined 
in consultation with the Ministry of Finance and their approval was 
obtained before t.his special pay was granted. 

In reply to a question whether granting of Personal Pay to the 
officers was justified under the rules, the witness stated that propo- 
4 s  had been made about 3 months ago to the Ministry of Finance 
for the amendment of the rules so that a greater measure of flexi- 
bility could be introduced. The matter was under discussion with 
the Finance Ministry. Denying that the permanent strenflh of the 
I.F.S. cadre had been deliberately kept flexible, he stated that the 
nuplber of oBcers in each grade in the Ministw had been fixed and 



89 
the Ministry of Finance were also fully aware of it. The number* 
of otRcers in each grade were as follows: 

Grade I-10+3 Secretaries. 
Grade 11-15 (including one Additional Secretary). 
Grade 111-14 (including three Joint Secretaries). 

Grade IV-15 (including three Joint Secretaries). 

The witness further explained that the system of flexibility ope- 
rated in the manner that sometimes a senior officer posted to a post 
of lower category carried his grade pay with that post. 

In a note (Appendix XVI) subsequently furnished to the Com- 
mittee, howwer, it has been stated that it has not been found prac- 
ticable to fix the permanent strength in Grades I to IV separately 
because of the powers retained by Government to appoint non-service 
Heads of Missions and Posts. 

The Committee regret that such discrepancy should have occur- 
red during evidence. 

Explaining why the Mitustry of External Affairs did not wait for 
the approval of the Finance Ministry, the witness stated that it was 
regarded as unfair to drop an officer of Grade 111 to the grade of 
Rs. 2350 p.m. after he had been brought to the Headquarters 
because of some special merit. In another case, an officer who had 
been serving in Grade Ill as an Ambassador abroad was brought to 
the Ministry and in his case also a special pay had been grmted. 

When it was pointed out that the question of granting personal 
pay would arise in the case of an officer's substantive pay only, as 
it was not unusual for a Government servant to officiate in a higher 
post and then revert to a junior post. the special Secretary admitted 
that it was a valid point. He stated, however, that in the Ministry 
of External Affairs when an officer was due for promotion, he was 
given officiating promotion in the next higher grade but in fact he 
was never reverted. One important reason for this practice of giving 
only ofifciating promotion was that it should be possible for the 
Ministry to r ewr t  an aftlcer if the post was required to be filled by 
a non-ofRcial as head of the Mission. There was a considerable num- 
b of nonstlicials as Heads of Missions and when such a person was 
posbd, a post in a suitable grade had to be found for him. 

@&ardtng H h t ~  d m  oC the Indim Fotoign Sutricr . (as on the ~ s t  July 
1pb3) the t o a l  ~ W J I  oa r07.r963 MI 9. 



As regards the third case, the witness stated that the ofRter had 
served in the Ministry for just two years and he became due for 
promotion to Grade 111. The Government were faced with the option 
of posting him abroad thereby losing the benefit of his services in 
the Ministry and incurring R good deal of additional expenditure cn 
his transfer Travelling allowance or giving 'him a special pay plus 
Rs. 2,250/- which was his grade pay. Therefore, action was taken 
under Rule 41 of the Indian Foreign Service Rules, and a personal 
pay was given. 

In ~ e p l y  to a question whether giving more pay on ad hoc basis 
to particular officers did not amount to discrimination and was not 
ultra uires of the Rules, the Director (Finance) Ministry of External 
Affairs stated that when the first case was referred to the Ministry 
of Finance, it was turned down by them in the first instance. Then 
the Ministry of External Affairs cited a precedent in which the 
Finance Ministry had themselves decided to protect the present p ~ y  
of an officer. 

Explaining the opinion of the Ministry of Finance in these cases. 
the Financial Adviser stated that in the first two cases the Officers 
had come on transfer to the Ministry of External Affairs as Joint 
Secretaries whereas in the third case the officer was already there. 
Ministry of Finance had considered all the background and the ad- 
ministrative reasons before treating these cases as exceptions. It was 
agreed to regularise the third case as an exceptional one because the 
officer had become due for promotion. This was the main considera- 
tion and one of the subsidiary reasons was that the officer would 
have to go away earlier than the normal period of three years. The 
Finance Ministry had stated that they had no objection to the special 
pay being drawn but it should be treated as a special case and not 
regarded as a precedent. The Finance Ministry twice opposed the 
proposal and finally agreed in the meeting held between the Finance 
Secretary and the Foreign Secretary. 

The Committee understand that Under Indian Foreign Service 
Buler, 1981, a member of tbe Indian Foreign Service appointad to o 
post of Joint Secretary in the Government of India, is entitled to 
draw a pay of Rs. 2,250/- p m. Moreover, under the Rules personal 
pay is granted to an M c u  only to save him from loss of his subs- 
tantive pay. In other words, personal pay i s  now admissible for the 
purpose of protecting the oficiating pay of an ofRcer. In the Ant 
two e m ,  the olTicers were only officiating in the hkher v a d c  and 
had been posted as Joist Secretaries, which posts were in the lower 
grade. Tbe Committee a n ,  therefore, unable to accept the argu- 
ments advanced for treating these cases as exceptional ones and 



allowing personal pay to the officers to protect them from loss in 
their omciating pay. In the opinion of the Committee such irregu- 
lar grant of personal pay for protecting the officiating pay of an offi- 
cer is in contravention of the Rules and amounts to discrimination 

The Committee also feel unhappy to note that when an oficer is 
reverted to the Ministry of External Affairs from the Mission and 
posted as a Joint Secretary, he carries his grade pay (officiating) with 
him and draws the difference in pay as  his personal pay, but is not 
treated as having reverted to a lower grade. The Committee are un- 
able to appreciate how and why such a procedure which cannot be 
justified under the Rules, came to be adopted by the Ministry. In 
the Committee's view, the pay attached to a particular post is on the 
basis of particular functions to be performed. Therefore, thc Com- 
mittee feel that unless the Joint Secretaries in the Ministry of Exter- 
nal Affairs actually performed duties of higher responsibilities t b  
those attached to such posts in the Secretariat, there would be no 
justification for granting personal pay in such cases. 

The Committee regret to note that in the third case inspite of the 
fact that the officer was not actually promoted to Grade 111 and did 
not actually take up the duties of the post in that grade in the Mi* 
don, he was treated as having been promoted to that grade and allow- 
ed the personal pay of Rs. 250/- p.m. in addition to his pay of Joint 
Secretary. It passes their comprehension how in this case the queipc 
tion of giving protection to the pay would arise; nor do they know 
*at the special circumstances were which necessitated such as 
extraordinary action. The Committee have also not been enlightened 
as to what additional and compelling arguments or reasons were ad- 
vanced in the meeting between the Foreign Secretary and the 
Finance Secretary which led the Ministry of Finance to agree to the 
proposal for the grant of personal pay after rejecting the same twiea 
In the opinion of the Committee the Ministry of Finance arc also not 
blameless in these cases as they have acquiesced in the relaxation of 
the rules in individual cases without recording any valid or convincing 
reasons in justification therefor. 

The Committee desire that the Ministry of External Affairs should 
re-examine the whole position in consultation with the Ministry of 
Finance and Home Affairs and take suitable steps to ensure that such 
an anomalous position does not arise again. 

Grant of daily allowance in lieu of foreign allowance-Para 40, p a w  
44-45. 

7 2  The Ministry sanctioned with effect from 6th October, 3959, 
the grant of daily allowance in lieu of foreign allowance for a maxL 
1665(Aii) LS-7. 



mum period of twenty eight days to Government servants and m m -  
benr of their f8"m'lI2es who were accodnodahd in hotels on Arst 
arrival at a foreign post due to nod-availability of rkidential accom- 
modation. In Juhe, 1960, the maximum period for this purpose was 
extended to ninety days. 

1t was pointed out by Audit (November, 1959) that the conces- 
sion would not be justified in cases where the hotels, in which the 
ofacers were accommodated, provided normal kitchen facilities, The 
Ministry accepted this view only in May, 1%1 and issued orders 
withdrawing the concession in cases where the hotel accommoda- 
tion ~ r o v i d t h  to officers had kitchen facilities. 

These orders were, however, modified in July, 1961 to the extent 
indicated below: 

(a) 'Where the officers and members of the staff who are 
accommodated in a hotel where kitchen facilities are 
provided but cooking is not feasible the Head of the Mis- 
sion may allow daily allowance terms in lieu of foreign 
allowance after satisfying himself that coakihg is not 
feasibe for justifiable reasons", and 

(b) "Where, however, the existing kitchen facilities are used 
only partially, say, for cooking some form of breakfast 
or light meal, the cash allowance may be reduced by 
one-fourth of the admissible amount." 

The recovery of over-payments made under earlier orders, i.e., 
tram 6th October, 1959 was also waived. 

According to Audit, in actual practice the concession was being 
allowed as a matter of course to all officials on their Arst arrival in 
the U.S.A. The payment of daily allowance involved extra expendi- 
ture which was often three to four times the amount admissible as 
Foreign Allowance for the same period. The additional payment 
during the period October, 1959 to April, 1963 to 162 officers amounted 
to Rs. 3.31 lakhs. In Canada where the hotels have similar facilities, 
no such payments of daily allowance have been made as has been 
allowed in the U.S.A. 

In February, 1983, the Mjnlstry stated that Govenunent proposed 
to examine the matter in all its aspects. The examination was pro- 
posed to be entrusted to the Foreign Service Inspectorate (January, 
1964). 

. In evidence, the Special Secretary, Ministry EXter?lgl M a i m  
rbted that r, a g4meraf p r o ~ i t i o n ,  it wsll true that hotels did not 



plrqvjde normal kitchen facilities to their mtr. In USA arts& 
hotels, kpecially where suites were engaged, contained kitchenetbs 
which could not be described as kitchens. Kitchenettes cotrld wt b 
used for cooking meals. 

When the orders were issued in May, 1961, withdrawing the con- 
cession of daily dlowance in lieu of foreign allowance in cases where 
the hotels provided kitchen facilities, the Ambassador pointing out 
the difficulties in implementing the instructions stated that even if 
a hotel provided a kitchenette, it did not result in temporary accom- 
modation being equivalent to regular accommodation. Further, most 
of the baggage and utensils of the officer staying in a hotel would 
remain in storage and therefore, he would have to take meals t h m  
incur extra expenditure as long as he occupied the hotel accornmoda- 
tion. Thereupon, modifications were made in rules in July, 1961 to 
the effect that where officers were accommodated in hotels where 
kitchen facilities were provided but cookmg was not feasible, the 
Head of the Mission might allow daily allowance after satisfying 
that cooking was not feasible. Where the kitchen facilities were 
used only partially the cash allowance might be reduced by one 
fourth of the admissible amount. When the Committee enquired 
whether it was not a fact that during the period October, 1959, to 
April, 1963, invariably all the officers were allowed this facility in 
Washington, the witness replied that the Ministry had been trying 
to enquire as to how in Washington the Ambassador's discretion was 
exercised in that particular way. He further stated that in Washing- 
ton there was a very heavy competition for accommodation of all 
Lfnds and a long time was taken before houses could be found. 

As regards Ottawa in Canada, the witness stated that the Mission 
was a very small one and the housing position was very much easier. 

In reply to a further question, the witness stated that before 
drawing any conclusion in this case it would be fair to carry out 
fnspection by the Inspectors when they went to America and rectify 
the situation if rectification was necessary. In reply to a question, 
the representative of the Ministry stated that although the problems 
were similar in New York and South America (though not so acute) 
in many other Miss~ons daily allowance had been pald in lieu of 
foreign allowance. A representative of the Ministry added that no 
body was allowed to stay permanently in Hotels. It  was a concession 
allowed by the Government because it had been recognised that when 
an o5cer was posted to a new station, it was difficult to find residen- 
tial accommodation immediately. The question was examined in 
W, 1960 and 1961 and it was found to be more economical to permit 
th+ ol3ccm to shy in Hotels until residential accommodation war 



hired for them. He added that in certain countries this problem 
might not arise and sometimes it might be possible for the new com- 
ers to arrange for accommodation in advance, if departure of the 
officer leaving and arrival of the new officer coincided. In reply to 
a question, it was stated by the representative of the Ministry that 
the method of reimbursement of the actual amounts spent by the 
officer could not be followed as it involved production of vouchers 
etc. and was also not covered by the orders. Normally daily allow- 
ance was sanctioned and paid at the rates sanctioned by the Govern- 
ment. The additional payment of Rs. 3-31 lakhs mentioned in the 
Audit para related to the Embassy and all the offices located in the 
U.S.A. 

The Committee desired to be furnished with a statement showing 
the amounts of daily allowance paid in lieu of foreign allowance to 
the officers in the various Missions during the period of their stay 
in hotels from October, 1959. 

The Committee find it difficult to accept that in all the cases of 
officers in Washington the grant of concession of drawing daily allow- 
ance in lieu of foreign allowance was justified, as it appears that dur- 
ing the last three years there has not been a single exception. The 
fact that in Canada where comparable facilities are available in 
hotels, such situations did not arise, indicates, in their opinion, that 
the discretion by the Head of the Mission in Washington has not been 
properly exercised. 

The Committee would like the Ministry to ensure that there is 
proper and equitable exercke of discretion by the Heads of Missions 
in such matters and that the procedure followed in different Missions 
is uniform. Since, however, the Ministry are not in a position now 
to explain as to why the Ambassador exercised his d'scretion %in a 
particular way, the Committee would await the examination of the 
matter in all its aspects by the Foreign Service Inspectorate. A copy 
of the Report submitted by the Foreign Service Inspectorate may be 
furnished to the Committee, on receipt. They hope that thip exnrni- 
nation will be conducted at an early date so that such additional ex- 
penditure is reduced if not eliminated. 

Uninvested surplus balances held in the current accmrnt-Para 41, 
pages 45-46. 

73. The Permanent Mission of India to the U.N. received from 
November, 1958 onwards amounts totalling US. $127,195 upta Feb- 
ruary, 1959 on account of collections made from the personnel of the 
Indian Armed Forces by the Field Post Offices abroad. The Mission 
kept these balances in their current account in a local Bank. It war 



suggested to Government in November, 1938 that these receipts might 
be utilised towards meeting the current expenditure of the Mission, 
thus obviating the need for remittances from India. Government, 
howc er, accorded the necessary permission only in June, 1959 stat- 
ing th,t final instructions regarding disposal of surplus balances 
would b communicated later. The surplus balances continued to  
rise and x::,~l.~nted to over US .  $2.4 millions by June, 1962, when 
they were transferred under instructions from the Ministry to the 
India Supply Mission for investment along with the other surplus 
dollar balances held by them. 

The loss of interest as a result of the undue delay in taking action 
for the investment of the balances has been estimated by Audit a t  
US. $34,000. 

Explaining the position, the Special Secretary, Ministry of Exter- 
nal Affairs stated in evidence that the remittances to the Missions 
abroad were normally made through the High Commissioner of India, 
London. The permanent Mission of India, in New York, the Consul- 
General in New York and other offices were receiving funds from 
the Embassy in Washington, while Washington was getting the re- 
mittances from London. In March, 1959 orders were issued that the 
Missions in New York could get their funds direct from London. In 
April of that year the Embassy in Washington reported that the India 
Supply Mission had surplus dollar funds and recommended that it 
would be unnecessary to finance the Missions in New York from 
London. In September of, that year, the Government issued orders 
that the Missions in New York would be Ananced from the India 
Supply Mission The Department of Economic Mairs who were 
consulted had indicated that the arrangement could continue till 
early 1960 upto which time the funds were expected to last with 
India Supply Mission. 

As regards the loss of 34,000 dollars, the witness stated that it 
was a hypothetical loss. He further stated that the whole thing 
began with the situation in Gaza where the Indian contingent receiw 
ed daily allowance etc. By an arrangement with the United Nations, 
those funds were then paid into the account of the Permanent M i s  
sion. Till February, 1959, the receipts in that account amounted to 
1.27 lakh dollars. The Mission had made enquiries from the local 
Banks as to whether the amount could be deposited in the Savings 
Bank account so that it could earn interest. The Banks had informed 
the Mission that their rules did not permit taking an account of that 
nature fkom a Government or any foreign organisation, but the Mis- 
ston persisted with the enquiries and i t  was almost after two ye- 



that two Banks eventually agreed to take on that acecount. In the 
meanwhile, the balances with the Mission in New York had increaa- 
ed. Then there was a large influx of funds with the Congo opera- 
tions. There were discussions between the Ministries of Defence, 
Finance and External Affairs and it was finally agreed that the Mfs- 
sion could use the amount as the expenditure in New York was of the 
cider of 30,000 to 50,000 dollars per month. It was admitted by the 
witness f i a t  when large amounts had started coming in from Congo, 
the matter should have been reconsidered. It did not, however, occur 
to any body that while the Mission in New York could draw on the 
I.S.M. for funds, they could have easily transmitted funds to the 
I.S.M. for deposits. In August, 1961, the h a 1  decision was arrived 
at to send the amount to I.S.M. Washington. 

L, reply to a question, the representative of the Ministry stated 
$hat when the 6TBt reference was made by the Mission on 26th Nov- 
ember, 1958 followed by a telegram on 22nd February, 1959, the 
balance was about a lakh of dollars. So the decision was communi- 
a d  to them in June to the effect that the balances could be utilised 

- 
for caurrent purpoees. He further stated that it appeared that thorn 
who were handling the matter were not aware of the possibility of 
the ISM using the Government funds for investment. It wait 
known only to a very few people even in the Department of Economic 
W r s .  He added that the final instructions as conceived in June 
-em issued in September, 1859 and nothing was to be supplemented 
Sbereafter. 



Shortage of stmee--page 165-Amendkc I 
I .  r l  

74. In an Outpost of tbe LohJt -tier Division in the North E q t  
Frontier Agency shortape oi stores worth Rs. 8,903 was det&d on 
10th May, l9dO on physical vetifkation of stock at the time of hgndiPg 
*over charge by one storekqeper. The matter was reported to the 
N.E.F.A. Administration in March, 1961 and their repIy was await+ 
(October, 1963). 

I t  was stated in evidence that the matter was referred to the Spe- 
cial Police Establishment and t$m Investigation was going on. When 
it was pointed out that the S.P.E. had stated in August, 1962 tfiat 
departmental action should be taken against the oflicers concerned, 
it was stated by the representative of the Ministry that the S.P.E. t& 
the documents and released them only on the 13th December, 1963. 
APher that the Commissioner was conducting an enquiry. In reply 
to a question why till October, 1963 no reply was received when @e 
matter was reported to the NE.F.A. Administration in March, lQ61, 
it was stated that it was not known whether any interim reply was 
sent by the Administration. 
" At the instance of the Committee a note stating the latest poaitia 
regarding the departmental enquiry into the losses and action takem 
against the ofRcers has been furnished by the Ministry (Appendix 
xvn) . * I 

The Committee a n  surprised that the results of tho enquiry .rr 
still awaited. They regret that so much deby has taken place d- 
ready in taking deparbnental action in this case. They hope t h i  the 
tnquiry would be concludtd at an early date and tbe d b  comma- 
h a t e d  to the Committee. 

Waiving of recouety-Page 165, Appendix 1 

75. The laundry charges of guest linen supplied at the residawa 
of the Head of W o n ,  though not debitable to Government f u a b  
were being irregularly paid by the Mission from November, 1851. 
At the instance of Audit, Government issued orders in May, 1957 iir 
the immediate recovery of these charges paid since November, 1954. 
Instead of making recovery immediately, the Mission continued b. 
pay the laundry charges in disregard of Government orders and rs- 
morted to correspondence till recovery became unfeasible as both tb, 
Hea& (3 bdigeion from whom recovery was due had in the meantian 
left senrice. -' il 



Explaning the position, the Special Secretary stated that the mat- 
ter was first discussed by one of the Ambassadors. The Ambassa- 
dor was under the impression that as in the case of washing charges 
for curtains the charges on account of washing guest linen were pay- 
able by Government. There was some correspondence and before 
the claim for recovery was raised the officer concerned had retired 
(in May, 1958) and so the matter was allowed to be closed and the 

recovery waived. 

The Committee feel that this is get another case where the Ministry 
have s h o w  laxity. The failure of the Ministry to recover the charges 
lacks justification in view of the fact that orders were issued by Cov- 
ernment for immediate recovery of the charges in May, 1957, where- 
as both the Heads of Missions retired in May, 1958 and May, 1959, i.e. 
one or two years after the issue of the orders. 

The Committee take a serious view of the fact that in spite of clear 
and categorical orders of May, 1937, no recovery was made evea 
though these orders were issued at the instance of Audit. The Com- 
mittee desire that the Ministry should take due note of this fact and 
issue clear instructions to Indian Missions abroad to remove any am- 
biguity or doubt in matters relating to expenditure on items on which 
payments are to be made by the Heads of Missions or other ofDcers 
themselves so as to avoid similar cabes in hture. 



GENERAL 

76. The Committee would like to draw the attention of the Mid* 
t ry  of Finance to the following cases considered in the Report which 
indicate need for tightening up financial control and, in particular, 
the need for adequate financial scrutiny before grants are sanctioned 
to the non-Government institutions and for ensuring that a proper 
procedure is followed by the Ministries to watch the utilisation of 
such grants. The role of the representative of the Finance Ministry 
in the institutions receiving grants also requires consideration with 
a view to securing the effective functioning of such representatives. 

Paras 1-6 
Release of large "on account" payment to Indian Statistical 

Institute without formal agreement and without any check of the 
work actually done. 
Paras 18-19 and 43 

Release of grants to private institutions for construction of build- 
ings in excess of rcquirement9. 
Para 27 

Non-receipt of "Performance Reports" from grantee inst i tut im 
and failure to conduct an annual review of such grants, as required 
under the instructions issued by the Ministry of Finance. 
Para 28 

Payment of further grants to institutions which had not submitted 
audited accounts for grants paid to them on earlier occasions. 
Pam 29 

Release of grant to a private body without specific vote of Parlia- 
ment to enable it to repay instalments of loan. 

Para 33 
Release of grants to institutions to liquidate their debts incurred 

prior to the approval of the schemes by Government. 
Para 36 

Ineffectiveness of the representative of the Finance Ministry on an 
autonomous body co secure the observance of proper procedure in 
awarding contracts, 
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Pm 45 
Release of grants by Sangeet Natak Akademi in contravention d 

d e s .  
P m  73 

Loss due to delay in investment of surplur balances with en 
Indian Mission abroad. 

R. R. MORARJLA, 
chairman, 

Public Accounts Cmmtttce. 



A P P E N D I C E S  



APPENDIX I 
(See Para 1 of Report) 

CABINET SECRETARIAT 
Record note of discussion held on 25th October, 1958, conceminq the 
arrangements for undertaking of various t l~pes  of wmk t g  the 

Indian Statistical Institute, Calcutta 
PRESENT :, 

1. Prof. P. C. Mahalanobis. 
2. Shri  Vishnu Sahay, I.C.S., Secretary to the Cabinet. 
3. Shri  N .  N. Wanchoo, Secretary (Department of E q e n d C  

ture) .  Ministry of Finance. 

Also present: - 
1. Shri N. Chakravarti, Joint Secretaty, Indian Stctiistical 

Institute. 
2. Shri Pitambar Pant, Joint Secretary, lndiun Sta t i a t i d  

Institute. 
3. Shri S. K. Bow, Deputy Secretary to thz Cahinet. 

1. Prof Mshalanobis ~nit lat ing the  d~scussion s u e g e s t d  tnat  as 
communicated by him in his letter No. 3467 D 58 dated the  21st 
October, 1958 (Enclosure I ) ,  the Qscussion may in the first place be 
confined ta  tbe broad question of form and contiitrorls of fimncial 
support, if anv, from Government to the  Institute m f1rtu;e. He 
felt that outstanding points relatmg to expenditure already i ~ c u r -  
red and grants already sanctioned may more ronven~ent lv  be 
considcrcd at a later stage. With regard to the  basic questicn af 
the form and condit~ons of financial support frcm Governn.mt to 
the Indian S!atlstical Institute in future, Prof. I l ~ ~ h a i d ~ ~ b i ~  ctated 
that he had prcpared a note (Enclosure 11) which may be taken as 
the  basis for discus.sion Prof.  Mahalanobis further stated that  he 
had bctw authoriscd to lnform Government that  the Institute wiIl 
not bc prepared tu sccept from 14-1959 any "project" work except 
on contract basis. 

2. After a short discussion as to what u to be included in 
"projwt" work for which payment on a contract bns~s  '. to be made 
.o the Instilutc in future, ~t was agreed that only work c r - ~ : m t e d  
with sample surveys may be treated as "prdjeci" work n.ra so far 



se other work was concerned it would be open for Government to 
decide after ascertaining the views of the Institute whether for 
any particular work contractual payment was to be made or grants- 
in-aid were to be paid. 

3. Secretary (Expenditure) agreed to obtain the orders of the 
Finance Minister on the general principle of making payment on 
contract to the Indian Statistical Institute for undertaking work 
associated with sample survey which was to be treated as "projectm 
work. 

4. The form of contract to be adopted in case it was decided by 
Government to make payments to the Institute for "project" work 
on a contract basis was broadly discussed. It was agreed that the 
Indian Statistical Institute would send as early as possible a dmft 
form indicating the manner in which the contract may be entered 
into between Government and the Institute. 

It was further agreed that the Institute will give estimates on 
the basis of work with broad backgrounds so as to facilitate under- 
standing of the manner in which the total amount of payment 
required has been anived at. 

It was further agreed that the contract will 
(a) have to be for a specified period of years, say 2-3 years; 

(b) provide for an "escape clause" to cover any unforeseen 
basic changes which map require alterations in the parts 
of the contract; 

(c) have a time schedule for the performance of the Insti- 
tute's obligations consequently on successful completion 
of field work. 

5. It was agreed that the Institute would maintam records of 
M m t  stages of work covered by the contract, to the maxtmum 
lcttwt feasible, for calculation of rates for such work and ~ u c h  tnfor- 
matian would, if required, be made available to Gmwnmmt. 





APPENDIX ~n 
(Seu para 5 of Report) 

(Cahirct Scctt.) 
Latrsr potirictn i n  regard ro pcnd~vuy n / r r . c v l n  .S x i o - L i : ~ n ~ m i c  t ~ S i l l ~ l i o n r  with the Ingian Starisrical Imrirurc 

NJ. nf R ~-13s Peri >d Jaring which D:tlils of Tabulation3 still pend- Tntnl value as Approximate Value of pen- '8 hen rr ~ - ~ h l ) *  
the d ~ t c  WAS c.dlec- ing to be onnpleted indicated hy the value of ding work the tz tuk t i l  I s 

ted Inst~tutc in June pending shc uld cc I n;ally 
61 for the  tabulatic ns have t ccn 

Round as a as percent ccmpleted 
whole age of tc tal 

vnlue of 
Rc~und's 
work 

I 1 3 4 5 6 7 

( t i )  Schedule 10 Ernplqmcnt ] 
and U~lemplayment. 

(#) 16th Itound . July 60 (i) SchcJule 12 plpulationl] Re. 56.70 lakhm 15% Rs. 14- 18 lakhs End of 1963 
June 61 Births and Deaths. 

(ii) Schedules 6 . 1  and 6.2- 
Land hddings Priority 
11 T~I>ICS .  

(III) Schedule I .o-Consu- 
mcr E.cpcnJtturc I'rlorrty 11 
tablcs. 

(d)  IF^ Rmnd . 5 -  9.: n >:- t 
( L a d  U t ~ l ~ s r t ~ t m ) .  

J 
.+I1 t l 5 ~ l a t i l n s  cxzept 5 .0  series Rs. 69 85 lakhs 99% Rs. 69-15 lakhs End of 1964. 

A q u . t  1962 - 
 TI:^ I r  ~uicd  31 tat  n >:.a . ~ c t  a-rer thc rx:rpt of d l  the litled In s:n:Julcs canccrrung a Rxmd, it wmld requrre about two years to  compktc 

d l  the ubuk 3am of the R ~ u n d .  
.VJ;)rd c' ,* *IWI 5y A r f r l  . " r ~ l  d:tuls g ~ v e a  In the Statem-at are n x  sulceptable of verification by Audt". 



16th Round, . 31-10-1961 , 31-12-1961 
I ~h Round 31-8-1962 31-10-1962 
18th Round1 I%b. 1963 31-3-1g64 31-5-1964 

19th ~mnd in Progress 
ANNUAL. SURVEY OF INDUSTRIES 

7tb RJud ;SSMI-J~: . - July, 195n 11-3-1959 N.A. 

31-8-1960 N.A. 

Scpr. 1961 31-5-1y62 31st Augut, 1962 

*?c j ~ * i l ~ t $  ~f tae 1 lra : ~llc:ted 3y 1: :.I 3 . ~ ~ 3 1  ~ m t e  of N tt~onal Sample Survcy mmmcnccs after the receipt .f all the filled in M&J. 
l%~ .hte rbhm CJ~UW 4 Ir the date whra the last filled to rchc.luler are despatched t m  the Indlrn Strtistial Inrtifutt 
1569 (All) 184. 













48 Dn. . 

49 Do. 

50 Do. 

Do. 

Do. 

Do. 

Report on T m  Study ari 
Consumption md Disposal 
of Cereals and Capital 
Formation by Household 
(1959-601. 

Rates of Birth. Death and 
Growth of Rural Popule- 
tion. 

. . Tables with Notes on Qnsu- 
mer Expenditure. 

T a b l e  with Notes on Live- 
stuck Products. 

Toblcs with Notes o n  House- 
hold Non-Mechanixd 
Transport and Utilisation 
of Working Animals. 

Do. 112 31-1-1*1 . . 

C 
Tables with Notrs on Annaul t; 

Survey of Industries 1959- 
Sampic Scctor : Detailed 
Results. 

l'obics with N o t e  on Dwel- 
ling Habits of occup8nt 
of the two mom Govt. 
Rcsidcnces in New Delhi 
(July 1960) 

Tahlea with h'ufcs on Urban 
Labour Force. 

Some results of the Land 
Urilisation Sumey md 
Crop-cutting Expcrimcnts. 

Do. Do. 113 11-3-1963 . . 'I'ablcs with Notes on Consu- 5 5  mer Ex enditurc (Prclimi- 
nary!'. 





APPENDIX V 
.See para 7 of Report) 

(CABINET SECRETARIAT) 
Dr;ilrd b r d - u p  in regard ro uhli~utwn ur~ifiratu rhmm in d i t  para 85  or pndimg in reaperr of grunr-in-d and o t k r  puymmts made to the I.S.I. 

C&lra, dumq tlrr yrmr 1961-62 ond 1962-63. - 
Yat Nan-Rojrcr S e t o r  Projecr Sector 'P.bu- Capiral Exprndirmre 

canprisi of Re- h i o n  L C  b r a  md on lands, building 
J ~ d n l n g  o t k  work mnntcted qdpment, furniture. 

Scbod inchdine Grm- wlth Nuhnal Sbnpk elf. ~l'otsl Ramarks 
pains  Machino and Survey 
EIcaronic hborcrtory . 
I n t t ~ ~ l o n o I  Statisti- 
al BkratlonCcmre 
St.ti8tk.i Qu&y 
C a d  Sector, Pkn- 
na Division and 

M Sector - 
No. of Amounr No. of Amount No. of h o u n t  No. of Amount 
items itcmr items itcms -- p-- 

1 - -, 3 4 $ 6 7 9 9 I 0  --- -- -- - 
Rs. in Ra. in &. in Rs. in 

lmkhr Whr lakhs lakhs 

I---Alp- --.---- March-April 196 Thtsc 
haw s ine  b e n  a&nowkd d 

TOTAI 10 ' 9  2 5  1 %  11 62 12 42 48 
Grants-in44 19th-6jl202 

r 41 20.435 byhimt.Llrkt~erNo.REP9i 



- ~ * -  - -- -- 
I a 3 4 5 6 7 R 9 10  

.---- - , - 
dated loth July, 1964 (A.G. West 

IZrngal, Chkuttaj. In regard 
to 13 items amounting to 
RP. 82'62 lakhs shown under 
Project Secror. no urilisation 
certificarev are apparently nec- 
crsmry as the work was to be 
done on contract basis and 
not on Cirant-in-aid basis. 
The  psi t ion in regard to the 
pendency of the rest i.e. 22 
items amounting to Rs. 84.53 
lakhs is explained in the an- 
nexure. -- 

N~-rrr%.-For rca~nciliation of thc figure~ given a h ) ~ ~  with the f i g t ~ n a  furnished in ~ p a n t ~  ~tarcrnrnrs uf payments made to the Institute durire  = 
rpnr-62 and 1962-63). a 

:,a'! This &.cr n d  include rhc sanction of R3. M,m and 60.000 givrn bbr payment to r!.c Army Sratiwicd 0rganisatic.n f , . ~  part of the NSS 
amtract w.& d~mc hy thcm on &half t n f  the Insritute. 



3. xo1j!6z-Ertt. 111 dl. 3-10-1961 . Do. 

4. t0'5 ~Z-I?SU. I I f  d'. l-l-l#j . n 1. 

5 .  1~"+'6~-I ' , s t t .  111 dt. 17-10-1962 F tr m m m g  add~~rona l  expcnditurt 
~ c a , ~  lned by the e!th~nccmcnt In 
delrltC%~ d l o w ~ n c c  mtrr c o  rratr rn 
the run-prt~jecr Y C C ~ ~ , ~ S .  

R3. 

1 Ail these payments, though given out p i e c t m d ,  re- 
lated to the gr;lllt-in-aid sancrimcd to the Ins~i tufr  
for mcctin currcnt cxpendirurc i n  the N o n - P e n  
Secton. f h e  grant vr. v m i o n e d  on the basis of tb 
rec.~mcndat ions made by the committee appointed 

883000 1 under secrion 8(1) of the I.S.I. Act. The  audired 
[ accmnts and the utiliuticm ar:ificarrs in rtspea of 

8qrooo ( thew amounts have already been rcmivrd f n m  the u 
11~titute's audjtm and will shortly bc f 5twarded to the 

842 xc. A.G. As per the audited ammnrs, the Instirue has in- 
curred an e x a s s  expenditure of Rs. 4 25 lairhs aver the 

( ~ w r i o n c d  gient and a claim for wimburxment of 
this sum in now pending consider~tion the Go- 
vcrnmcnt. 



Y. No. end Due of srnctioa kner kiculan of sfant Amount f'rrscnt state of the matter 
No. - 

r .  1tid61-Bsn. Ifr dt. tp-8-rp6r . 'On-acoount* payment for o~it.1 ex- 
gndlrum during 1961-62 on l ads .  

uildinp awi equipment. "" I Out of the t h m  payments am~unting to Rs. 17- 5 I.Lhr, 
a sum of Rs. 1.12 U h s  was t ranskmd towards 
g m t  fur current expenditure. A p i m t  the balance 2 of Rs. 16.38 lalrhs, a grant of Rs. 12.61 lakhs bawd 
on audited acturls - gnctioned in Segnmkr, 44 
1963 and the unspent b~&na of Rs. 3.77 lalrhr was 

looooo allowed to be carried over to 1961-63. The rub- 

\ mimion of tbe utilisation certificate in reaped of thir 
grant is now pending only for want of a proper aun- 
pletlon artificate in =spa of the buildings con- 
structed during xgrl1-62. 

4. 7 .  I t .  7 - 1 - 1 1  'On-aaount* payment in reimburse- 938413 This is pm payment wrist a claim for reimbursement 
mcnt of a~ad expenditurn incurred of about Rs. r lakh incurred on labomto equipment 
d u r i ~ ~ ~ g b ~ .  c a ~ d t i n g  m a m e s .  minu., ete. ?L -cc 

has been withheld for stock verification anificatcr 
fmm the auditon. Utiliwuion certificate can be 
furni3hed only after these artiticatcs arc rcaived 
and a regular sanction issued. 



(;raw towards rctmburxmcnt at 
c mtingcnr cturgcr on land acquist- 
r i m  daimcd during 1959-60. 

'On  account' payment tcwards nun- 
biussnmt of cxpendirure incumd 

r ~ 1  rrprun, E ~ v a t i i r n s  and crmstruc- 
tian* at  202. B.T. R t d .  Calcutta 
Up 10 IM8-59. 

'On-account' payment for spiral cx- 
penditure on  land^. huildingn and 
cquipmcnt 

I ~ N .  

I ) C P  

r h  
I?(> 

24376 I'hc u!illsat~on ccrtificatc will be furnished shortly. 

Iroooo ' l ' h~s  IS a part payment against a total expenditure of 
Rs. 6 - 59 lakhs incurred by the lnstitutc up to March 
1959 on the prcmixr, the Liability in respect of which 
hiu been a m  tcd by Gowrrment subject to verifica- 
tion by C P ~ .  O n  the basis of verification arrifi- 
cares ao far received from the CPWD. 'On-acsunt' 
Byments of Rs. 5 - 7  lakbs have already been d. 
hc balancr of thc claim is yet to be admitted. Utili- 

sation ccnificarc urn be furnished only after urific8- 
tion is cornplctclv nvcr. 

L( 

: o m  1 Against thew paymcnts amounting to Rs. 19.6 lsLhr - 
1 and the carry forward of the unspent bal.ncc of 

Rs. 3-77 lakhs, the total expenditure incumd by the 
Inuitute as per audited statements m m s  to Rs. 24-87 
Iakhs. A find snncrion for thc capital grant for 
1962-63 has nor yet been issued for want of thc 
detaikd y i c u k y s  9 c d  frnm the institute in 3omao 1 
rcspcct o the -our ~tcm. mcludcd in rhc crpcnditufl 

me viz. purchar  of land. construction of 'lmm I 
t:Egs, purchase of e g u i ~ c n t  erc. b i d e s  

2500oO I compktim cert i f ia tn of buildtnp are also awaited. 



APPENDIX VI 

(Se t  para 12 of Report) 

MINISTRY OF EDUCATION 

Pages 30-40, Para 33(0)-.\'on-r~coole,tv of lodging and s m i c e  charges. 
63 At the time of issue of appoint- No objection appears to have been 

ment letters did trainees object to received from any of the trainees. 
the existence of the condition that 
the lodging will be provided by 
the Government at hislher 
expenses at the Central Train- 
ing Institute Sariska? 

(ii) At the time of the approval of thg There was no intention on tl-e part 
training scheme by Government of the Government to charge rent 
was it the intention not to charge from the trainees. This is borne 
rent from trainees ? Is thls4.borne out by the under mentioned record< 
out by the records ? 

L: Extract from the proceedings of the Expenditure Finance ('om- 
rnittee meetingheld on 1 1-3-1958, 
read with letter No. JSjSS 58 
dated 17-3-1958 from hlinistr! 
of Education and letter h'o 
2277-EG-111. R 58 dated 21-3-5P 
from hiinistry of' 1:innnce. 
(Cop~es enclosed ar Amexurc< 
1 to 111) 

(iii) When wu, the inadvertent in- The nd\.ertent inclusic~n of' t i c  con- 
clusion of this condition first notic- dition in the ap~oinl  mcnt letters 
c d ?  Was it after the receipt of regarding the recovery of' rent 
the audit objection or earlier, from the trainees was fi rs1 noticed 

when the audit report was receivccj 
in November, 1963. 

(ia) When was the clause in question T h e  clause in question was remo\cJ 
removed in February, 1%. 

(9) Arc the trainee3 required to pay The trainees are required to  pa! fol 
incidental expenses such as water drinking water at Sariska which IS 
charges, r a t  of furniture etc. and brought daily from Alwar. 'I he) 
arc these charge being recovered arc also paying rent for rbe furm- 
from them ? lure 1.r a cot only. 

A copy of the letter dated 2znd May, .4 copy of the letter dated 22nd hla!, 
r g 6 r  from the Director, National IMI from the Director, Netlonu1 
Discipline Scheme and the Minis- Discipline Scheme and this Minw- 
try's reply thereto may be furnish- try's reply thereto sanctioning 1t.c 
ed . introduction of stipend in replacc- 



mcnt of regular pay during the 
period of training are cnclored 
(Annexure IV & V). 

(wi) When was the question 156 of I'he question of assessment of rent' 
assessment of rent payable by payable by the instructional staff 
the instructional staff referred was referred to the C.P.W.D. on 
to the C.P.W.D. and when was 6th September, 1963 and tkeir 
their reply received ? reply was received on 8th October, 

w 3 .  

Have the arrears of rent been recover- The arrears of rent have been le-  
ed from the staff? Has any mem-d covered from the existing st& of 
her of the staff since retired and the Institute. As regards the re- 
if so, w*at is the amount due from coveries from such memt..ers o!' the 
sulh staT and how is it  proposed staff who are not at present p ~ t e d  
to be recovered ? at the Sariska Institute, vigorous 

s r w  steps are being taken to a.- 
and recover the dues. 

It 1s not possible as yet to say whether 
any one from whom arrears o! 
rent are due has retired from scr- 
vice. This will be known when 
complete data ha\e been collected 
aqd verified about the staff who 
rerved at Sariska from time to  
time from 1960 to 1963 

(I)  I n  the case of I'ymp Engine also, Only the following cert~ficate .in' no 
was a ertificate rccor~ieJ to the other ccnificatc had teen r e c o r ~ -  
effect that the qtores had betn 4;- 
rtxeivcd in good cond~tion and "Entered In the stock rcg,:*cr r.L',. 
had been accounted for ~n the folio No ICI " 
~tock  Heg~ster ? 

( 1 1 )  A statement showing the da:es on 'I'he requisite statement 1 5  cnc'o: cd 
which the various items have been ( AnnexurZ V I . )  
shown as received in the stock rc- 
gister may be furnished ? 

(iir') Was the warning given to the I t  is reflec~nl in the character rolls 
defaulting officer reconfed ? of the otficers who were scning 

in the National Discipline Scf-ere 
Directorate at the tirr.e of' the 
Audit. 

(rv) Had the officer concerned rccciv- No written instructions appear to 
t d  any written instructions from have been gnen by tke Direc:or- 
the Director-General in regard to  General in the matter. H o a c ~ c r ,  



re:orJiag certiAcatas on advance 
bills received from the suppliers ? 

the enclosed extracts (Anncxure 
VII) of the notings recorded in 
February, 1963 have some bearing 
on the s u b s .  

'ic) Was at any time stock verification A special verification was done at 
dane before or after the receipt of the Central Training Institute, 
the stores ? Sariska in May-June, 1963. Similar 

verifications of the stocks as on 
1st April, 1964 have also been 
made by the Regional Office. 



Extract from the proceedings of t h  Bxpmditwe Finance Committee meetiq 
held on 11-3-1958 to consider the proposal of the Ministry of Edwation 

a National DiJcipline Scheme 

"Gcn. Bhonsle stated that States were expected to provide the expendi- 
ture on such training centres. Punjab and Bombay have already agreed. 
They will now tackle the West Bengal Government. He, however, stated 
that boarding expenses are being met by the trainees themselves while f~ 
lodging is arranged in schools. As such there was no drain on State resources. 
If in future free lodging in schools becomes difficult the States were m a d  
to make necessary arrangements. It was stated that no expenditure on thb 
account was expected to be debited to this Scheme". 



COPY 

0.0. No. JS]88/58. 

MINISTRY OF EDUCATION & S.R. 
INDIA 

New D&, March 17, 1958. 

My dear Bhatnagar, 
I have just gone through the miuutc~ of the Fkpcndinue Finance Com- 

mittce held on I ~ t h  March, 1958, to consider the proposal on National Discig 
line Scheme. 

2. 1 am in general agreement with the minutes, but suggest two minor 
dtcrations which, I think, would conform the text of the minutes to the sense 
&the mating.  

Qn page 3, paragraph 3, last lie may be amended as follows: 
'It was stated that no e x p e n d i m  on this account was expected to ke 

debited to this scheme for the present.' 
On page 4. paragraph 3: 

'He did not envisage any investment on these beyond the present 
estimate of Rs. ro,ooo/-.' 
@ the present draft of the procxedings, theft is no reference to 

Rs. ~o,ow:- which was proposed in the scheme and agreed 
to by the Committee.). 

3. I have discus& these points with Genl. Bhonsle, who is anxious 
+hat these mo.iifications should be made. I hope these suggestions are 
agreeable to the Ministry of Finance. 

Your Sincerely, 

(Sd/-) P. N. KIRPAL 

Sbri S. C. Bhatnagar, 
Attsched Financial Adviser, 
Mhistq of Finance, New DcUd. 



(COPY) ANNEXURE I11 

D.O. No. 2277-EG. 111. B/58 
MINISTRY OF FINANCE, DEPTT. OF EXPENDITURE 

(Education & Labour Divi~ion) 

New D e h ,  the ~ 1 s t  March, 1963. 

Dear Shri Kirpal, 

Kindly refer to your d.o. letter No. Js/88158 dated the 17th .March, 1958 
regarding certain amendments to the minutes of the Expenditure Finance 
Committee's meeting on National Discipline Scheme. Regarding the pr* 
poscd amendment to para. 3 on page 3, we will have no objection to your 
suggestion provided rhat the hlinisrry of Education agree to the further 
amplification that if expenditure on this account (training) was involved 
subsequently, it will be met from within the funds available for the sanctioned 
schcmc. 

The  othct amendment to para 3 on page 4 is, however, acceptable. If 
you kindly confirm the ahovc, I will issue the necessary corrigenJum to the 
minutes. 

Yours Sincerely. 

Shri Prem Kirpal, 
Joint Smetury,  
Ministry of IiJuca~ion ,% S i <  
Govcrnmcnt uf In& 
N,ur Dc.lhi. 



ANNEXURE IV 

Most Immediate 

No. F, r(22),6r-NDS-DTE. 
GOVERNMENT OF INDIA 
MINISTRY OF EDUCATION 
[National Discipline Scheme Dte,. 
Room No. 24, 24 Block (Civil)] 

Sew Delht-I I ,  rhc 22 .tluv, 1951 'Vais~kha,  1533 (S) 1 

From 
The Director, 
National Discipline Schem:! Dr. 

T o  
The Secretary to the G~vernmtnt  of India, 
Ministry of Education, 

, NEW DELHI. 
(Attention U.S.P.E. Sr R.) 

Sue jecr :- National Discipline Schnw-Paj~mmt of sr~petrd to tire N.D.S. 
Instructor ( l'ramees) 

Sir, 
I have the honour to state that National Discipline Scheme trainees in 

Gradr I and Grade II have so far been paid their regular salary in thc p y  
scale of Rs. I 10-4-15 t--EB-j- r 7-5-1 8o-EB--j-m0 and Rs. 
95--3- I 3 I-EB-4-1 55 respectively. It is now proposed that u uniform 
amount of Rs. 8s .oo only should be paid to the trainees os stipend during the 
training period and on their successful completion of' training, which is of 6 to 
8 months duration, t h y  will be brought on to their regular pay scales. 'This 
haa been considered necessary in view of the l imit4 budget resources and 
also to funher reduce the training costs. 

2. The trainas are required to lead a aimpie liic as in tne 'Guiuru I" 
and the amount of Rs. 85;- as stipend is con~idered barely sulficicrrt to m z f  
their barcst needs. The details of the expenditure necessary fbr thc~r  up 
kctp as undcr :- 

(r) Food (.'kkds) . . b. 45.00 P.M. 
[ r ~ )  Incidental expznvs E . Q .  p~ymznt  of wl!er 

charges rent of furnirure etC. . Ks. 5 '02 P.M. 
(i i i)  Milk etc. . RP. 10-03 P.M. 

('The very nature of the duties of the 
trainees is so arduour and labnriout that 
they have to supplcm:nt thzir dutia). 



3. The balance of Rs. 251- is proposed to be utiliwd by the trainees 
for the purchase of P. T. equiprnents like canvas shoes, shorts a c .  They 
are also required to purchase P. T. shirts, baker, pull-over etc. Somc 
of the apparal get worn out rather too frequently and need replacement. Re 
sides some amount is required to meet the expenses on soaps, oil and othu 
miscellaneous items of daily use.j 

4. I n  the circumstances explained about the Ministry of Education are 
requested to accord approval to the payment of Rs. 851- P.M. as stipend to 
the trainees who will be put under training in first week of June, 1961. As the 
appointment letter etc. incorporating this clause are to be issued in the next 
week immediate approval of this propsal is soliciated. This will result m a 
net saving of Rs. 16,500 P.M. 

Yours faithfully, 
Sdl-H.K.L Chaddha, 

Director. 



ANNEXURE V 

No. F. IO(I~) /~I -NDS 

MINISTRY OF EDUCATION 

Ntto DrUti-2, thr 4th July, 1961 

The Director Genual, 

National Discipline Scheme Directorate, 

'B' Block, New Delhi. 

SUBJBC~ :-National Discipline Scheme-Puymenr olsr ipnd ro rlrc N.D. S. 
Insucun-trainee.c. 

Sir, 
1 am dlrecred to refer to your letter No 1{22j 61-NDS-Dte dated 2 2 5 .  

IHI on the above subject and to convey the approval of the President to 
the payment to the X.D.S. Instructor-trainees of the current batch, a sum of 
Rs. 85'- each as ~ipenl l  during the ~wurse of training at the centrdl tra~ning 
cenm Sarish  Palace, hlwar, instead of thelr grade pay. 

They will be entitled to their grade pay after completion of their 
training and from the date of their posting in schools!institutions. 

The rate of stipend indicated above will be payable from the thtc of 
cwnmcncemwt of the training course uix., 15-6-1961. 

Yours faithhlly. 

Copy with t m  spare copies forwarded to the .\llnstry of Finance for 
onward transmission to the A.G.C.R., New. Delhi and the Accountant Gent 

nfr ,  West hga l ,  hhharashua and Punjab. This has the concurrence of that 
Minihiry crdr their U.O. No. 5326-EG 111161 dated the I 7th Junc, 1961. 



I, Treasury Officer, New Delhi, CaIcuttay Poona and Ambala City. 
2. Director N.D.S. Directorate, with a of Ministry of Finance U.0 . 

No. 5p643G-I11/6~ dared the ~ ~ t h ~ ,  1g6r for -ry action. 
3. A. 71Ag Sections, Ministry of Ed-. 
4. Guard file (N.D.S. Unit). 

Sd(- (K. R. RAMACHANDRAN), 
Deputy Secruclry. 



ANNEXURE VI 

S. 
No. 

Particulars of articles purchases Amount Dates indicated 
in the stock reg- 
isters as per date 
given on the bills. 

Unifonns 
Uniforms 
Diesel Generating set 
Musical Insuvments . 
Refrigerators'. . 
Mattressesl . 
Kanats . 
S hamianas 
Malkhambs . 
Carpet . . 
Furniture for Sariska 
Pump Engine 

Rs. 
24,292 ' W 8-3- 1961 

37,071 '00 17-3-1962 

8,965-00 24-3-1962 

4,235 '40 19-3-1962 

8,570 -70 19-3-1962 

20,667 ~ 6 3  22-3-1962 

r,m.oo 18-3-1962 

1,430'50 19-10-1gb1 

15,916-00 18-3-1962 

6,000 * 00 23-3- 1962 

3,700.00 29-3-1963 ! 
3,530'00 27-3-1963 



ANNEXURE VII 

Extracts of notings recorded in Februaty, 1963 in the N.D.S.  Directorate's file. 

"The delay on the part of MIS. Marquis & Co. was brought by me to 
the notice of the Director and the Director General about two 
weeks ago. We may request the firm to complete the order so that 
their bill may be paid in full. In this connection, the Director 
General had very kindly observed that the firm may be paid for 
the band sets already supplied to avoid them financial hardship 
and embarrassment. This can be done. In  that case, the R.T.R 
will have to be cashed, the amount due to the firm for the supplies 
made today would be paid to them and the balance would be 
credited to Govt. It would be drawn again. In the alternative 
another R.T.R. may be got prepared in favour of the firm for the 
balance amount payable to them. This would be paid to the 
firm when the remaining band sets are supplied by than. Action 
would be taken, as approved. Submitted for orders please. The 
D.F.A. on the file would also be amended after orders are passed 
on the suggestions made above. 

(Sd.1-) L. B. hMTHUR, 
(Deputy Direc~or) 

I 6-2-63. 

Director 
(Sdl-) J .  S .  TYAGI. 

(Director) 
I 8-2-63. 

D.G. 
Amount equnl to the cost of band sets supplied by the firm may be paid 

to the firm now and the balance when all the band sets are 
complctcd. 

(Sdr-) J .  K. BHOSSLE 
(Director- Gmnd)  

19-2-63." 



(See para 18 of Report) 

MINISTRY OF EDUCATION 

Additional information asked for by the Public Accounts Commirree regarding 
a d i t  para 87 ( i )  of Audit Report (Civil) 1964 on "Excessive release of grants 
fot construction of buildings " to the Indian Adult Education Association, 

New Delhi. 

Ref.-Item No. 5 of tb: list of points appended to the Lok Sabha Sectt. 
O.M. No. 2/1/6/64/PAC dated 25-7-64. 

Additional information cdlcd for 

{i) When was it decicied to make a 
further grant of Rs. 3g,ooo/: to 
the Association for the Auditor- 
ium ? What were the considera- 
tions for granting the amount for 
the purpose ? 

.(ii) What was the floor area for the 
building envisaged in the original 
estimates of Rs. I .2g Lkhs ? 

The decision to make a grant of 
Rs. 3g,om/- to the Association for 
the construction of the auditorium 
was taken on 20th A u p t ,  1962. 

Searly half the construction of the 
auditorium was already completed 
with the funds collected by the 
Association. It was found that if an 
additional sum of Rs. 78 ,m/ -  could 
be collected, the auditorium would 
have been completed. T h e  Asso- 
ciation also promised that if the 
Government was willing to pay a 
part of the funds, they would raise 
the rest. I t  was under these cir- 
cumstances that the hlinistry sanc- 
tioned a grant of Rs. 39,003 - .  

8,200 Sq. Ft. 

-(iii) What is the total expenditure in- The total expenditure on the main 
curred oa the building? What is building t i l l  hlarch 1962 was 
the break-up of the expenditure Rc.. 465.654 The Central Govt., 
borne by the Government and the approved a grant of Rs. 2,36,000/- 
Association? for the building, out of which a 

gram of Rs. 2,1 ~,ooo,'- has been 
paid so fur  

( iv) Had the Ministry's Adviser No. I\ur the Assistant Educational 
on Social and Adult Education Adviser. incharge of Social and 
submitted any report on the work- Adult Education who was a&d to 
ing of the Assocktion ? maluatc the work of the Associstion 

submitted his tepn on a3rd Sop- 
umber, 1959. 



APPENDIX VIII 

(See para 25 of Report) 
MINISTRY OF EDUCATION 

?ma 90-Rurd Higher G d u c 4 c i o n  Scheme-Sub-para (i)-Excers releaw 
of grants Information in further paints regarding- 

'The further information desind by the P.A.C. is given below : 

( i )  Tne construction wark of Shri Mouni Vidyapeeth Rural Institute, 
Gargoti, was supervised by Shri Mouni Vidyapeeth the parent body- 
through its own staff sp ecidly employed for the purpose. 

(ii) T,le latest poiition of o a t s t a n h g  Utilisation Certificates in respect 
of the grants sanctioned to the Rural Institutes upto the year 1961-62 is ae 
under : 

Year Amount of grant for which Utilisation Certificates are outstanding 
(Rupees in ldkhs). 

----- -. -- ---- -- 

Asinthe As on 
Audit 7- 8- I 964 
Report. 



APPENDIX IX  
(See para 28 of Report) 

No. F. 1o-r5/64-C3 
GOVBRNMRNT OF INDIA 

MINISTRY OF EDUCATION 

New Delhi, r h  ~ 3 r d  Ocrobm, 1964. 

SUBJBC~ :-fiblic Accounrs C o m m ~ t l ~ ~ C o n s i d c ~ r a x i ~ ~  o j  Afpopiorion 
Accourrts (Civil), 1962-63 and Audir Report. 

Rcfermce Lok Sabha Secretariat Office Mtmorandum No. 2/1/6/6q/PAC 
dated the 25th July, I*, on the above subject. 

We are concerned with the following para of Audit Report I& :- 
Para 8. Page 120-125, para 91-Grants paid to Cultural Insti tutions 

Oganisations, etc. 
Sub-pura (a) -Performance Repotrs :- 

(I] A stanmylr showing the break-up of the institutions which submitted 
performance reports and those which were given further grants without 
obtaining performanx reports may be furnished. This information may be 
given year-wise since 1959 

4 Svb-p~rd ( b b . 4 z i r r t . d  u : ~ ~ u  ojpunrs and Utiltsation Cerri$c~res :- 
( i )  OJ: of I S ~  cases relating to 1961-62 in which audited accounts had 

not b x n  su5mltred wlthqn the spmfieif timalimit, in how n~my cases were 
fimhcr grants paid -virh+xld ? Have the accounts been since rcceivcd ! 

(ii) What is the present pos~tion of submission of Utdisntic~n (ktlficatca 
in respect of 25 eawi rn;.olving Rs. 7.02 lakhs relating to the building grants 
paid during 1 9 6 ~ 5 2  and 203 cases involving Ks. 66.21 lilkhs mlat~ng to other 
pants paid durrng the same period ? 

The fidlowing c.?mments are offered. 
Sub (GI)-- PL-rjonnanie Repor 1s. 

Hitheno no perfimnancc repons as such were beme obrarned from any 
of the cultural ~nstitz~tion~'cr-~~~~~ntion thu? thc qucction of aubrnrfihlon of' 
perEonnrqnce ~tports hg the lncrrtuttans d ~ d  nut ar1.c. U;'e uwuld hcnccfonh 
h o n v e r  call for sucb reports, on the rec-omrncndatton~ of  the I'uhitc Accounts 
Gmrninee,  in rcspct of .uchemcs which hncf thcmhelvcs for such proc-sinp 

1 Under !he Sche:ne Development of Modern Indion Ianguagea grants- 
in-aid are sanctianc.1 for bringing out suitable pul~ljcsrtianx and no pcrformancr 
repom ;LC, such 8rC called for from the grantees O n l y  eudrrcd htarenwltb of' 
rrccoun:.i, together with an uttlisation cenificr~~e and nomc cnmplirncnrnry 
copics of the pu'llicdtions after completion of rhc proicl~s, arc cullcd for. 
Tbcse dr~umcnts  show that !he purpow fix w h ~ h  a grant war smctionccl, ij 
sdricved and as such, no scprtr4:c pcrforrn~rrc.~ r c p m  arc called for. 
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Sub-para (b)-Audited staumenz of a ~ o l l l t t r  and utiliration Certificares 

(11 (Cases relating to 1961-62). 

Utilivation Ccnificatcs out- Funhcr grants paid/ Utilisation certificate8 
standing upto June, 1963 refused outstanding. 

(ii) (a) Building pants .  
Utilisation cer~ificdtes awaited in respect of grants sanctioned during 

1960-61 and 1961-62. 

Upto June 1963 Upto August 1964 

No. of cases Amount No. of cases Amount 

25 742,2130 

(b)  Orher Grants. 

Th:. factual data c0ntaine.I above have hcen verified by a represartaxive 
of the offi~e of the Accountant General Central Revenues, Scu. k l h i  ci& 
their I) .O.  No. RRs 24,6+65 418 dated the 8th October, I*. 

This has been approved by Joint Secretary (Culture). 



APPENDIX X 

(Ssc para 29 of Report) 

hlINISTRY OF EDUCATION 

Ablic Acccwus Corn.nittee-ConsiderotrOtrm of Audit Report (Ciml) r a -  
Further in formation required 

S.  No. 8 of list of points : Pmo 91-rub-para ( d )  

What is the income of the All India Fine Ans and Crafts Society from 
the rent of the Building ? 

IrIformation suppiicd by rhc  .\fitrrsrry : 

Thc inzome of the Society from rent of its building from 1956-57 te 
1963-64 is given helow :- 

British Cmrncil : Year Amounts 

3o,~.oo jincludingKs.6,ocm.- 
for 1955-56). 

24000.00 
24 ,mw 
24,000.00 
z 4 , m . 0 0  

a 24,000. tx 
2'j,000.00 
30,00000 2,0~,500'00 



Year 

October 1957-58 
1958-59 
1959-60 
1960-61 

Coopctarive League of the U.S.A. 

July . **1963-64 

Income from the Thenfrc. 
1956-57 

Amounts 

'Ikn Soctcrv li.is e x :  b~ncrt  t!;si rewl~r tncnm;. f r o m  rent a' its bU~!du%g started 
from 1ys6-5:. Inmrnc whlch accrud in ~955-56  1s tn.luJeJ In the figure? f5.r :95657. 



APPENDIX X I  
hlINISTRY OF EDUCATION 

(See para 3 8 of Report) 
Para 92(c) of Audit Report (Civil), 1964 

,ittm 9 of the list of points appended ro rhe Lok Sdha Sccrcrariat 0.M. No. 
2j1/6;64iP.A.C. dated 25-7-64. 

.4 note showing projircss made in the sale of publications during the 
term of the first Contract (1961-63) with the selling agents may 

be furnished. 

.4 conipamtivc statement showing the position of sales of publications 
hy the sole selling agents of the Akaciemi d u r ~ n g  the period April, 19(51 . . to hiarch, 1963 is enclosed. I hcse figures have bcm furnished b) th.: 
Akademi. The  following analysis may be pivcn:- 

(ij The  selling aycntt do not q p c a r  to h a w  discharged whnlly 
their cuntractual nhl~paticrn to sell the prcscribcd minimum 
nwnbcr of copes of' the titles t i r  which chusc (3) of the agree- 
ment * *  'applies. 'Ihe prfornlance ot the apcnts was about 
5oouof the stipulated sales. 

(ii' T h e  prnss average sale per year (Rs 87,988 87) during the 
period of amtract 1s better than the gross sale (Hs. S Y , I  50.04) 
during 1960-61 r . ~  the year preccciing the year in which 
the contract came into forcc 

(iii During rg(io-fir thc discount and other over-head9 amounted 
to ahout 22iu, 01 the gross u l e ,  whcrcas during 1 ~ 6 1 - 6 2  I~L'SC 
charges amnuntcci to ahout jHYo. T h e  increase r3 mainly clue 
to higher rate of d iuoumt  allowed t r l  the scllinp agents. 

The  follouinp should, honever, he home in mind while analysmg 
these figures .- 

( I )  As more and more art publtcat~onv come into thc market, ~t will 
be more and more d ~ f h u l t  to sell a r l ~ c r  puh l lu t~on \  duc to 
the compcrlt~on amongst the new and the nld b c ~ > k %  md due 
to thc Ilrn~ted and tJlm~n~,hing pur~hasing pcpwcr wvhrn the 
country. 

(2j lrue to the rising staf f  and storage cxpenditurc, it  i s  c.rrtn*~cly 
dimcult 1cr secure uholc-sale selling agents who would agree 
to reccivc less than 4:. to  509. discount. 

(3) 'i'hc taking ovcr of thi: d m  by the Lalit Ka& Akadcmi itself 
will involvc much t r p r  expcndlturc on advertiwmcntu (parti- 
cularly abroad! and largcr cxpcndirurc on staff, pustagc ctc. 
and would still not rcdwc cxpenditurc on cnmmk~ionq 8s 
to be cfftxtit~c, thmc Commiwions or P rnajc~r portion would, 
have to be givcn to the fimign wlkrs .  

( 4 )  I t  will bc sccn that Pour 0 ~ ~ 1 ~ 1 s  hove been ohlc ro wll rhc corlacr 
pubiications also (upto grtm value of Rr. 97,697). IJuilJing 
up a sale ampaign  rcqui ra  timc and prfonnoncc annot  
be iudgcd on v rhon tcrrn pcricd. 









APPENDIX XII 
(See para q8 of Report) 

MINISTRY OF FINANCE 
(Education Division) 

mcr 95-Subsidy for publishrng a book: 

The question of the translation of the 'Wonder World of Science' 
an American Publication in 9 volumes into Hindi, Tamil, Bengali and Mararhi 
was first considered in Februan.? 1959. The subsidy prupscd rn bc p a d  
to M.'s Rajkamal Prakashan Private Ltd. was Rs. 8,500 for translation of 
Volume I into each of the languages mmcioncd ahovc. This was based 
on a sale price of Ks. 3 - per copy. It was, ho*evcr, cansidered by us that 
the subsi.ig proposed was somewhat hig'l and rnigV be rrcJwc I to Rq. 5,000 
The Xiinistry reiterated their p m p d  and explained that the figure of 
Rs. S , p o  was b a d  on the cstimtcs furnished by the Puhli~hcrs and that 
no reduction would be justified. A subsidy of' Ks. 8,500 was ultimtclg 
agreed to by us partimhrly as this firm held [he exclusive trimslation rights 
and the question of competitive quotations did not arise. 

2. In early I#I  the question of translation of v\,lumc I In Tclupu, 
Gujerati, .\lalyalarn, Oriya and Urdu anti tr-nslat~on of v d u m a  I1 & I I1 in 
Hindi, Bengali, .!larathi and 'I'amll w;is considered. In t h ~ s  ciw also rhc 
Ministry proposed a subsidy of Rs. 8,500  per volume pcr languge to 
which this .liinisty agreed. 



APPENDIX Ulf 

MINISTRY OF FINANCE 
N m  

Para 9+Nonltrilisatkm qf interest-free loan advanced to an BngincmCrlng 
Ins~iru~s: 

An interest-free loan of Rs. 2 lakhs was sanctioned on the 11th 
February, 1356 to the National Institute of Engineering, Hwhiarpur, for tbe 
construction of e Students' Hostel. This sanction was accorlled with the 
concurrence of the Ministry of Finance. In accordance with Rule 207 (2) 
of Gencml Financial Rules Vol. I, 1955, only so much of the grant is to be 
paid to a ~ r i n t c c  during any financial year as is likely to be expended 
during that year. Accordingly, this Ministry agmd on the 3rd February, 
1956, to the payment of a sum of Ks. z la&.hs being the 1st instalmat 
of interest-frcc loan towards the construction of a Students' Hostel to the 
Institute "im the understanding that the Educati~n .Muustry were f i y  
wtisficd that most of the amount of the loan would be spent UI rh current 
financial y c u " .  'I'hc intent ion was that i.f the .4drninistrativc hkn~svy 
were not satisficd about the capacity of the Institution to spend swh a large 
amount during the remaining p u t  of the fiopDCipl year, the matter W d  
be rcfcrrcd to US again for consideration. In  this event and on the h i s  
of the AdnLinistrativc hlinistry's advice, the Finance hiinistry would hnvc 
suggcstcd tile rclasc of a mallcr amount which the Institution would have 
nu Jrfticulty in spending during that f i m m a l y c u .  La reply to tk Finurcc 
Ministry's note, the Alinistry of' Education r~mrdCCI a note on their file hat 
thcy wcrc s a i l i f i d  (on this score) and ptw& to k u c  the sane 
tion. I t  was, thcrcfr)rc, the Judgment of the Education X ~ u y  ratbe than 
that ofthc I'inunce "4inistry that appears to have been at f a t  in this cax. 



(See para 51 of Rcport) 
MINISTRY OF EDUCATION 

The research schemes are submitted by Scientists working in Uni- 
versities and other Institutions. These are considered by Expert Com- 
mittees dealing with different scientific and enginmin 
m d y  a research scheme if considered promising by the kx="bicns. pert Committee Nor- 
ooncemed, is approved for a period of two years but the financial grant is 
sanctioned only for one year. In some cases an atension of one year is 
also granted on the advice of the Expert Cammittcc. Where however 
the Committee on the basis of the progress report comes to the amclusion 
that t h t  scheme is not progressing satisfactorily the Committee decides to 
taminate the scheme. The position of the research schemes sanctioned 
and tcnninated during the last two years is given bebw :- 

1962-63 1963-64 Total 

i .  No. of rerreard.r schemes, Retired 
Scientists, Research Centres sanc- 
tioned . 529 593 1122 

2. Xo.  of Resauch khaneserc. tmnim- 
ted . 94 97 191 

3. No. of schemes terminated prematurely 8 I I 19'' 
eo(includtd in Serirl No. 2 above) 

The details nf tchemes prematurely terminated arc given in thc rtotcrncnt 
eoclored herewith. 

Sd<- 



4 S& on the nibility t,f Fr0f.C. V.Run- 27-4-62 1-9-62 
the or d mn%culrlum crf ah i .k l~ .  
Alprand pmtaafor Pru1.C. fi. Kh- 
putbation.  diUu & 

1h.C. H.  P u W ,  
M.S. Un~vcr- 
sky uf &&. 
Auud.. 

RB. 9267 oq 3 1-8-63 On the recommend.- 
tion of the Chcrnicll 
Res. Ctc. 

Rs. 1 2 1 - y  fit5 29-2-61 Do. 

Rs. 2387.09 ip-2-65 On the manmmcnda- 
don of the M d  
R r n .  Cammince. 





w
 

'I! 



1% r'Slazac*eri%ticroltwr, Dimcnstcmd Shri S. Nwa-'J 1-4-61 1-9-61 3 yrarq Rs. 7 199.82 19-1-63 The IlC left the college 
5uWryd k t .  mtnmm, P.S.6. and there w u  no 

Collep of bod to do the work ' r c c ~ w .  in t i e  scheme. 
Gdmbtnrc. 

19 OW d jUnunl Sand in Hiah Shri K. M. m- 1-12-61 Jan. 62 2 ycan Rn 730.00 28-2-63 The Civil  Engg. & 
Grdr Ohmrtr. huddin, All- Hydraulics Ra. Ctc. 

h Muslim Y. rrcommcndcd the 
htvenity, Ali- scheme for termi- 

kwh. nation as no renewal 
applicpticm was 
received. 



MINISTRY OF EDUCATION 

S. No. L.hrmmry In\t~rurc Equipment dt Plant & Machinery Pilot Plrnt 
4 v - u ~  

I 2 3 4 --------- --- 5 





APPENDIX XVI 

(See para 71 of Report) 

MINISTRY OF EXTERNAL AFFAIRS 

Atdir Report (Cioil) r 964 

(Further information called for vidr b k  Sahha Secretariat O..M. N o .  
2,'1/7/64'PAC dated 7th August, 1964.) 

Points on which furthar rnjormation is rcquired h,v P.A.C. 

A copy of the History of Services relating to the frxgtion of strength of 
I.P.S. may he furnished. 

h ~ m p y  of the bookkt "History of Services" show~ng the fixation cf 
strcngth of Indian Foreign Service is enclosed. 

I t  has not k n  tbund practicable to tix the pcrmmcnt strcngth in Grades 
I to I V  scparatcly because of the powers r c t u d  by Government to 
appuint non-service Heids or' M~ssiuns and Posts. 

Sd. ,R. G .  RAJWADE) 
Jotnt Smetary to rhe G m m m t  af 

Inha. 



APPENDIX XVII 

(Sea para 74 of Report) 
MINISTRY OF EXTERNAL AFFAIRS 

Page 165-Appendix I-Shortagc of States 

A note stating the latat position regarding the Departmental Enquiry 
into the losses and action taken against the officers may be furnished. 

The records of the Central Purchasing Organisation, Walong Centre, 
which were seized by the Special Police Establishment in November I 961 
were releasad only in the middle of December, 1963. Action to initiate dc- 
partmental proceedings against the delinquent dcials had, therefore, to wait 
till the records were released. According to the repn of the Special Police 
Establishment sufficient evidence was availabk for taking departmental action 
against the Store-keeper and the Base Superintendent, Walong. The allega- 
tion against the Stordraeper was that he failed to maintain the accounts of thc 
Central Purchase Organumion Stores, UTa)ang correctly and uptv date while 
that against the Base Superintendent was that he failed to vcri& the stock and 
r e p n  the shortages to the Higher Authorities in time and that he allowed the 
salt ofstores on a d i t  and kept the sale prucaeds with himself . On 16-rz- 1963, 
in consultation with the Legal Adviser, NEFA it was decided to drop the 
disciplinary procadings against the Base S u ~ i n t e n d e n t  but to continue 

r the Storekeeper only, the charges against whom were of o grave 
nature. s decision to drop proatdings against the Base Sujxrintendcnt, i s ,  
however, being rcwnsiJerrd in the light of subsaqucn! information available. 
An order appointing an Enquiry m c e r  to inquire into the case against the 
Store-kwpcr was issued on I I -  12-1963. AS the Enquiry Officer so appointed 
was transferred to anotha*l)ivision. a S a n d  Officer had to be appointed 
for the purpose very recently and the results of the Enquiry are still nwaited. 



Seii?i Para NO. 33inistryfl)cpartmcnt 
No. of conrwne J 

Repon 

I I Chinet Secretar~nt 'Ibc Cummittcc do not appreciate the manner in which the work had been en- 
- trusted to the Indian Statistical Institute on a d e d  'contract basis' w h u t i n  

(Dcpanmenr of neither the amount payable, nor the work to be done nor the time within which 
Stati~ticb, the work was to be mmplcted were specified. Most of the essential requisite 

--- --- of o valid contract are thus missing. Further, the work had b m  entrusted 
Finmcc to the Institurc without entering into any formal agreanent, even though the 

Ministry of Finance had insisted on the same. The Cornminu stmargly 
dmqyvcwe of the fact that the agreements specifying the amounts payable for 
thc wurk entrusted to the Institute on 'contract basis' during the years 1960- 
6 I .  I 96 1-62 and I 962-63 arc yet to he finalisd, in spite of the fact that as early 
as 25th C)aobtr, ry 8, o discwssion was held amongst the representatives of 
the InJian Statistic a? Institute and the Secretary to the Cabinet and the Secre- 



tary. hlinistry of 1:irrnnc.c ( lkpartmrnt  ot'Expenditurej and certain principle 
of making p~ymcnt  to thc Institute for undertaking work associated with sample 
survcy wcrc ngrccd upon. A copy of the record tmtc of these discussions 
furnished to [he c:ornnitrcc is at Appendix I.  Such deviation from the, nor- 
mally acccptrd p n ~ c d u r c ,  in favour of' any organisation, howsoever eminent 
should bc scrupulousl avoicle~l. In case there was difficulty in evaluating t' the entire volumc o work ( i  c. ,  tinlc and labour) involved, the Com- 
mittee see no rcison why u contract specifying the amounts payable 
durir~g cach p a r  coulcl not l x  made bcforc the commencement of the work. 
T h r  ( :cmrnittcc arc also not convinced with the argument that because of the 
slwcinl position of thc lnstitutc and its rclationqhip with the Government, 
just cntruxting somc work to them was not rcgardcd as taking any undue risk. 
l 'hc usual st;rn,!nrtl of- care nccded for spcnding thc Public funds and the basic 
safeguards against the possible cxtravagancc could not be ensurcd under this 
systcnl of 'contract t u s k ' .  

'I'hc ~:on~rnit tcc f>cl rhar the L)cpertment has not exercised proper check or veri- 
fication in rcspcct of ircms which are capable of check and verification before 
full and final payment was mmic in respect of'thc work done by the Institute 
during 1959-60. Similarly, in the case of  'an vcwunt' payments, it is not 
known 10 the (:t)m~nittce as to how the values of various items of work are 
detcrmineil and wkcrhcr thcrc arc any arrangements to check and verify the 
work done by the lnstitutc bcfixe 'on rtccount' payments are made to the Insti- 
tute. I n  rhc (:ornmittee's opinion thiq is an irregular practice especially in 
vicw r 4  the fa'? that the data furnished by the Institute for evaluating the work 
h a w  bccn inadcqum 

I'hc kivnmitrcc fccl that the fact that thc variation in the claims of the Institute 
had k c n  m.trgtnn1, ,adds weight to the justification h r  entering into suitable 







4 Chbtnet Seucrarim The Commmee note that rcmedlal measures have been taken to improve the dfi- - cimq at the In~ti tutc though at an extra cost. T h e  Committee would 
Kkpanment nt' like the Govemmmt to take up with the Institute the question of 

Statistics) completing the unfinished work relating to the years 1961-62, 1962-63 md --- .--- - 1963-64 without further delay. The Committee would also like the Govern- 
Finance ment to examine whether there is any justification for entertaining extra claims 

for payment by the Institute for completing any portion of the work later 
than the rime whcdule 

‘i Cabinet Secretariat The Committee feel that the norm (about 2 years) fixed for comple- - -- tisn of all the tabulations for a round of Socio-Economic Survey is too 
(DeW'tmtnt of Statistics) long a period and suggest that the feasibility of reducing this time lag may be 

m i n e d .  What surprise the Gxnmitttc is the filct that iaspite of such fib- 
Finance era1 allowrrnce of time for tabulation, the tabulation work pert* to the 15th 

Hound which should have been completeci by the end of 1962, remains un- 
finished to the cxtent of 20%: and that pertaining to the 16th Round ranains 
unfinished upto25O/o and that y90/b of the work relating to the 17thRound (whi- 
ch atiould be completed by the end of 1964) still remains to be done. The 
( a i t t e c  nlso find from another statement fbmishcd at their instance (Ap- 
pcndix V) that there is much delny in finalising and publishing the Reports 
after their receipt from the Institute. 

' Ihc  c:ommittcc have no doubt that with the adoption of suitable measure and 
all rounlf etforts, the time lag involved in the various stages of work, espcciallY 
in the preparation of the druft reports by the Institute and their printing bY 
(iovcrnrncnt, could be reduced to the minimum. As such inordinate delays 
in findising and publishing the reports arc likely to detract from the usefulneS 
of the data colkcted, the Committee would urge upon the Government the 
, l e d  t r  taking early steps to remedy such a state of affairs. 

b Ckbinct S ~ c r c ~ a r r ~ t  *l'he <;mmirtec repet  to note the abnormal delay that has taken place in rc- 
.--.-----.- --. , .- . conciling [llis huge discrcpmcy (in thc figures relating to food prduction 

(I)epartmcnr o f  Statistics 1 during thc second 131w peritxi). 'I'hey desire that this question should be 
-.-- given grc;ilcr attention and a report explaining the discrepancy submitted to 

Pinanor them. - _ -_- ---- . -- 



8 (kmmutlity T)cvelnp- .['he c:ommirtec rcgrrt to note that there was inordinate delay in pr- 
mcnt Sr C:m,peration ;,gainst the Cooperative Socictics for thc recovery of outstanding loans grant- 

cd during the pcriod 1953 to 1957. When the work was transferred to-the 
c ; ~ .  opcrstivc Dcpartmcnt in 1g61, the Committee fail to understand the 
reasons for the Achy of over 3 years on the part of the Department in 
r;&illg suitable action for the recovery nf loans. 

I he ~:canmit~ec arc o f  the v~cw that had the Rlock Development Officers taken 
due a r c  and proper precaution before advancing the loans, there would not 
l~ave been such an accumulation of huge amounts of loans outstanding ag& 
the ~ ; t ~ o ~ e r a t i v e  Scxietics. 'l'hcy are also of the view that no periodical chccfr 
or investigation appears to have bcen made to see whether the Block Devebp- 
ment Ofiiccrs concerned niaintained proper accounts of the loans advanced 
w (:ooperativc Sockties and whcther there were any lapses on the part of the 
1110& Dcvclopment Officers in rcgmd to the execution of bonds and sureties 
ctc. 'I'hc cbmmittcc arc also not sure whether the Co-operative Societies 
have sufic~cnt aswts to enable the Government now to realise the amountsand 
whether rhc whereabouts of the rncmbers of the defaulting Co-opaati.oe 
Sc~ictics arc known to the Co-operative Department. Since the Delhi 
:Iclminl~tration are stated to be optimistic about the recovery of outstanding 
loans. the Committee hope that the recovery of loans would be expedited with- 
,,ut Irtsq to the public exchequer and a repon submitted to them. 





WHS the charge against thc Block Development oflicer only on one count, 
wr., keeping of cash over and above his requiremen& or was he also charg- 
ed with hsving kept costly Government articles at his residence? 

' m e  Cornmitt- regret to note that the information on the above points is still 
awaited. 'Ihcy also desire that the decision of the Ix. Governor on this cage 
when taken may be intimated to the Committee. 

The Committee arc unhapp at the unsatisfactory manna in which this case F relates to non-accuticm o apccment has been handled. Firstly, an irregular 
pmccdurc waq hllcrwed hy the Director-General, National Discipline 
Scheme in hiring the premises merely on the basis of telephonic conversatim 
without entering into a formal agrnment with the landlord as required unda 
the rules. The Committce arc not convinced that the urgent requirement for 
accommtdation justified this action. If any delay was anticipated in conclud- 
ing a forms1 agreement, at least a letter of intent could have been obtained from 
the lancilnrd. Such a tcndcncy to enter into financial commitments, without 
completing the n m l  forrnalitim, cannot hut be deprecated. 

Again the 1)irector;lte undertook major repairs and improvements (including 
supply of ma and clccmici ) entailing a heavy expenditure of Rs. I - 3  lakhs 2 without finalisinp e lease dee with the landlord. The agreement has not batn 
signed as yet, although four ycan havc elapsed sincc the pmniscs were hired. 
According to the Ministry's own admission the present position is that the 
landlord can havc the pmirxs  vacated at a month's notice, resulting in most 
of the expenditurn i n c u d  by Gownrnent on repairs and i m m  
being rcndcrcd infructuour. The Committee desire that the agreement 
should br aecutcd without further delay, to safeguard the interest of Govern- 
ment. 



The ~ m m i t t t c  were given ro understand that one of the reasons for the landloid 
not undert~king major rcpairs and improwncnts was that the agreement was 
on a y u r  to year basis. If initially the intention was to hire the premises for 
a long time (20 years), a firm commitment to this effect should have been made 
to the landlord at the very beginning and a written agreement entered into 
with him. 

'The Gsnmittcc an: surprised that the inadvertent inclusion of the condition 
r q p d h g  paymat of lodging charges b the vainets in their latas ofapp- 
czintrncnt was not detccted till the rcccipt o / the Audit para in November, 1953. 
'Ile Cornmince ore also perturbed over the inordinate dcIay in referring to the 
C.P. W.D. the question of ascssment of rent payable by the inmuctional staff. 
They hope that the rcmverics from the staff transferred from the Institute and 
alao those retired fromthe institute and also chow retired f m  .sewkc, if 
any, will bc effected early. 

The Comminct view with great conmn the irregular procedure adopted by tbt 
Directorate during three years from 1-1 to 1962-63 rtgiudins with- ta 

dtPWPl of funds to avoid lapsing of the same. They take a vay serious 2 
vlea of the false certificates recorded by responsible &cas of the Dimmrate 
on thc advance bills that the goods havc bca received and entered in srodr 
kgmttr, when mually the goods had not been I.ectived. 7Ke Ccnnmittcc 
b been given to understand that recorded warning havc bccn issued to the 
o$jccrm rcrponsiblc for this irregularity. Thcv hope that such cases will not 
recur. 

x4 14 Educrtion 'Ile Committee hope that with the p o ~  of an Accounts Ottiar and introduct- 
imptow. 

2 jm of a system of internal audit ch , mnintenance of stock Accounts will 

15. 1 Educodoa I h e  Committee desire that all Otffcxts dealing with sanctioning of leave should be 
di-cd to strictly adhere to the instructions issued by the Go-t in 

All M m  M y  I yj8  to ensure that "all cases in which a fmh spell of icaw is applied for 
by Govanmcnt servants after a short interval of duty, are avcfully aamioed 



with a view to sce that the spirit of the rules is observed and that the compe- 
tent authoritia refuse the leave by exercising the discretion vested in than if 
they have reasons to believe that an attempt was being mode to take undue 
advantage of the leave rules or to evade the spirit thereof '. 

'I'he (:ommittcc f k l  that the internal audit check of Government achaols in 
Iklhi has not rcccivcd the attention it deserved. The fact that the internal 
chctk of the Accounts of about 30 schools revealed 20 cases of embezzle- 
ment. short acxountd of money etc., point to the wide s p d  financial h e -  
gulnritics in <;ovcmmcnt scho~ls and the imperative need for taking remedial 
measures 'I'he (hnmittce note that some additional staff is being sanctioned 
tor the purpow '!'hey hope that the Ilelhi Administration will ensure thnt 
ndequate staff is posed to cope with the increasing number of schmb. 
internal audit panics should he able to mver all the schools within a speslfied 
period to hc laid down -by the hiinistry 

I'hc t :~,mniitrtte regret tu d w x v c  t l ~  this casc indicates lack of planning at vari- 
(>Us stages. 'l'he equipment worth Rs. 7,679 was received in August, 1954 
even kilm the acquisition of land for the observatory and that worth Rs. 64,770 
was rcrcrivcri in August, I yH more than two yean M o r t  the completion of the 
huildiny: in Ocmbcr, r*. 'l'hc ~unstruction of the building itself which 
\\xis started in April, 1957 was completd in October, rg60, i.e., 3-1/2 
p r s  aiicr rthe award (4 thc contract. Even after completion of the building 
the quipnxnt  had lying idle h r  more than three years. The Observa- 
t , r n  nmeJ functioning from the 10th January, 1964 but the diffculties 
rqgarciing the a p p d  rwd und water supply are yet to be resolved on a pa- 
manmt bas~s. it is not clcar why these problems were not attended. to simul- 
tanmusl\- with the ~anstrucrion of the building, which itself was con- 
\i~lrr.ahl\. t!rlavccl 'I'tic (hnrnirtce hope that the department would take im- 



mediate stcps to provide approach road md wuu supply UC., fm~tbt~obaa- 
vatoq. 

18 Eciuauion . The Commitrtc regret to  a o b s e ~ e  that the Association have ken allowed to 
constmct a building very much in cxcew of its requirements, more than 50% 

Finance of the cott of which has k e n  borne by Government (i. e. Rs. 2-36 l a b  out 
of 4 .Mi lakhv on main building plus Rs. 39,000 on the Auditorium). The 

Works & Housing A~so;iation have already let out a large part of the building to the Board 
of- Higher SeconiJary Education at a high rental of Rs. 4,500 per month 
whic!~ works out to Us. 60 per roo sq. ft. against the usual C.P.W.D. rate of 
Ks. 45 per ~ c x ,  y. ft. for that area. Even allowing for future expansion of 
the :Issociation, the Cnmrnir?ee doubt whether they would nced such 
a hip buil.Aing for their use. T h e  Committee, therefor6 find little justifica- 
tion f c ~ t  allor&nt of hnci to the Association in the Indraprastha State with 
a stipulatim to construct a multi-storeyed building. It is strange that the 
3iinistm of tlhcation werenot consulred by the Ministry ofWorlcs61Ho~sing 
while making allotment of land. B 

?',le ch!nmittcc are surprised how, while approving the constmction of the 
budding at an  csrimatd cost of Hs. 3-86 lakhs, the Ministry of Education 
e ~ p ~ ~ [ ~  that the Association would be able t o  collect funds from other sources 
i-I'he .\\inis1 ry initialls sanctioned a grant of only Hs. 86,000). As the Asso- 
&tion went ahead with the construction. and as the Ministry's e x m a t i o n  
that the Auweirrtion would be able to collect funds from other sources did 
,lot matcrialise. the Ministry had cventuslly to sanction a further grant of 
K.;. r ,5o hkks in August, I+ for completion of the building and again 
:Illc,tIicr grant of Its. 39,000 in September, 1962 for completion of the Au- 
,litoriurn Siic-h a liberal attirude on the part of the Ministry in agreeing to 
the incrc;w in the quantum of' p a n t ,  over what was initially agreed to is 
likely to milkc tllc grimtees extravagant in their expenditure, and hence 





This practice of giving grants to prwate bodies to construct buildrngs in excess 
of their requirements and then permiting them to  rent out the extra accom- 
modation ar exhorbitant r a r e  to semi Government institutions amounts t o  
pving indirect subsidies t o  such bodies. In this connection, the C&tte 
would like to draw attention to their o bstrvations in para 6oof their 20th 
!?,FCC :?'kirr! Lok Sabhaj wkrcin  thegshad taken strong exception t o  the 
circuitous way in which indirect subsidie are sought t o  be givne t o  private 
bociiet howsoever. imponant their field ofactivity might be. 

( I )  TheCommit~cc~anlc. tI  t dcnowthcexpenditura incurrcd by the Publication. 
Division on the printing of the I+ihlic tions of the National Book T m .  
The .%mary (Ecf~caticm) stated that it would he a cmplicated process 
t o  separate thc cost of printing in respect of the Publications of the Trust, 
from ~ t h ~ r p u b l i c a t i o n ~  printed by the Pulications Division. The witnces, 
however, promised to obtain the figures from the Publications Division. 
This information is still awaited. 

c. 
(11) The Committee $el that it is necessary to  keep a proper account of the 8: 

cxpendirure on Publications and theirsaleprocceds with aview to assessing 
the economia of pricing system a d  working of the Trust. They desire 
that the Trust should maintain such accounts. 

21. 2 1 Education The (hrnmittee arc preturbcd to  note that the selection of titles of publication 
w u  not made by the Trust on any siccntific basis in the past. Out of 1x5 
tit!- revi& by the Reviewing Committee as many as 79 have been rejected 
resulting in expenditure of Rs. 64,223 being rendered infructous. The Com- 
mittee hope that t h e  functions of the Trust have now been streamlined inthe 
light of the I'ara C h a d  Committee Report, and that with the organisationnl 
c h a n g ~  since made in the T n u t ,  its working will improvc and its objective 
of catering t o  educetionnl needs of persons who have had no  opportunity 
of University ducation, would be echieved. 

Th. Committee would like to know fhc outcome of the Trust's proposal to 
briw out droppcd title though private publishers. 



u 22 Education . . ~ h c  Committee feel concerned to note that the sale of boob of the Trw has 
not been encouraging. They desire that vigorous efforts should be made to 
publicist these bodts in order to artraa readership. The various librerice 
In the wuntry should also be approached to buy these books. 

23 23 Bduation . . 'I'he Committee desire that the pricing policy of the Trust should be kept under 
constant review and efforts should be madc to make the Trust self supporting. 
The Ministry should examme the feasibility of the Trum undertaking print- 
ing of all their publications and receiving the sale proceeds, like Lalit Kala 
.$kademi snJ Sahitya Akaderni ctc., 

a 4 Education . . 'I'he Cornmittcc f-el  t ha  roper scrutiny of the demands of the Institute was not E madc by the Ministry efore the release of the grants. 'The fact that Out of 
the total grant amounting to Rs. 3 lakb paid during 1958-59 and 1959-60, 
there was on unspent amount of Rs. I -59 lakhs as on 31st March, 1961 (more 
than a year after payment of the second instahem) indicates that the grants 
were given much in excess of the requirements for the particular years. The 
amount required for the purchase of land could have been released after 
the acquisition proceedings had hctn finalised or when they were in their 
find stage. 'I'hc Institute had still an unspent balance of the Central grants 
at thetimcoiits~indingupon the 1st September, 1963, wh~ch hasbem placed 
:it the &qps31 of the [Jniversity Grants Commission. 

2 5 Education . . .l'he t :crmmir tcr tiel that there was no justification for payment of supervision 
charpes to the Institute at the rate of 5% of the expenditure incurred on 
rhr conztruaitw works. I t  is also regrettabk that Institute was paid pants in 
r.t~-cz.; 4 it* crendinp r-apscitv to the extent of Rq. I 012  lakhs 



37 I3ucaticw . 
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-1 Ilcy h*pc that efforts \rill hr nia& to clear the backlog of utilisation ccnificates 
and avoid delay in their i w w  in future. I 'he Institutes concerned should be 
1 w c r ~ ~ s e J  upon 1,) whmir thcir mditeJ acmunts in time. 

I'hc (:ornmi~tce note that thc instruc~ion.; regarding calling for performance 
rcpr te  from grantees it~ld undertaking an wnual review of grants with the 
wiisranzc nf tome leading non-officials were issued by the Ministry of Finance 
pursuant to rlw recommendation of the Estimates Committee contained in 
para 17 of their 5th H e p n  (Sccc)nd 1-ok Sahha) while making this suggestion 
thc 1:stimates C:ommittcc were aware 01' the utilisation certificates already 
obtained by rhc Administratiw .\linistry concerned from the grantees, which 
were generally taken into account betore sanctioning future grants. The 
listimatcs (hmmittee f e l t  that the chcvks exercised at the prcbudget rtagz 
wcrc more with refcrcncu: to the policy and size of the grants rather than with 
rdcrcnc-c to the aczuals use to which the grants had bcen put by the grmtcts, 
m d  the benefits derived there from. It was, therefore, with a view to hvc a 
review made of the actual use of the grants a d  benefits derived t h e  from 
hy tltc priintccs that the l'stinntcs Committee made the recommendation. 
' 1 ' 1 1 ~  ( ib~imitree note rh;it rhc ;iuJitcJ accounts of grants on which the uti- 
Irsatic,n c-crtificates are based arc usu:llly ciclaycd. Further these accounts 
\ v ~ u l d  nc,t hclp in si~tisf) ing thc hIini\try about the fulfilment of the objec- 
ovo oftlie grimts and the hcncfits derived by the grantees. In view of this, 
thc t;omniittce cmphosisc that a systcrnatic annual rwiew based on the per- 
formancc r c p r t s  of thc priultces is csscntiid. The  Committee also desire 
thit~ as suggsted by the 13stimates Committee, a review of the u t h t i o n  of 
pants  specifying in detail the tcchievements v i s - a 4  the amount spent 
should be included in thc iinnual report (>(the Ministry. 

?'he Cutnmirtce feel conccrncd to note that in 134 casu out of a total of 196 
audited accounts had not bcen submitted within the specified time limit. The 



(hmmittec also view with concern that in large number of cases (129 relating 
t o  1960-62, 84 cases relatinpto 1961-62) Utilisation Certificates had still 
not hec n rcccivcd. 

l ' he  Committee howcvcr note that the Ministry have taken some steps to get 
expcdi t io~s  submission of certificates end audited accounts. They, however, 
f e l  that the cascs of outstanding utilisetion certificate and submission o f  
outstanding audited acccluntq require constant watch t o  bring about signi- 
ficant in~provenlent 

: I; 7 % ~  <:cmmitt ce tkel [hut the Ministry has nor set a good example in sanction- 
ing a grant of' Hs 1 65 Iakh to  thc All India Fine Arts and Crafts Society t o  

i t  t o  repay three  outstending instalments of the loan. If the  grant 
W ~ J  towards the construction of the building, its desirability should have been 
considered at rhc tirnc of vanc~ioning the loan. Since. (iovernment had 
,{,-litrcratel!- decidccl to pivc a icmn of Ks. 5 - 5  lakhs, its repayment should have 
been insisted ulmn 1;rorn o note (Appendix X l j  furnished to the Committee 
.gt their inrtaaCc, the r h l m i t t c e  learn that the Society had earned an income 
,IS Hs. 6-H< lnkhs !.i\pproximately: from the rent of its building from 1956-57 
10  1963-64 This is an additio,lel reawn why the repayment of the loan in 
full should 11at-e been insisted upon T h e  (:ommittte hope that the blance 
,d this loan an3 aIwb the subwqucnt loan of Its. ~ . O O O  would be recovered 

,i'hc ( :,,mnlitt= arc not happy ahout the nun-execution of a mortgage deed of the  
I>uilciing ~ h i i h  was c.ornplctetl in rgcs  the^ desire that the matter should 
I:C punwj vigorcwrly and deed finalised early. 'it3 In this connection, the 
i 'cbt~~tni!tec wrulcf like the .\linictr! v f  Finance to examine, in  the first instance, 
i\!rcthcr dn irnlr\tl:il pnvmrnt o ! ' ~ 1 2 i ~  tvyr involving the release of a grant to a 
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private body for the part~d repayment of a loan from Government, should be 
w r d o d  u an item of 'New Sarvia' and brought t o  the notice of Parfipmcnt. 

The Comrmttee regret to note that In this a s c  grants were released from timc to 
t h e  irrespective of the fact that the Trust had large unspent balance out of the 
grants released earlier -4ccorciing to the instructions issued by the Ministry 
of Pinancc only so much of the granu should be paid during the financial yrar 
u is likely to be expended during that year. It is regrettable that excessive 
grants were issued in advance of the requirement in spite of the fact that the 
work was being executed by the C P.W.D. The Committte arc howetr 
gird to be informed during evidence that except for o smdl sum of Rs. 2,7571- 
the Trust had been able to utilise the entire amount and had submitted the 
utilisarim certificate3 for the some 

The Comrn~ttee are far from happy at the manner In whch this case was handled 
the Initial p n t  of Hs 15.ooo was paid in hlerch 1952 without verifLing tbt 
stutmeat of the Society that i t  had land at Allahabad. This resulted in the 
construction of the building being started aAer more than two years of the 
payment of the grant. Although the usual practice is to pay pants upto 

8 
50% of the estimated cost of construction of buildings, in this cast the entire 
c a t  has bcen borne by Government. Obviously the Ministry did not 
examine the financial position of the grantee and the Society submitted in- 
flated enimates ~f the building. According to the C.P.W.D. the estimated 
cost of the entire building was Hs. 60,353 (the figure according to the himimy 
does not include cost of levelling ctc. which came to Rs. 13,000) against which 
Government have paid grants amounting to Rs. 75,om. A statement of 
woun t r  showing the actual expenditure of Rs. 55,000 has bcen received Rom 
t h t  Society so for The Gmunittec would like to know about the actual 
cost of the building and the position of the audited account for t h  balance of 
the grunt. 

3 2 32 13ducation The c:mmittce regret to note that this is yet mother case where a grant 
(Rs. 30,000) was rcieascd even before the actual lease ofthe land by the grantee. 



-- -- - --------. - 
They are surprised at the causal nlanner in which the Ministry a?surred that 
the Acndcrny's statement regarding allotment af  land was correct, without 
making a specific cnqulry in this regard from the State Government. T h e  
(:amrnittee desire that the Ministry should ensure in future that grants are 
not paid in advance of the actual requirement or without verifying all the 
relevant fnctc 

3 3 17ducation - T h c  Committee understand that undcr the rules grants should be made available ----- ( ~ n  the hosts of spcrlfic schemes drawn up in sufficient detail aad duly ap- 
1-inancc proved by Ciovcrnment- T h e  (kmmittee are not satisfied over the grants 

being paid to enable the grantees to liquidate their debts an construction of 
hu~lclings when tile schemes had not been approved by the Ministry in advance. o 
The Committee would ltke to know the details of all cases where such relaxa- 
tron of rules had been ma& by the Ministry during the last three financial 
vcars ant1 thc p t~f icu t ion  fbr doing so 

T h e  c:ommittce fccl that the percentage of the administrative expenditure (41 %) 
to the total expenJiturc on the various activities of the Akademi is on the high 
d e .  Thc Chnrnittec Lleqire that the expenditure might be kept under con- 
.;tent review, so as to ctfect economy wherever ssible. The Committee P" ~ v ~ u l d  like to be informed ahout the conclusions o the Reviewing Committee 
appoint& to review the activities of the Akademi and the action taken there on. 

3 5 36 Educetion ?'he (hmrnittce are not wtisficd over the Akademi not following the normat 
procedure of calling tenders for printing its a n  works from 1954 to hkch,  

Finance 1*3, an,i leaving the selection of printers to the entire discretion oftheHono- 
raw E ~ I I , ~ .  (zo publications out of 30 were got printed through a particular -- --- 



firm in Bombay). While the C~mmittec share the .4kademiYs anxiety to main- 
tain high cranJard of printing, they see no iuqtification for not inviting tend- 
from some <tan.far~i printers. Ir is regrettable that in spite of Audit objections 
the lionorin-. I3ititor iantinircs to he authorised to  place orders in respect of 
anctcnt vr:c< on any of rhc three spczificallv named firms of Bombay at his 
enrirc Iis,rerion Granting that it is convenient to the Honorary Editor to  
su-n*isc printmg in Hornhay, it is not clear why tenders could not be invited 
from .;tmJard prinrers in Hornhay. The  only rdeeming feature is that the 
Aka I c - ; ~ i  has srarteJ inviting tenJers for printing of contemporary Art series 
from .larch. 1963. The (hnrnit tee desire that the prac~ice of inviting 
ten Icr: .;haul 1 alw be aJo?rc 1 in the c3se of the ancient series. It is a h  

. . turpr!;.ng that the .\ka.lcmi i-s not iniormcd by the Honorary Editor about 
the fc*;lilc.l hrcak-up of the coct of printing until the final bill is received. 

(ii) The c:o.nmtrrec wotll.l ltkc the .\iini.;rrv of Finance to issue general instruc- 
tions t o  the dininistrative .llin~stries that even in the case of so called auto- 
nomouu ho_lics which are financcJ mainly through grants-in-aid paid by " 
govcrn~nenl. thc normal. prrwdurc laid down for safeguarding the intersts of 3 
p u S k  exi'!leducr should be strictly followed. 

'I'he (hmn~ittccr Lie1 concerned to find that about 5znb of the copies of the works 
published by the Akademi up to I 962-63 were still in stock as on 3 1st March, 
ry63. About r6"/, of thew copicq wrrc printed in l?(g-f;o anJ earlier years, 
It is regrcttahle that accummulatirm of stocks continued to be heavy in spite 
of the appointment of the sale selling agents in 1961. The Comminn trust 
that the Akildemi will take into consiJeration the various factors like purchasing 
p w e r  and art ~r,nscicwncss of people etc. which effect the demand before 
placing orders for printing of their p~blici~tions. 

Thc  Committee a1w desire that the Akademi should t J c  necessary steps to ensure 
proper s torag~ of the publications in stock in order to prevent damage to t h a n  
In future. 



37 38 Rducatiaa . Thc Committee are surprised that no action was taken against the selling agents 
k r  mot discharging wholly their contractual obligation to take the prescribed 
minimum number of copies of publications, as envisaged in the agreement. 
The performance of the selling agents was only about 50% of the guaranteed 
.ales. 

The Cmmit tec  dcsirc that the full and faithful implementation of all the 
provisions of the agreement should be insisted upon and any default or breach 
must be takcn seriously and cornpcnsation demanded therefor. It is regret- 
nablc that ncithcr of the two agreements with the firm contains any penalty 
clnusc for nnn-fulfillinp; the tcrnls of the agretmcnr. The Committee would 4 aikc to know in duc course about the perfi~rmance of the selling agents during H 
the  term of their sccond contract (1963-65.) 

The (;ommittix d a i r c  that in future aprecmcnts, a suitable penalty clause to 
cover mm -Putfilmcnt of the terms of the agreement should be inserted. 

T h e  Ckmmittcc are surprised to learn that the Sahitya Akademi and the Sangeet 
E;.itak Ahdeml are not rcparing thcir blance-sheets showing assets and lia- f bilitics men afrcr scvera years of their establishment. They hope that all the 
three Akadcmis will now regularly prepare [ i )  an income and expenditure 

.account and (ii) statement of assets and liabilities in the prescribed form, and 
.furnish it to Audit. 

39 40 - TheCommitteearenot a littlesurprised that theklkademihasnotfinalisedthe 
m1es even after ten years of its establishment. They desire that these rub 
should be fin:!ikrt l without any further loss of rime. 



- P h c  Cornmince f a 1  that the present administrative expenditure of the Akademi 
is somewhat on the high side as compared to its activities, particularly taking 
into account the fair that thc expenditure on staff increased From Rs. r -96 
&khs in r q 5 o - 6 1  to Hs. 2 ' 7 i  Iiikhs in 1962-63. whereas the expenditure on 
Puhli~ ~tions and mirctllanctlus aakit ies decreased from Rs. 4-61  lakhs to 
Rs. q - I 2 lakhs during rhe eamc period The Committee note the Akademi's 
p r o p 4  to create 16 posts of scholar-editors, one each for the 16 Indian 
bnguap;es in the intrrtqr at improving thr quality ot the respective language 
eub1irarion.i. I ires are. howcvcr, doubtful if the Akademi would have 
c n w &  work t . *  ;tistify tht ir u-h~le-time enzt;crnent. 'I'hc C+,mmittee suggest 
that a ticrailed and carctul estinlate of the quantum of work proposed to be 
underrilkcn by the hkadcmi should be m d c  bctbrc taking a decision on the 
poqwsal to create 16 posts of'scholar-editors. .\lternativc method of getting 
the work done on a projc~t bagis should also bc ermined. The Committee 
.Iso suggest thiit u review of the administrative expenditure of the Akademi 
may he undcrtukcn with a view to kwp i t  to the minimum, mnsistent with the 
act witics of the hkadsmi. t! 

. The Ccrmmitrcs kc1 concern4 over the heavy accurnuhtion of unsold copies 
of the Ahdmli's publications, p.~rricuhrly 01' thtue published in 1958 and 
I*, (their perccntagc hcirlg 62 a d  71 rcsprcrivcly us on 31-3-1962). The  
Conunitwe note the measures proposed to be taken to persuade the libraries 
ia the Srarcv to purchase these publicutions. 'l'hey hope that the Akademi 
d ger full cooperation from the State Ciovcrnmcnts. The Committee 
desire that the Akadmi should a h  take other steps, such as setting up a propa 
publicity w d  distribution system, provided the cxpendiwte therean i s  com- 
mensurate with the rcsults achieved. Better ciruhtion of its publications is 
dm necessary to ilchiwc the Akadcmi's objrctive of promoting the cultural 
unity of the country through coordination of literary activities in all the 
Indian languages. 



m e r t  a t  the tr/c tf r a m  

37 38 E d u c a t i . , n  The  C mi t tcc  arc n ,  t happy , - e r  the app,- lntmnt  of a 
fi-m c s  t s t ; l i s i i c d  i n  Arril ,  1961 2s a s,le s e l l i n g  
a + n t  at? tht Aka3cc;i i n  May, 1961 t;n the r e c m e n d a t i : ~  
,f thc H l m r a r y  E d i t , r .  T h e  f a c t  t ha t  the tenders 
i n v i  tc d i r r  l&€ (i .e. 2 years a f t e r  the es t a b l i s h e n t  
;f' the ,&a&mi) d i d  n t b r i n g  f 3r t h  s a t i s f  ctct<ry 
r c s ~  nse cann , t  be c ,nsidered 3 jus t i f f  c a t i a n  f 7r xmt 
i n v i  t int :  t cndc r s  i r ~  1%1 i .e. five ycars after. The 
C , tx . l t t ce  f i n d  i t  d i f f i c u l t  t. resis t  the ccnclmion 
t h - t  t h  f i r ~ n  wss c s t ; + b l i s h c d  f.>r t h e  p u r p ~ s e  2 f  being 
,~war&J w i t h  thN s 1c sc ; l l ing  a,:cncy nf  the Akadeni. 



la 43 Education The Committee find no justification for the Akademi being paid a supplementary 
grant ot 'Hs .  I . 7  lilkhs in 1-cbruary, 1963, which could not be utiliscd before 

Finance thr closc of the finuncial year. They would like to reiterate that only so much 
of the approvccf grants \hould bc issued to thc Institutions during the financial 
ycar as I \  likcly to hc expcndcd during that year. 

44 Educiatinn Thc (:nmmittcc rcgrct to cilwrvc that this is a bad case. A sum of Rs. 60,000 
has hcen paid to the produccr without any prospects of the film being pro- 
duccd. 'l'hc contract did not qtipulatc the normal condition of tirne-limit 
for thc cotnplcticm of thc film. 'I'hc rclease of the third instalment of 
lis. 20.000 H.M mark in .\lar(:h, 1962 without the  producer discharging his 
cor~rr actuitl o\)lipiit ion. I t  is surpri;ing how thc I :XCLUI~VC Hoard of the Akademi 
~ I ; I C C  s o  111uch rclinncc on the as\urancc givcn by the producer despite hi9 
pmr f;tilurc t o  show :my concrctc rcsult. Int he opinion of the Committee, 
thc .-\k;rtJcmi Jid not act cithcr prudently or in a husines-like manner in this 
r3cc 'J'hc (i)mmittcc would iikc t o  know the trutcome of the legal action 
prttprsed to be riikcn ag;rinst t t ~ c  produccr. 

Finance 

'Ihc <:ommtttee regret to point out that the grants in these cases were issued by 
the Akademi in contmvcntion of its rules. 'I'he Committee find it difficult 
to accept the Xlinistr).'~ view that the Executive Board of the Alrademi had 
pmiously also power to issuc grants to unrecqpiscd institutions and indi- 
viduals undcr the general Rule 8, since there was a separate rule specifically 
governing thc issue of p t s  to only recognisad institutions. (This rule has 
been suhsequcntly mended to cover issue of grants to unrecognised institu- 
tions d m )  'I'he Committee feel that there is no point in framing the rules, 
if they are violatd in actual pnctice, and subsequently amended to regularise 
such violations. In the opinion of the Committee, the original rule that the 







1 2 - 3 4 

The (hmmittec hope that &re subsidising translations of subsequent volumes, 
the Ministry will reconsider the question of reasonableness of subsidy and of 
reducing the number of cnpim to be printed in the light of sale prospects of 
diffcrcltt publicalions. 

48 49 Iiducntion The ( h n m i t t ~ c  are not satishcd over the loan of Rs. t lakhs paid to the Institute 
in this case in March.1 956 remaining unutilised for about seven years. Although 
under the rule only so much of fund8 is to be paid during any financial year 
ns is likcly to k expended during the year, in this case the amount was paid 
on the last day of Marchi956, when there was no possibility of its being utilised 
during thc year 1955-56. It is surprising that the financial position of the 
Inst itutc was not ascertained before the loan was given. It is regrettable that 
nu action uwi taken by the Ministry on reccipt of the report about the weak 
financial position of thc Institute to get the km refunded, and instead the 
amount waq allowed to lie with the grantee unutilised till 1963. h s 

50 Education 'l'hc C:cm~mitte arc not satisfied with the explanation of the hlinistry of Finance. 
It passes their comprehension how the Finance Ministry could acquiesce in 

Finance the view of the Iklucaticm Ministry, when obviously an amount of Rs 2 lakbs 
out c j !  thc toral loan n i  Its. 3 lakhs could not have been utilised by the Institute 
in two months. 'I'he (kmrnitter feel also wnccmed to note that the hlinisay 
of IiJur-ation could not assess correctly as to whether the amount of loan of 
RF 2 lakhs ~ ~ l d  bc utilised et the fag-end of the financial year. They hope 
that rhc Slinistries of 1:inance and Iiducxtion would be more careful while 
sanctioning Ioans'grants in such cases in future. . I'hc t :c*rnmittcc would likc to d r : ~  attention to the following observations of 
the visiting Sut~-Chmrnittec regarding working of the scheme relating to 
(;ulrural Research fiv thc prrrpagation of aromatic plants :- 

". . . . rhc work under Council of Scientific and Industrial Research Scheme 
ILJ k e n  run in a leisurely fashion and as a secondary side show for p m  





scrutinitc thc schcnlcs p r w w d  to be taken up through the agencies of the 
~ t m c  (;c~vcrnmcnt 1)cpnrtrncnts and ensure effective supervision. Al- 
ternntivcIy. such d w n c . ;  should he C X C L X I ~ C ~  by the C.S.I.R.'s own staff. 
' 1 - h ~  (ilmniittcc illw r q w t  10 note that there was an avoidable delay in 
winJinp up the k h c n l c  after the receipt of the report of the visiting Sub- 
Comrn~ttcc. 

P v 53 I!Ju<J~ wn Ir: cvI,icntc, *he rcpr~rcnt.~ti\ 'r  of the Cwncil stated that the D.G.S. & D. had 
rctkrrcli I * )  arbirr~ri(*n. qucstinn of rccovcry of the damages from the clearing 

I .  Supply & apcnts, I 'hc ~ ' n n i m ~ r t c c  ~ o u l d  like to know the outcome of the arbitration 
9 ~ h n ~ c a l  I)cvclop- prtwcrd~ngs. ' I 'hq horc that thc ( : . S . I . H .  will in future take necessary 
mcnt. rrcc:aut~tws t t t  ensure tl1.1t the pcwds are cleared in time and delivered 19 

rhc site wthuut  delay. 



54 Education 

1:ducaticrn 

E d u a t  ion 

FAucat iun 

Educnt ion 

. T h c  Ccwnmittce fccl cwncerncli to notc that in this case thc defalcation of funds 
rrr-cisd I-! rhr (:entral Fuel Rcscarch Institute during the years 1956-57 
and 195--5s tiv ciisburwnr-nt 11) trainees came to notice only in July 1963, 
1.t. . 5-6 \.c;tr< clfier. In view of'rhs fact that a large numher of institutions 
are inqwrring rraininp undcr thc schcmc and arc receiving funds fmm the 
.llini.itry f i x  ji5tvxicnx-nr to truinccs, i r  is necessary that suitable remedial 

mcasurcc u:c takcn ~ . i [ h c j ~ i  iurthr'r clehy t o  plug the loop-holes in the system 
in or&r to I V ~ I ~ J  reCurrt.ncc 111' such cases. T h e  Committee would like 
to knclw rhc cutitvnc ol ' thc invcstipations into the present case and the 
rcn~c-diiil mclrwrc; takcn. 

Cc . -1-h~ (:ctnlnlittrc kc1 somrwhar conirrncd ut a large number of Scientists still 4- 
(OI in thr  I'ctol. :\4 con 1st June. 1964, 530 Scientists were in the Pool, out 

crt' t\ht)rn 53 had Iwcn thtrc for mcas than 2 !rim and I r I tiv n ~ n r e  than a 
!'car ' l ' ! ~  C : I ~ I I I ~ I I C C  note rhc %rep.; proposed to he taken to expedite 
the a t w q ~ t i o n  ol  Scicnrisrs. .l'hcy t i ~ l  that in the context of the present 
SiicrltiIic an'! Tcchniciil I)rvclopmcnt in the country and the shortage of  
sck-tlti\rs. r~rle \Cilr shoul~l hc the masimum period by which pooled 
officers shc!uld l~ ahlc ti, gct cmpioymcnt. 

. ( :o t l~~ i i i t t~c  rrgrct to td~scrvc [hut this case is indicritive of' lack of proper 
planning and tbrsight .  'I'hcy would like to be informed when the entire 
cquiprncnt is hrought into use. 

. I'he ( :omn~itrcu. regard qt yenrs (July 1958 ti3 Janunry, 1963) as too long a 
~cr111d r thc cyuipmcnt remaining under trials. In their opinion, it 
is a fit tbr thc suppliers bcing asked to pay penalty for the delay in 
commiwioning t hc plant. 



58 59 Educnrion . . ']'he 1:mimlrtcc feel c~~nccrncd at the inordinate delay in bringing the equip- 
tnerlt into UW. ' I 'hc~ hope that such delays will not occur in future. 

Low 

'I'hc (',tunmittcc fccl that amrc!ing t o  the spirit of Section 12 of the University 
Cjrints c:ommissiw Act. maintcnancc grnnts are admissible only to universiti .-s 
mtilhli~hd trr incnrpwitcd by or undcr a Central Act, as in their m e  the wwd 
'meintcnanc-c' has hcen s ~ i f i a l l y  mentioned in the Act. There is no men- 
tion ahout 'miintcnance' in the case of other Universities mentioned in Sec- 
tion I 2(c) of' I.'nivcrsit): Grants Commission Act. ry56. The Cornminet 
now thdl the t'niwrsits (;rants Commission have decided to discontinue pay- 
ment of' rnaintcnancc g r i m  to the five institutions (viz; College of Engineer- 
ing and ~I'cchrrolop).. Jadavpur, J&D CoUegc of Sdences and Technology, 
AnJhra l'niversity, Ikpartmcnt of' (:hernial Technology, Bombay University, 
Gdlepc of Engineering, Annmalai University and Department of Applied 
(.:hemistry), men though the law Ministry's .second opinion suggests that if 
a bnml view is taken, they can bc given such p i s .  The University Grants 
Gnlrnission also feel that it would not be right to give than maintenance - The (;ommince, however, suggest that in view of the two cdic'ing opmmm 
given by the Ministry of l a w ,  the Attorney General's opinion rtgardins 
actmiuibilitv of maintenencc El%l.tltS to Univasifio, o t k  than (htd 
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The Committee fix1 concerned over the delay of more than three years in the 
disprml of the equipment and s t o m  valued at about Rs. 6-65 lakhs. They 
dairc  that the matter should be vigorously pursued and they should be 
infimnd of the final outcome. 

The (hrnmittrc view with concern the creation of p t s  by the Banaras Hindu 
I'ntvcrs~ry in excess of thosc authorisd by the University Grants Commi8- 
sicm They hope that wch cases will not r e ~ ~ r .  The Gwunittec would 
l ~ k c  t t t  know thc final dmision taken in meeting the unaurhroised e x p d i r w  
f k m  the ~rumula ted  interest on certain funds. 

Ihc (kmrnittcc are not happy over the inordinate delay in defermining the final 
block grants payahlc to thc C m t d  Universities for the yens 1961-62 on- 
wards. Ihcs dcsirc that the matter should be f ina l id  without hrther delay . 

c r j  The (hmmitrcc dcsircd to be furnished with astatement showing the latest 
pxition of the outstanding utilisation ~~nificates,  the years to which these 
rclstcd and names of the universities mncumcd. 

I-he information is still tlwdited. 
It,) ' n c  (:cm~n~irrcc f e l  concrmnl over the delay in suhission of util idm 

t-m-chxes bs the universities 'Ihc mificatcs relating to the grants g i m  
during the pcritd as far hack as 1955-56 arc yct to he issued. The Comrnit- 

note that out of the outstanding amount of Ks. 30.93 crorcs as on 2~9-63 
(pcrtitinrng to the years upto 1961-62). utilisation certificates had been sub- 
mined fiw more than Hs. 15 aorcs. They desire that the position should 
hc kept under constant review and all-out efforts should be made to clear 
the back-log of the utilisation ~~rtificates and ensure their submission in future 
in time In the C B . .  of persistent defaults without valid reasons, the quts~on 
of wirhhoWing further grants till the utiliwtion ctnificrtes arc funlshed, should 
he seriously considered to cnforcc financial discipline. 

65 66 Education 7 % ~  chmrnittce hope that such instances of unauthoristj expenditure by the 
Central Universities would not recur. 
_----- - 



66 67 I%Jucution 'l'hc (:on~nlif~rc supgcst that (iovcrnmcnt should examine the faqibility of the 
M otiiccrs 01' thc (:ornn~ission and the Miniatria of Education and Finance 

ikmcyt hcirrg apiwinrcd on the 1:initnc.c Chmmittees of the Central Universities as 
thcir rcprcscntst ivcs wtth rcsponsiblity to them, rather than as Visitor's 
nominees fijr scxuring bctter and rnorc efficient financial cuordination. 

6s lducarion 'I'h ( : tmmit~cc  reprri to  find that the progress of the submission of utilisation 
wrt iticat cs has Ilccrl cxtrcmrly slow particularly in this Council in the past. 
u I 2 6  in~titutic~ns which wcrc paid grants during 1962-63 only two had 
submittrd utilirilticw ccrt~fi~-tcs by Octohcr, 1963. In respect of similar grants 
paid t o  54 instit~titms in 1961-62 on]?. 10 had reported utilistion till October, 
I ~ C T ~ .  ' 111~  C'onlmittcc hrtpc that wit11 the audit of accounts of grantees being 
takcn up hy thc C:ouncil's ( w n  audit pafly, the issue of certificates will be 
acc.rIcri~tcti. l 'hc  C'tlmmirtce wt\ulcl likc to watch the progress through 
future iiudit reports. 

6g L h d t i o n  $ 'I'hc C'c~mniitrw arc surrrised that men after three years of its establishment the 
('~wncil had not t.\cnl ahlc to finaliw the form for preparation of its accounts. 
'I'hct. desire t h ~  awl t' decision should be taken in the matter. 

-po Educntkn 'I hc (:on~mittcc rcgrrt thc incvciinate delay in the formal transfer of the ~XW% 
and liabilitim t o  thc Council. 



ExtcrnalAfEPirr. (I:] l'hc Cummittce understand that U n d a  Indian Foreign S e n i c e  Rules, 1g61, 
a n ~ m b c r  of the Indm Foreign Senice appointed to a post of Joint Seartary 

Home Maif¶ in the C;overnmcnt of India, IS entrtled to draw a pay of Rs. 2,250'- p.m. 
hlormvn, under thc Rules personal pay 1s granted to an O f i m  only to save 

Finance. him from lcm of his sub-aantivc pay. In other words, personal pay is not 
acfmtss~blc fiv rhc purpose ofpn)teainp the officiating pay of an officer. In 
the first two u s e s ,  the otficers were only otiici&ng In the higher grade and had 
bccn p ~ t c d  as J o m  Stxmtarrcs, whrch posts were in the lower p d e .  The 
C~)rnrnrttce arc, therciore. unalrle to accept the arguments advanced for weat- 
Ing t t i c x  ~ 2 ~ s  JS ~ ~ c c p t r o n d  ones and allowing persnal  pay to the officers 
to pn-r,tea tticrri frum lo\\ rn thc~r  otfi~rdting pay. in  the opinion of the 
( >,mmlttcc \uc h ~rrcgulnr gr,int of perwnal pay fbr prota~ing the o f f i c ia~g  
p3y of an ot 'fi~rr i\ rn contr.lsentllm ol'thc Kulcs and amounts to discrimination. 

' 1 % ~  (:onmlttrr rrgrct to note t l u t  in the third CJFC in spite of the hct that the 
trtfjccr was not a ~ ~ u d l l y  promotcd to (;nrdc I 1 1  uncf did not actually take up 
[}be Juticu of the p o ~ t  in that g r d c  in the Xlission. he \v= trez\td ns having 
t w n  promotd to that grade and allowed thc personal pay of Ks. 250'- p.m. 
in ncfdition to hiti pay of Joint Sccmtary. It pnsscs their comprehension how 
it1 this caw thc quation of giving protection to the pay would mix; nor do 







lmrnediate recovery of the charges in :*lay, 1957, whereas both the Heads 
of .Missions retired in May. 1958 and May, 1959 t .e . ,  one or.tu.0 )ears after 
the issue of the orders. T h e  Committee take a serious view of the fact 
that inspite of clear and categor~cal orders of May, 1957, no recovery mas 
ma& wen though these orders were isssueJ at the imtance of A'iudit. 1 he 
Coinrnirtee &\ire that the Ministry sllould take due note of this fact and 
issue clear inst ruct ions to Indian Missions abroad to remok e any ambiguity 
or  doubt in matters relating to expenditure on items on which payments 
are to be made by the Heads of Missions or  other officers themsehes so 
as to avoid similar cases in future. 

75 76 Finance The Committee would like to draw the attention of the Ministry of Finance 
ro the following cases considered in the Report which indicate need for 
tightening up financial control and, in particular, the need for adequate 
financial scrutiny before grants are sanztioned to the non-Government 
institutions an1 for ensuring that a proper proceJure is followed by the Mi- 
n~stries to watch the utilisation of sw:h grants. I'he role of the represcn- 
tathe of chc 1:inrtncc Lliinistry in the institutions receiving grants also re- 
quires conderatlon with a view to sezuring the effective functioning of 

I'uras I 4 
Release of large ''on payment to I n d i n  Statistical Institute without 

formal atfreement and without any check of the work actually done. 

Paras 18-19 and 43.  
Release of grants to private institutions for construction of buildings in exc~ss of 

requiremcnts. 






